
1. Oath or AftlrmaUOD 

LOK SABRA 

BULLETIN-PART I 
[Brief ReeorcI of ProceecUap] 

July 15, 1957 

No. 18 

Seven members including one nominated member made and subscribed 
an oath or amrmation as follows and took their seats in the House:-

Three in Hindi and 
Four in English. 

2. Starred QuesUoas 

Thirty six Starred Questions (Nos. 1-36) were put down on the order 
paper out of which 20 were called. Original notices of Starred QuestiODI 
Nos. 3, 10, 13, 26, 29 and 31 were received in Hindi. 

Twenty Starred Questions (Nos. 1-19 and 21) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions were laid on the Table. 
3. Unstarre4 QuesUoas 

Twenty six Unstarred Questions (Nos. 1-5, snd 7-27) were put down 
on the order paper. Unstarred Question No.6 was transferred to the list 
of questions for the 24th July, 1957. Original notices of Unstarred Questions 
Nos. 13 and 26 were received in Hindi. Replies to Unstarred Questioaa 
were laid on the Table. 
4. Obituary Reference 

The Speaker made a reference to the passing away of Dr. A. N. Sinha 
who was a member of the Central Legislative Assembly. 

Thereafter Members stood in silence for s minute as a mark of :respect. 
5. AdjoUl'DJDeDt MoUoas 

The Speaker withheld his consent to the moving of the fonowing adjourn-
ment motions given notice of by the members shown against them:-
(I) Pro1)Osed strike by the employees ofthe Notice by Shri S. C. Gupta. 

Posts and Telegraphs Departments. 

(2) Proposed strike by the Central Govern- Notice by Sarvishri S. A. Dlnle, A. K. 
ment employees. Gopalan and Atal Bihlri Vajpayee. 

(3) Hlrtal by whole .. le traden in Delhi Notice by Shri Premji R. Alllr. 

[P.T.O. 
86 

Second Lok Sabha
II Session (15/07/1957   to   13/09/1957)



(4) Situation in Assam consequent OD the Notice by Sarva.hri Hem Barua aDd 
refusal by the G.)vernment to locate Amjad Ali. 
the oil refinery in ASlam. 

eS) Alleged violation of the rilhtofreligious Notice by Shd B. C. Kunble. 
freeJom in certain Districts of Bom-
biy State. 

(6) Alleged withdrawal of concessions to 
Buddhist convert. by the Govern-
ment of Bombay. 

(7) Food situation in certain distriCts of 
Eastern Uttar Pradesh. 

8. Papers laid on the Table. 

Notice by Shri B. C. Kamble. 

Notices by Sarvashri Sihbban Lal Saksena 
and Ramji Verma. 

The following papers were laid on the Table:-

(1) A copy of each of the Notifications Nos. S.R.O. 1666 and S.R.O. 
1867, dated the 25th May, 1957, under sub-section (2) of section 2C of the 
Insurance Act, 1938. 

(2) A copy of the statement containing Decisions on Recommendations 
Nos. 68 and 69 of the Damodar Valley Corporation Enquiry Committee 
Report. 

-(3) A copy of the Notification No. S.R.O. 667 dated the 2nd March, 
1957, under sub-section (4) of section 56 of the Administration of Evacuee 
Property Act, 1950 making certain amendments to the Administration of 
Evacuee Property (Central) Rules, 1950. 

(4) A copy of the Annual Report and Accounts of the Hindustan Housing 
Factory (Private) Limitl!d for the year ending 31st July. 1956 under sub-
section (1) of Section 639 of the Comp3nies Act, 1956. 

(5) A copy of the Report of the Rehabilitation Finance Administration 
for the half year ended the 31st December, 1956 under sub-section (2) of 
section 18 of the Rehabilitation Finance Administration Act, 1948. 

(6) A copy of the statement showing progress of action in cases dealt 
with under Section 34(1A) of the Indian Income-Tax Act, 1922, upto 31st 
May, 1957, in pursuance of an 'assurance given on the 18th September, 1954 
during discussion on the Indian Income-Tax (Amendment) Bill, 1954. 

(7) A copy of each of the following Notifications under Section 38 of 
the Central Excises and Salt Act, 1944, making certain further amend-
ments to the Central Excise Rules, 1944:-

(i) S.R.O. 1591, dated the 16th May, 1957; and 
(ll) S.R.O. 1767, dated the 1st June, 1957. 

7. Presldeat's AsleDt to BIUs 

(1) Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the First Session of the Second Lok Sabha and usented 
to by the President since a report was last made to Lok Sablm on the 
13th May, 1957:-

(1) The Provisional Collection of Taxes (Temporary Amendment) 
Bill, 1957. 

-The notification was previously laid on ·the Table on the 22nd May, 
1957 and was re-laid under Rule 234 (2) of the Rules of Procedure. 
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(2) The Copyright Bill, 1957. 
(3) The Appropriation (No.3) Bill, 1967. 
(4) The Central Sales Tax (Amendment) Bill, 1967. 

(ii) Secretary also laid on the Table copies, duly authenticated by the 
Secretary of Rajya Sabha, of the following Bills passed by the HoUses of 
Parliament during the First Session of the Second Lok Sabba and assented 
to by the President since a report was last made to Lok Sabha on the 13th 
May, 1957:-

(1) The Essential Commodities (Amendment) Bill, 19117. 
(2) The Life Insurance Corporation (Amendment) Bill, 1857. 
(3) The Industrial Disputes (Amendment) Bill, 1957. 
(4) The Reserve Bank of India (Amendment) Bill, 1957. 
(5) The Cool Bearing Areas (Acquisition and Development) Bill, 1967. 
(6) The State Bank of India (Amendment) Bill, 1857. 

8. M_re from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its sltting held on 
the 29th May, 1957, Rajya Sabha had passed the Railway Protection Force 
Bill, 1957. 

9. Bill passed by Rajya Sabba-Lald 011 the Table 

Secretary laid on the Table the Railway Protection Force Bill, 1967. as 
passed by Rajya Sabha. 

10. ReslpaUcm of Member 

The Speaker informed Lok Sabha that Shri R. Venkataraman had 
resigned his seat in Lok Sabha with effect from the 9th July, 1967. 

11. Government BIll under coaslderaUon 

The Rcdlwall Protection Force Bin, 1957, '" J)4B8ed bV R4Sva Sabhcl 

The motion for consideration of the Bill, as passed by Rajya Sabha was 
moved by Shri Shahnawaz Khan. 

The following members took part in the debate:-

(1) Shri Arun Chandl"ll GOOa 
(2) Shri K. T. K. Tangamani 
(3) Shri Diwan Chand Sharma 
(4) Shri B. S. Murthy 
(5) Pandit Thakur Das Bhar,ava 
(6) Shri Naushir Bharucha 
(7) Shri Shree Narayoan Das 
(8) Shri Ajit Singh Sarhadi 
(9) Shri Shamrao Vishnu Parulekar. 
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Shri Shahnawaz Khan replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
Jiders.tlon was taken up. 

ClaURS 2 to 12, 14 to 16, 18 and 19 were adopted. 

Clauses 13 and 17 were adopted as amended. 

Consideration of clause 20 was taken up and not concluded. 

12. Motion BeprdJDJ contempt of Boue 
Shri Jawaharlal Nehru moved the following motion:-

"This House is of opinion that '3 person who gave his nama as Birendra 
Kumar Majumdar and posed as an elected member of this 
House and who signed the Roll of Members as such this morn-
ing has committed contempt of this House and the Speaia!r is 
authorised to send him to a Medical Board for examination of 
his mental state and to take such further action as the Speaker 
may think fit on receipt of the report of the Medical Board." 

The motion was adopted. 

The name of Birendra Kumar Majumdar was expunged from the list 
of members who had taken Oath and also from the Roll of Members 
under the direction of the Speaker. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th July, 1957). 

M. N. KAUL, 
Secretary. 
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1. Starred QuesUOIUI 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp) 

JulV 18. 1967 

No. 18 

Fifty-six Starred Questions (Nos. 37-71 and 73-93) were put down on 
the order paper out of which Seventeen were called. Starred Question 
No. 72 was transferred to the list of questions for 25-7-57. Orilinal notices 
of Starred Questions Nos. 38, 52, 71, 74, 81, 85, 87 and 89 were received in 
Hindi. 

Sixteen Starred Questions (Nos. 37-43, 45-51, 74 and 75) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Question No. 44 of which the 
questioner was absent) were laid on the Table. 

2. Unatarred Qaestlons 

Thirty Eight Unstarred Questions (Nos. 29-66) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 40, 45, 58 and 63 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papen Laid on the Table 

A copy of each of the following papers was laid on the Table :-
(1) The Report of the Rice Milling Committee, 1955 . 

• (2) Government Resolution No. 157(3) 57-PYI, dated the 13th July, 
1957 containing the decisions on the recommendations of the 
Rice Milling Committee. 

t. Report 01 Baslneas Advisory Committee 
Sardar Hukam Singh presented the Third Report of the Business 

Advisory Committee. 
5. Motion Be: Third Report of Business Advl8Dry Committee 

Shrl Satya Narayan Sinha moved the following motion :-
"That this House agrees with the Third Report of the Business Advi-

sory Committee presented to the House to-day." 

The motion was adopted. 
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6. GDvernmeat BU1 paaed 
The Railwall Protection Force Bill, 1957, CIS PCIIHd b1I Rah/a Sabhcz. 
Clause-by-clause consideration of the Bill continued. 
Claus~s 20, 21 and the Schedule were adopted. • 
Clause 1, the Enacting Formula and the Long Title were alao adopted. 

On the motion moved by Shri Jagjivan Ram that the Bill, as amended, 
be passed the following members took part in the debate:-

(1) Shri Shripad Arnrit Dange 
(2) Shri Jagjivan Ram 

On the motion that the Bill, as _amen~ed, be passed, the House divided, 
Ayes 128; Noes 38. The motion was accordingly adopted and the Bill, as 
amended, was passed. 

7. Government BIU-Motlon for Beferenoe to Select Co~ O'er 
eonslderaUoa 

The Wealth-tax Bill, 1957. 
The motion for reference of the Bill to a Select Committee was moved 

by Shri T. T. Krishnamachari. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri Naushir Bharucha 
(3) Shri B. Packer 
(4) Shri Shree Narayan Das 
(5) Shri J. M. Mohamed Imam 
(6) Shri Shraddhakar Supakar 
(7) Shri S. C. Gupta 
(8) Shri Vijayram Raju 
(9) Shri H. C. Dasappa 
(10) Shrimati Renuka Ray 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th July, '1957.) 
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1. Starred QaesUoas 

, LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Jul1l 17, 1957 

No. 10 

Thirty-seven Starred Questions (Nos. 94 to 111 and 113 to 131) were 
put down on the order paper out of which twenty-three were called. 
Original notices of Starred Questions Nos. 94, 108, 109, 114, 120, 121, 128 
and 130 were received in Hindi. 

Twenty 'Starred Questions (Nos. 94 to 106, 108 to 110 and 114 to 117) 
were orally answered and supplementary questions were asked on nineteen 
of them. Replies to the remaining questions (including Starred Questions 
NOI. 107, 111 and 113 of which the questioners were absent) were laid 
on the Table. 

Z. UIIMarred QuesUona 

Seventeen Unstarred Questions (Nos. 67 to 83) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 67, 78, 77, 
78, 80, 81 and 82 were received in Hindi. Replies· to Unstarred Questions 
were laid on the Table. 

3. Pa.pers laid oa the Table 

The following papers were laid on the Table:-

(1) A copy of "the Coal Bearing Areas (Acquisition and Development) 
Rules, 1957, under sub-section (3) of Section 27 of the Coal Bearing Areaa 
(Acquisition and Development) Act, 1957, published in the Notiftcation 
No. S.R.O. 2042, dated the 12th June, 1957. 

(2) A cOPy of each of the following statements showing the action 
taken by the Govemment on various assurances, promises and under-
takings given by Ministers during the various sessions shown against 
each:-

(i) First Statement 

(ii) Supplementary Statement 
No. II 

(iii) Supplementary Statement 
No. xvm. 
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First Session, 1967 of 
Second Lok Sabha. 

Fifteenth Session, 1957 of. 
First Lok Sabha. 

Twelfth Session, 1956 of 
First Lok Sabha. 

[P.T.O. 



·(3) A copy of each of the followin, Notifications, under sub-section (2) 
of Section 3 of the AU India Services Act, 1951;-

(i) Notification No. S.R.O. 2735, dated the 24th November, 1956, 
. makin, certain amendment to Schedule III-C to the Indian 

Police Service (Pay) Rules, 1954. 
(it) Notification No. S.R.O. 275, dated the 26th January, 1957, makin, 

certain amendment to the All India Services (Provident Fund) 
Rules, 1955. 

(iii) Notification No. S.R.O. 348, dated the 2nd February, 1957 making 
certain amendments to the All India Services (Leave) Rules, 
1955. 

(iv) Notiftcation No. S.R.O. 539, dated the 23rd February, 1957, 
making certain amendment to Schedule III-B to the Indian 
Police Service (Pay) Rules, 1954. 

(v) Notification No. S. R. O. 855, dated the 23rd March, 1957, 
j,. making certain amendments to the All India Services (Pro-
" vident Fund) Rules, 1955. 

(vi) Notification No. S. R. O. 856, .dated the 23rd March, 1957, 
makin, certain amendments to the All India Services 
(Conduct) Rules, 1954. 

(vii) Notification No. S. R. O. 1152, dated the 13th April, 1957, 
makin, certain amendment to Schedule III-C to the·· Indian 
Police Service (Pay) Rules, 1954. 

(viii) Notification No. S. R. O. 1370, dated the 4th May, 1957, making 
certain amendment' to the Indian Administrative Service 
(Recruitment) Rules, 1954. 

(ill:) Notification No. S. R. O. 1371, dated the 4th May, 1957, making 
certain amendment to the"Indian Police Service (Recruitment) 
Rules, 1954. 

(x) Notification No. S. R. O. 1372, dated the 4th May, 1957, making 
certain amendment to the All India Services (Conduct) Rules, 
1954. 

(4) A copy of each of the following Notifications, under sub-section (2) 
of Section 3 of the All India Services Act, 1951:-

(i) Notification No. 13/3l156-lAS. III, dated the 17th April, 1957, 
makin, certaip amendment to the Indian Police Service 
(Recruitment) Rules, 1954. 

(ll) Notification No. 13/38/56-AIS (III), dated the 2nd May, 1957 
making certain amendments to the All India Services (Provi~ 
dent Fund) Rules, 1955. 

(ill) Notification No. 13/l9/56-AIS(III), dated the 2nd May, 1957, 
maldn, certain amendment to Schedule III of the Indian 
Administrative Service (Pay) Rules, 1964. 

·The notifications were previously laid on the Table on the 20th May, 
1957 and were relaid under Rule 234(2) ot the Rules ot Procedure. 
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(iv) Notification No. 13/15/56·AIS(lII), dated the 8th May, 1857, 
making certain amendment to the Indian Police Service 
(Recruitment) Rules, 1954. 

(v) Notification No. 13/18/56-AIS(III), dated the 24th May. 1857, 
making certain amendments to the Indian Administrative 
Service (Pay) Rules, 195". 

(vi) Notification No. 13/18/56-AlS (III)-A, dated the Hth May, 1857, 
making certain amendments to the Indian Police Service (Pay) 
Rules, 19M. 

(vii) Notification No. l3/23/56-AlS (III), dated the 4th June, 1957, 
making certain amendment to Schedule III of the Indian 
Police Service (Pay) Rules, 19M. 

(viii) Notification No. 13/27/57-AlS (lIl)-A, dated the 25th June, 
1957, makins certain amendments to Schedule m of the 
Indian Administrative Service (Pay) Rules, 1954. 

·(5) A copy of each of the following Notifications, under SUb-section (3) of 
Section 169 of the Representation of the People Act, 1951, making certain 
further amendments to the Representation of the People (Conduct of Elections 
and Election Petitions) Rules, 1958:-

(i) S. R. O. No. 3068, dated the 14th December, 1856. 
(ii) S. R. O. 412, dated the 4th February, 1957. 

(iii) S. R. O. 2719, dated the 16th November, 1956. 
·(6) A copy of the Notification No. S. R. O. 140, dater the 10th January, 

1957, under sub-section (3) of section 28 of . the Representation of the 
People Act, 1950, making certain amendment to the Representation of the 
People (Preparation of Electoral Rolls), Rules, 1956. 

(7) A copy of the Notification No. S. R. O. 1985, dated the 13th Jun., 
1957, under sub-section (3) of section 28 of the Representation of the 
People Act, 1950,making certain further amendments to the Representa-
tion of the People (Preparation of Electoral Rolls), Rules, 1956. 

(8) A copy of the Notification No. S. R. O. 1993A, dated the 18th June, 
1957, together with an erratum dated the 16th July, 1957 und~r sub-section 
(3) of section 169 of the Representation of the People Act, 1951, makin, 
certain further amendments to the Representation of the People (Conduct 
of Elections and Election Petitions), Rules, 1956. 

(9) A copy of each of the following Notifications under sub-section (4) 
of Section 43-B of the Sea Customs Act, 1878:-

(i) Notification No. S. R. O. 1581 dated the 18th May, 1957. 
(ii) Notification No. S. R. O. 1582 dated the 18th May, 1957 contain-

ing the Customs Duties Drawback (Copper Dustin, Prepara-
tions) Rules 1957. 

". MiD.tea of SIHIDp of Estlma&es Committee 

Secretary laid on the Table a copy each of the Minutes (Vol. 8, Nos. 
1-3) of the sittin,s of the Estimates Committee held durin, the year 1958-
57. 

·The notifications were previously laid on the Table on the l"th-May: 
1957 and were relaid under Rule 234(2) of the Rulel of Proc.clure. • 
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5. 8eJIort. 01 CommlUee OD Pdvate Memben· BUb and __ &10M 

Sardar Hukam Singh presented the First Report of the Committee on 
Private Members' Bills and Resolutions. 

S. Statement by the Minis&er of state In the Ministry of BOIDe Attain 

The Minister of State in the Ministry of Home Main made a state-
ment correcting the reply given to a supplementary on Starred Question 
No. 552 on the 29th May, 1957. 

7. GoYenunent Bila.-motloas for retereaae to· Select Committees ....... 

(1) The Wealth-TtIZ Bill, 195'1 

Further discussion on the motion for reference of the Bill to a Select 
Committee moved on the 16th July, 195'1, continued. 

Shri T. T. Krishnamachari replied to the debate. 
The motion was adopted as follows:-

"That the Wealth Tax Bill, 1957 be referred to 'lI. Select Committee 
consisting of Shri Asoke K. Sen, Shri H. C. Beda, Shri Prafulla 
Chandra Borooah, Shri R. Jagannath Rao, Shri Muhammed 
Khuda Bukhsh, Shri Narendrabhai Nathwani, Shri Shivram 
Rango Rane, Shri Anand Chandra Joshi, Dr. G. S. Melkote, 
Shri G. S. Musafir, Shri G. D. Somani, Shri Radheshyam Ram-
kumar Morarka, Shri-Feroze Gandhi, Shri C. D. Pande, Shri 
Tribhuan Narayan Singh, Shri R. M. Hajamavis, Shri M. R. 
Krishna, Shrimati Tarkeshwari Sinha, Dr. Ram Subhag Singh, 
Shri Nemi Chandn Kasliwal, SMi Saif F. B. Tyabji, Shri 
Fatehsinhrao Pratapsinhrao Gaekwad, Shri K. Periaswami 
Gounder, Shri B. R. Bhagat, Shri tJ. Srinivasa Malliah, Shri 
N. G. Ranga, Shri T. C. N. Menon, Shri Prabhat Kar. 8hri 
Bimal Comar Ghoae, Shri LaiSr&Jn Achaw SinIh, Shri R. K. 
Khadilkar, Shri M. R. Masani, H. H. Maharaja Sri Karoi 
Singhji of Bikaner, Dr. A. Kriabnaswsmi and Shri T. T. 
Krishnamachari, with instructions to report by the 12th 
August, 195'1". 

(2) The Ezpenditu,.e-Tcu: Bm, 19&7. 

The motion for reference of the Bill to a Select Committee was moved 
by Shri T. T. Krishnamachari. 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerj-ee 
(2) Shri Surendranath Dwivedy 
(3) Pandit Thakur Das Bh3rgava 
(4) Pandit Brij Narayan "Brijesh". 
(5) Shri Rameshwar Tantia 
(6) Shri Shraddhakar Supakar 
(7) 8hri Ram Shanker Lal 
(8) Dr. A. Krishnaswami 
(9) Shri S. C. Gupta .. 

(10) 8hri Naushir Bharucha 
(11) Shri Atel Bihari Vajpayee 
(12) Shri 8hree Narayan Das 
(13) Shri T. T. Krishnamac:hari replied to the debate. 
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The motion was adopted as followl:-
"That the Expenditure-Tax Bill, 1957 be referred to a Seleet Com-

mittee consisting of the -same members as on the Select Com-
mittee on the Wealth-tax Bill 1957 with instructions to report 
by the 12th August, 1957." 

8. The Badpt (Rallways) 1957 -58-DeDWlcla for Gnnt. 
Discussion on Demand for Grant No.1 in respect of Railways cOmmenced. 
One cut motion on Demand No.1 was moved. 
The discussion was not concluded. 

9. DIac ..... on on the lDfluensa Epidemic 

Shri S. C. Gupta raised a discussion on the inftuenm epidemic in the 
country. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri D. S. Raju 
(3) Dr. G. S. Melkote 
(4) Dr. Sushila Nayar 
(5) Shri Radhelal Vyas 
(6) Shri Joachim Alva 

Shri D. P. Karmarkar replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th July, 1957.) 

Corrl&'endum 

In Bulletin-Part I dated the 16th July, 1957, pa~ 71, under item No.6, 
for line 3, 

substitute 'Clause 20 was adopted as amended. 
Clause 21 ami the Schedule were adopted.' 

·See item No.7 (1). 
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LOK SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Jul'll 18, 1957 

No. 11 

1. Starred. QueIIUou 

Twenty-five Starred Questions (Nos. 133 to 153 and 155 to 158) were put 
down on the order paper out of which eighteen were called. Starred Ques-
tion No. 154 was transferred to the list of questions for 26th July, 1967. 
Original notices of Starred Questions Nos. 148 and 156 were received in 
Hindi. 

Sixteen Starred Questions (Nos. 134 to 143 and 145 to 150) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. 133 and 144 of 
which the questioners were absent) were laid on the Table. 

2. UIlStarred. Questions 

Twenty-nine Unstarred Questions (Nos. 84 to 100 and 102 to 113) were 
put down on the order paper. Unstarred Question No. 101 was transferred 
to the list of questions for 6th August, 1957. Original notice of Unstarred 
Question No. 89 was received in Hindi. Replies to Unstarred Questions 
were laid on the Table. 

3. Papen LaId OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.R.O. 1976, dated the 15th 

June, 1957, extending the provisions of the Employees' Provi-
dent Funds Act, 1952 to the oxygen, acetylence and carbon-
dioxide gases industry with effect from the 31st July, 1957, 
under sub-section (2) of Section 4 of the Employees' Provident 
Funds Act, 1952. 

(2) A copy of the Notification No. S.R.O. 2148, dated the 29th June, 
1957, under sub-section (2) of Section 7 of the Employees' Provi-
dent Funds Act, 1952, making certain further amendm~nt to the 
Employees' Provident Funds Scheme, 1952. 

(3) A copy of each of the following Notifications under sub-section (3) 
of Section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making certain amendments to the 

[P.T.O. 
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Displaced Persons (Compensation and Rehabilitation) RuIn, 
1955:-

-(i) S.R.O. 3DO/R. Amdt. XI, dated the 26th Ja.'"luary, 1957. 
-(ll) S.R.O. 382/R Amdt. XII, dated the 2nd February, 1957. 
-(ill) S.RO. 434/R. Arndt. XIII, dated the 9th February, 1957. • 
t(iv) S.R.O. 1487/R Amdl XIV, dated the 11th May, 1957. 

(4) A copy of the Notification No. S.R.O. 1963/R-Amdt. XV, dated the 
15th June, 1957, under sUb-section (3) of Section 40 of the Dis-
placed Persons (Compensation and Rehabilitation) Act, 1954, 
making certain further amendments to the Displaced Persons 
(Compensation and Rehabilitation) Rules, 1955. 

:U5) A copy of the Khadi and Village Industries Commission R41es, 
1957, published in the Notification No. S.R.O. 1006, dated the 
30th March, 1957, under sub-section (3) of SectIon 26 of the 
Khadi and Village Industries Commission Act, 1956. 

(8) A copy of each of the following Notiftcations, under sub-section (3) 
of Section 26 of the Khadi and Village Industries Commission 
Act, 1956, making certain amendments to the Khadi and Village 
Industries Commission Rules, 1957:-

(i) Notification No. 5(37)/57-KVE, dated the 8th June, 1957. 
(ll), Notification No. 14(20)/56-KVE, dated the 14th June, 19157. 

(7) A copy of each of the following papers, under sub-section (2) of 
Section 16 of the Tariff Commission Act, 1951:-

(i) Report (1956) of the Tariff Commission on the continuance of 
protection to the Antimony Industry. 

(ll) G~vernment Resolution No. 4(2)TB/56, dated the 1st June, 1915'1. 
(iii) Government Notiftcation No. 4(2) 1~/56, dated the 1st June, 19157. 
(iv) Statement under proviso to SectIon 16(2) of the Tariff Commis-

sion Act, 1951, explaining the reasons why the documents 
referred to at (1) to (3) above could not be laid within the 
period prescribed under the said section. 

(v) Report (1957) of the Tariff Commission on the continuance of 
protection to tbe Cotton apd Hair Belting Industry. 

(vi) Government Resolution No. 6(1)TP/57, dated the 8th June, 19157. 
(vll) Statement under proviso to Section 16(2) of the Tariff Commis-

sion Act, 1951, explaining the reasons why the doc1.unents refer-
red to at (5) and (6) above could not be laid.within the period 
prescribed under the said section. 

(viii) Report (1957) of the Tarift Commission on the continuance of 
protection to tbe Wood Screw Industry. 

(ix) Government Resolution No. 315(1)TP/57, dated the 29th June. 
1957. 

-The notitlcaticr.t were previously laid on the Table on the 2Znd May, 
1857 and were re-laid under Rule 234(2) of tbe Rules of Procedure. 

tThe notification was previously laid on the Table on the 18th May, 19157 
and was re-Iaid under Rule 234(2) of the Rules of Procedure. 

*The Rules were previously laid on the Table on the 14th May, 19157 and 
were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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•. Beportbl&' 01 petHtoDa 

Secretary reported the receipt of the lollowing two petitions each signed 
by a petition:-

(i) a petition in respect of the Finance (No.2) Bill. 1957 which was 
introduced on the 15th May. 1957. 

(ii) a petition in respect of the Central Excises and Salt Act. 11H4. 

5. Statement by tile MlDIster of Trauport &lid Commua'catlGlul 

The Minister of Transport arid Communications made a statement regard-
ing the proposed strike notice by the National' Federation of Posts and 
Telegraphs Employees and also laid on the Table a copy thereof. 

6. Oovenuaeat BID IDtrodaced. 

The Cotton Fabrics (Additional Excise Duty) Bill. 1957. 

7. The Badpt (Ballways), 1957-5P--Demaad- lor GraDta 

Further discussion on Demand for Grant No.1 in respect of Railways 
continued. 

Sixty-four further cut motions were moved on Demand No.1. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 19th July. 1957.) 

M. N. !CAUL. 
Secretary. 
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LOX SAlIBA 

BULLETIN-PART I 

[Brief Record of ProceedinI8J 

July 19, 1957 

No. 22 

1. StarrecJ QaesUoDs 

Thirty-eight Starred Questions (Nos. 159-177 and 179-197) were put 
down on the order paper out of which twenty-one were called. Starred 
Question No. 178 was transferred to the list of questicms for the 30th July, 
1957. Original notices of Starred Questions Nos. 160, 167, 174, 187 and 195 
were received in Hindi. 

Nineteen Starred Questions (Nos. 159-170, 172, 174-177, 179 and 180 were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questicms (including Starred Questions Nos. 171 
and 173 of which the questioners were absent) were laid on the Table. 

2. UDStarrect QaMtlou 

Thirty-five Unstarred Questions (Nos. 114-148) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 125, 134, 146 and 
147 were received in Hindi. Replies to U:lstarred Quesfions were laid on the 
Table. 

3. Adjoal'lUDeat MoUOIIII 

The S~aker withheld his consent to the moving of the following adjourn-
ment motions given notice of by the members mown agai'-llt them:-

tI) Alle,ed strike notice by tbe Civil Notice by Shri S. C. 
Aviation Department Employe::1 Gupta. 
Union. 

(2) Situation created in tbe country 
by the imposition of later-Stat.: 
Sales Tax. 

uo 

Notice by Shri S. M. 
Banerjee. 

[P.T.C. 



t. Papen Laid OIl tile Table 

The following papers were laid on the Table:-

(1) A copy of each of the following' papers, under sub-section (2) of 
Section 16 of the Tariff Commission Act, 1951. 

(i) Report (1957) of the Tariff Commission on the revision of the 
retention prices of steel produced by Tata Iron and Steel Co. 
Ltd., and Indian Iron and Steel Co., Ltd., 

(ii) Government Resolution No. SC(A)-2(177)/55, dated ~he lst 
July, 1957. 

• 
(iii) Statement under proviso to Section 16(2) of the Tariff Com-

mission Act, 1951, explaining the reason.s why the documents 
referred to at (1) and (2) above could not laid within the 
period prescribed under the said section. 

(2) A Copy of the Indian Medical Council rules, 1957, published in the 
notiftcation No. S.R.O. 1319, dated the 27th April, 1957, under sub-section 
(2) of Section 32 of the Indian Medical Council Act, 1956. 

(3) A copy of each of the following papers, under sub-section (2) of 
Section 16 of the Tariff Commission Act, 1951:-

(i) Report (1957) of the Tariff Commission on the Continuance of 
protection to the Bicycle Industry. 

(ii) Government Resolution No. 7(I)-T. P./57 dated the 18th July, 
1957. 

(4) A.copy of the Notification No. S.R.O. 2105 dated the 29th June, 1957 
under sub-section (3) of Section 642 of the Companies Act, 1956 making 
certain further amendment to the Companies (Central Government's, 
General Rules and Forms, 1956. 

(5) A copy each of Directions Nos. 96A I:Ind 108A issued by the Speaker 
under the Rules of Procedure and Conduct of Business in Lok Sabba. 

5. StaMmeDt Be: GoVenuDeIlt BIIIIIDeu 

The Minister of Parliamentary Mairs made a statement regarding the 
order of Discussion and Voting on Demands for Grants in respect of the 
Budget (General) 1957-58, and the Government Legialative and other 
Business for the week commencing the 22nd July, 1957. 

8. MotloJa for ElectloJa to Committee 

Shri D. P. Karmarkar moved the following motion:-

"That in pursuance of clause (g) of sub-sedion (2) of Section 3 of 
the Delhi (Control cf Building Operations) Act, 1955, the 
members of Lok Sabha do proceed to elect, in such manner 
as the Speaker may direct, two members from among them-
selves to serve as members of the Delhi Development (Pro-
visional) AuthOrity." 

The motion was adopted. 
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7. The Buqet (Ba1Iwa,.), 1857·5I-Delll&lld8 for Gran. 
Further discussion on the following Demand for Grant in respect of Rail-

ways continued, and the Demand was voted in full:-

Number of Demand Name of Demand Amount of Demand 
RB. 

I. Railway Board. 41,70,000 

On cut motion No. 115 moved by Shri K. K. Warior, the House divided, 
Ayes 54; Noes 128. The cut motion was accordingly negatived. 

On cut motion No. 115 moved by Shri K. K. Warior, the House divided, 
divided, Ayes 57; Noes 151. The cut motiO':l was accordingly negatived. 

On cut motion No. 184 moved by Shrimati Parvathi M. Krishnan, the 
House again divided, Ayes 60; Noes 152. The cut motion was accordingly 
nelatived. 

All other cut motions moved on the 17th and 18th July, 1957 on Demand 
No.1 were nelatived. 

(2) Discussion on Demands for Grants Nos. 2 to 18 and 20 in respect of 
Railways commenced. 

The discussion was not concluded. 

8. Motion re: FIrst Report of Committee on PrIvate Memben' BIlls .aad 
Resolutions 

Sardar Hukam Singh moved the following motion:-

"That this House agrees with the First Report of the Committee on. 
Private Members' Bills and Resolutions presented to the House 
on the 17th July, 1957." 

After some discussion the motion was adopted in the following amended 
form:-

"That this House agrees with the First Report of ~he Committee on 
Private Members' Bills and Resolutions presented to the House 
on the 17th July, 1957 subject to the modification that the time 
allotted for the discussiO':l of the Resolution regarding appoint-
meDt of a Second Pay Commission be increased by 30 minutes." 

9. Private Member's ftlIOilltioll neptlved 
Shri K. K. Warior concluded his speech on the following relolution 

moved by him on the 17th May, 1967:-
"This House is .of opinion that a Second Pay Commission should be 

appointed to go into the question of the pay structure and 
service conditions of the Union Government employees so as to 
bring them in conformity with the country's ideal of Socialist 
pattern of society." 

One amendment was moved by Pandit Dwarka Nath Tiwary. 

The following members took part in the debate: 
(1) Shri Frank Anthony 
(2) Shri K. T. K. Tangamani 
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(3) Shri Jawaharlal Nehru 
(4) Shri Shripad Amrit Dange 
(6) Shri Hem Barua 
(6) Shri H. C. Dasappa 
("1) Shri S. M. Banerjee 
(8) Shri T. T.Krishnamachari. 

Shri K. K. Warior replied to the debate. 

The amendment moved by Pandit Dwarka Nath Tiwary was nq.tived. 

On the Resolution the House divided, Ayes 48; Noes 173. The Resolu-
tion was accordingly neptived. 

10. BefOI'& of BUIID_ AdYlllory CommIttee 

Sardar Hukam Singh presented the Fourth Report of the Bulinee. 
Advisory Committee. 

11. PriY1W&e Member's BesolaUOD under ooasIderaUon 

Shri Bibhuti Mishra moved the following resolution:-
"This House is of opinion that Central Government schol1lrships 

should not be awarded exclusively to any particular comm~ity 
only but they should be thrown open to the poor and deserving 
students of all Conununities and to this end Government 
should, if necessary, bring forward suitable le,ulation to 
amend the Constitution." 

Shri Bibhuti Mishra's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 22nd July, 1957.) 
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J.. l!llal'l'ed QUesUODS 

LOJ[ SABU 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Julll 22, 1957 

No, :&3 

Forty-four Starred Questions (Nos. 198-210, 212-214, 216-237 and 
239-244) were put down on the order paper. Starred Question No. 211 
was transferred to the list of questions for the 26th July, 1957. Original 
notices of Starred Questions Nos. 198, 213, 218 and 238 were received in 
Hindi. 

Twenty-three Starred Questions (Nos. 198,200-206,208,210,214,216-220, 
222-224, 228-228 and 231) were orally answered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions (including 
Starred Questions Nos. 199, 207, 209, ,212, 213, 221, 225, 229 and 230 of which 
the questioners were absent) were laid on the Table. 

2. Uutarred Questiou 

Sixteen Unstarred Questions (Nos. 149-184) were put down on the order 
paPer. Unstarred Question No. 165 was transferred to the list of questions for 
the 29th July, 1957. Original notices of Unstarred Questions Nos. 152, 161,162 
and 163 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

3 Papers laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Registrar of Newspapers for 

India. 
(2) A copy of the Notification No. 'MII-159(9)/57, dated the 15th June, 

1957 under section 10 of the Mines and Minerals (Regulation and 
Dev~lopment) Act, 1948, making certain further amendment to 
the Mineral Concession Rules, 1949. 

(3) A copy of .the Sea Customs Duties (Provisional Assessment) 
Rules, 1957, published in the Notiftcation No. S.B.O. 2209. dated 
the 6th July, 1957 under sub-section (~ of Section 29-B of the 
Sea Customs Act, 1878. . 

[P.T.O. 



4. MoUOII8 lor BleeUon to CollUllltteea 

Dr. Mono Mohan Das moved the following motions:-

(1) "That in pursuance of clause (h) of Section 11 of the Indian Iristi-
tute of Technology (Kharaepur) Act, 1956, the members of Lok 

. Sabha do proceed to elect, in luch manner .. '\he Speaker may 
direct, two members from amcr.lg themselves to serve as members 
of the Board of Governors of the Indian Institute of Technology, 
Kharaepur." 

(2) "That in pursuance of clause (f) of paragraph 3(i) of the Resolution 
of the Government 01 India No. P. If.;10/44-E. III, dated the 30th 
November. 1945, as amended from time to time, the members 
of Lok Sabha do ~ to e1ed, in sueh manner as the Speaker 
may direct, two members. from among themselves to serve as 
members of the All Inciia Council for Technical Education for the 
residuary term of the CounCil. viL, up to 29th April, 1958," 

The motion was adopted 

5. MoUon Be: Foartb Beport of BusbaMi MvIIIory CollUlllttee 

Shri Satya Narayan Sinha moved the following motlon:-
"That this HeNse agree~ with the Fourth Report Of the Business Advi-

sory Committee presented to the House on the 11th July, It57." 
The motion ~ adopted. 

6. GoYel'lUllfillt BID Introdace4 

The DhMies (Additional heise DutY) Amendment Bill, 1957. 

7. fte hdpt (&ail",.,.), 1857---.1Ji ...... for Gnat. 

l'utther discussion on the following Demands for Grants in respect of 
Railways continued and the Demands were vOted in full:-

-~~-------------------------------------------~---------Number 
of 

Demand 
Name of Demand Amount of 

Demand 
----.------------~-

2 3 -------------1-----
Miscellaneous Expenditure 

2 Payments to worked Lines and Othe~ 

3 Working Expenset--l\dminiatration . 

4 Working ExpenllCl-Repain and Maintenance 

5 Workln. Bxpeun--Operatj. 'Staff 

6 Working Expenael-Operation (Fuel) 

7 Working &pcnae!-Operation other thlD Stiff and Fuel 

8" ~ orkin. BxpettllCl-Misc:eUIneoUI BxpenRs 

____ 9...:....."" orkin. Bxpeull -LabourWelfare : ,-I 
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54,78,65,000 

34,64,52,000 

30,0~,64,ooo 

"9,81,37,000 



..j'iJmDCi -
of Name of Demand Amount of 

Demand Demand -- ~---~------------~-------
1 2 3 --. 
II Workin, BzpeaICl-AppropriatiOD to Depreciation Reune RI. 

Fuud . . . . . • • . . 26,2S,CO,((0 

12 Dividend Payable to General Revenuea ·0,78,73,(CO 

13 Open Line Worb (Revenuc)-Labour Welfare , . 6o,28,oco 

14 Open Line Worb (Revenue)-Other tbID l.Ibour l Welflre , 6,23,73,CCO 

IS Conltraction of New Linea . 9>47,38,coo 

16 Open Line Worb-Addltions 2,I6,78,2S,COO 

17 Open Line Works-Replacements . 37,67,04,cCO 

18 Open Line Worltt-Development Fund . 18,88,23,000 

20 Appropriation to Development Fund _~ __ . . 30,83,II,ooo 
Ei,hty-ei,ht cut motiona-of which twenty were on Demand No.2, one on 

Demllnd No.3, twenty-one on Demand No.4, five an Demand No. 0, three on 
Demand No.6, two each on Demands Nos. 7, 8 and 8, five on Demand No. 10, 
one each on Demands Nos. 11 and 12, two on Demand No. 13, seventeen on 
Demand No. 15, two on Demand No. 16, one on Demand No. 17 and three on 
Demand No. IS-were moved and ne,atived. 

8. GoyemmeJIt llUl-mod_ for refe..... te lolat C ..... ttee 1IDder 00II-
1114eratloa 

The NtI"" Bill, 18D7. 
The motion for reference of the Bill to a Joint Committee was moved 

by Shri V. K. Krishna Manon. 
The followiOl members took part in the debate:-

(I) Shrimati Benu Chakravartt7 
(2) Shri Joachim Alva 
(3) Pandit Thakur Das Bhar,ava 
(4) Shri J. M. Mohamed Imam 
(5) Shri Vijayram Raju 
(6) Shri Nauahir Bharucha. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2Ird July, 18D7.) 

Contpad .. 

In BUlletin-Part I dat.Ki the'l8th July, 1857, ·pale 82, under item No.7, 
for lines 7 and 8, 

IUbltitute 'On cut motion No: 182 moved by Shri Simal Comar GhOle, 
the House divided, Aye. 57; Noes 181. The cut motion 
was aceordin,ly neptived.' 
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1. starred QUesUoIIS 

LOR SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

JuZ1l 23, 1957 

No. 1M 

Forty-one Starred Questions (Nos. 2.e, 247-2156 and 2158-287) were put 
down on the order paper out of which twenty-four were called. Starred 
Questions Nos. 246 and 257 were transferred to the lists of questions for 
the 2nd August, and 29th July, 1957 respectively. Original notices of 
Starred Questions Nos. 252, 256, 270, 275 and 276 were received in Hindi. 

Seventeen Starred Questions (Nos. 247-251, 254-256, 258-261, 263, 264 
and 268-270) were orally answered and supplementary questions were 
asked on fifteen of them. Replies to the remaining questions (including 
Starred Questions Nos. 245, 252, 253, 262 and 265-267 of which the ques-
tioners were absent) were laid on the Table. 

2. Unstarnd QuestIoDs 
Thirty-five Unstarred Questions (Nos. 166-168, 170-181 and 184-203) 

were put down on the order paper. Unstarred Questions Nos. 169, 182, 183 
were transferred to the list of questions for the 30th July, 31st July, and 
30th July, 1957 respectively. Original notice of Unstarred Question No. 203 
was received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. S.R.O. 2220, dated the 6th July, 
1957, under sub-section (3) of Section 25 of the Rubber Act, 
1947, making certain amendment to the Rubber Rules, 19515. 

(2) A copy ot the Notification No. S.R.O. 2221, dated the 6th July, 
1957, under sub-section (3) ot Section 48 of the Coffee Act, 
1942, nmking certain amendment to the Coffee R~les, 1955. 

(3) A copy of the Notification No. S.R.O. 2108, dated the 29th June, 
1957,. under Section 38 of the Central Excise and Salt Act, 1944, 
makini certain further amendments to the Central Excise 
Rules, 1944. 

4. OovenuneDt am-MOUOD for Befereqee to Joint CommIttee Adopted 
The N /1"11 Bill, 195'1 

Further discussion on the motion for reference of the Bill to a Joint 
Committee moved on the 22nd July, 1957 conti."1ued. 

Shri V. K. Krishna Menon replied to the debate. 
[P.T.O. 
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· The motion was adopted as follows:-
"That the Navy Bill, 1957 be referred to a Joint Committee consisting 

of 39 members; 26 from this House, namely, Shri S. V. 
Ramaswamy, Shri Kotha Ra,huramaiah, Lt. Col. H. H. Maharaja 
Manabendra Shah of Tehri Garhwal, Shri Rapunath Sinp, Shri 
Digvijaya Narain Singh, Shri Anm Chandra Guha, Shri Shivram 
Rango Rane, 8hri Bhawanji A. Khimji, 8hri K. P. Kuttikrishnan 
Nair, Shri Joachim Alva, Shri B. S. Murthy, 8hri Dwarka Nath 
Tewary, Sbri' P. Thanul.iniom Nadar, Shri Harish Chandra 
Mathur, 8hri T. Sanganna, Shri 14001 Chand Jain, 8hrimati 
Maimoona 8uUan, 8hri Rameshwar Sahu, Shri K. K. Warior, 
8hri T. C. N. Menon, Shrl Narayan Ganesh Goray, 8hri Aurobindo 
Ghosal, 8hri 8hraddhakar Supakar, 8hri Jaipal 8ingh, 8hri C. R. 
Basappa, Shri V. K. Krishna Menon 

and 13 members from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the Quorum 

shall be one-third of the total number of members of the Joint Committee; 
that the Committee shall make a report to this 1I0use by the first day of 

the next Sellion; 
that in other respects the Rules of Procedure of this House relating to 

ParUamentary Committees will apply with such variatior.u and modi1lcations 
as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya Sabha do join the 
said Joint Committee and communicate to this House the names of members 
to be appointed by Rajya Sabha to the Joint Committee." 

(1) The following Demands for Grants in respect of the heeda mentioned 
against them, for which tire Ministry of External Aftairs is responsible, 
were' voted in full:-

------,------------------------------------------r--------
Number I Amount of Name of DeI11IDd of 
Demand Demand ---------------------------------------

I a 3 

I.-EXPENDITURE MET FROM REVENUE 
RB. 

23 Tribal Areal 3.351,51,000 

24 External Mairs 4,84>44,000 

25 State of Pondichatry 1.512,69,000 

26 Miscellaneous Expea.diture under the Minist'y of External 
Affaira 2,11,000 

II. EXPENDITURE MET FROM CAPITAL AND 
DISBUltSBMENT OF LOANS AND ADVANCES 

108 Capital Outlay of the Mini.t~ of External Mair. 17.50,000 

"nlirty-three cut motions-ot which tour were on Demand No. 23, 
nineteen on Demand No. 24 and ten on Demand No,2l-were moved and 
neptived. . ~ 

I. 



(Z) Discussion on Demands for Grants Nos. 97, 98 and laG, for which the 
Department of Atomic Energy is responsible, commenced. 

The discussion was not concluded. 

(Lok Sabha acijoumec:l till 11 A.M. OIl Wednesday, the 24th July, 19157.)' 

CORRIGENDA 

In Bulletin-Part I dated the 22nd July, 1957, pqe 85, 

(i) under item No. 4, 

1M' the last line, 
,ubmtute 'The motions were adopted'. 

(ii) under 'item No.7, in column No.1, 

lor Nos. 1 to 9, 
IUbmtu~e Nos. 2 to 10. 
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1. 8~ Q~ 

LOB·1t&BBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Ju11l 24, 1957 

No. U 
'" 

Thirty-nine Starred Questions (Nos. 288 to 326) were put down,on the 
order paper out of which twenty-two were called. Original notices of Starred 
Questions Nos. 297, 303, 308, 313 and 318 were received in Hindi. 

Eighteen Starred Questions (Nos. 288-295, 297, 299-303, 305, 306, 308 and 
309) were orally answered and supplementary questions were asked on 
sixteen of them. Replies to the remaining questions. (including' Starred 
Questions No. 296, 298, 304 and 307 of which the questioners were absent) 
were laid on the Table. 

2. UDStarred Qa_ou 
Thirty Unstarred Questions (Nos. 204-224 and 226-234) were put down 

o:l the order paper. Original notices of Unstarred Questions Nos. 207, 208, 
209, 211, 223, 226, 227 and 232 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Papen LaId on the Table 

The following papers were laid on the Table:-
-(1) A copy of the Slum Areas (Improvement and Cl'earance) Rules, 

1957 under sub-section (3) of Section 40 of the Slum Areas 
(Improvement and Clearance) Act, 1956. 

(2) A copy of each of the following Notifications, under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878:-

(i) S. R. O. 2177, dated the 1st July, 1957, making certain amendment 
to the Customs Duties Drawback (Artificial Silk) Rules, 1954. 

(ii) S. R. O. 2249, dated the 6th July, 1957, containing Customs Duties 
Drawback (Potassium Citrate) Rules, 1957 . . 

4. Report of Committee on Private Memben' BUIs and Resolations 

Sardar Hukam Singh presented the Second Report of the Committee on 
Private Members' Bills and Resolutions. 

5. ItfJportlDr of PetitloD 
Secretary reported the receipt of a petition signed by a petitioner in respect 

of the resolution regarding the discontinuance of grant of scholarships to 
stUdents ,on community basis moved by Shri Bibhuti Mishra on the 19th July, 
1957. 

-The rules were previously laid on the Table on the 21st March, 1957, and 
were re-Iaid under Rule 234(2) of the Rules of Procedure. 

[P.T.O. 



6. StatemeDt lIT the MlDIder of state .. aae MIDIatrJ of TnDaport UM1 
Commlllda_. 

The Minister of State in the Ministry of Transport and Communications 
made a statement regarding the Air-France Incident 
7. Motrons lor Election to CommIttees 

Shri D. P.· Karmarkar moved the following motions:-
(1) "That in pursuance of items (xiii) and (xiv) of rule 24 of the Rules 

and Regulations of the Indian Council of Medical Research, the 
members of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves to 
serve as members of the Governing Body of the Indian Council 
of Medical Research." 

(2/ "That in pursuance of Item (7) of Rule 4 of the Rules and Regula-
tions of the Central Institute of Research in Indigenoas Systems 
of Medicine. Jamnagar, the Members of Lok Sabha do proceed to 
elect, in such manner as the, Speaker may direct, one Member 
from among themselves to serve as a member of the Governing 
Body of the Central Institute of Research in Indigenous Systems 
of Medicine, Jamnagar." 

The motions were adopted. 

8. The Budpt (General) 1957-SP--Demands lor Grants 
(1) F~er discussion on the following Demands for Grants, for which 

the Department of Atomic Energy is rebpollsible, continued and the- Demands 
were voted in full:- . 

DEPARTMENT OF ATOMIC ENERGY 

Number Name of Demand Amount of 
of Demand 

Demand 

Rs. 
I.-EiXPENDITURE MET FROM REVENUE 

97 Department of Atomic Energy . S,07,000 

98 Atomic Er.ergy Research . 1,80,83,000 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADV ANCBS 

13S Capital Outlay of the Department of Atomic Enel'lY S,zS,oo,cOO 

(2) Discussion on Demands . for Grants Nos. 8 to 12 and 106, for which 
the Ministry of Defence. is responsible, commenced. 

Ninety-two Cl1.t motions-of which twelve were on Demand No. 8, sixty-
six on Demand No.9, ·seven on Demand No. 10, five on Demand No. 11 and 
two on Demand No. lOS-were moved. 

The discusB.ion was not concluded. 
(Lok Sabba adjourned till 11 A.M. on Thursday, the 25th July, 1957). 

M. N. KAUL. 
Secretary. 
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1. Starred QuesUOIII 

LOK·IOIM 

BULLETIN-PART I 
[Brief Record of Proc~,s] 

Jul'll 25, 1957 

No. 21 

. Thirty-eight Starred Questions (Nos. 327--338, 340-347 and 349--388) 
were put down on the order paper. Original notices of-Starred Questmns 
Nos. 327 and 338 were received in Hindi. 

Nineteen -Stamld .. Queations (Nos. 327-.334,336, 340-347, 349 and 350) 
were orally answered and supplementary questions were asked on 
eighteen of them. Replies to the remaining questions (including: Starred 
Questions Nos. 335, 337 and 338 of which the questioners were I absent) 
were laid on the Table. • 

2. UDlltarred Queatlou 

Thirty Unstarred Questions (Nos. 235-264) were put down on the 
ol'der paper. Original notices of Unaterred Questions Nos. 241 and 
25~258 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 
S. Papen' LaId on tile Table 

The following papers were laid on· the Table:-
(1) A copy of the statement showing the Plantation Inquiry Com-

mission's recommendations on tea which have not been 
accepted and the reasons therefor in pursu1Ulce of an auur-
ance . given in reply to Supplementaries on Starred Question 
No. 5 on the 15th July, 1857. 

(2) A I. copy of; the Income-Tax (Search of Premises and Seizure ot 
Doeuments) Rules, '1957, published ,in the NoWlcation No. 
S.B.O. 1953, dated the 15th June, 1957. 

4. Call1D&" AUeaUon to MaUer of Urlent PabUc IJDpo11aDce 
Shri Raghunath Singh called the attention of the Minister ol Irrigation 

and PoW'er.ttothe present position of the Canal Water Dispute. 
'!'he ·,JMinister of Irrigation and Power made a statement in regard 

thereto. 

5. AdjOUl'lUDeDt Motioa 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Sarvashri S. M. Banerjee and K. T. K. Tanpmani 
regardinl the collision of two trains near Tatanagar Station on the night 
of 23rd July, 1957. 

[P.T.O. 
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8, Govenament BU.} lDtroduced 

The Legislative Councils Bill. 1967.· 
,. '1'h8 Budpt (OeDeral) 1957-51-DeIIIaads for GnDta 

(1) Further discussion on the following Demands for Grants in respect 
of the heads mentioned against th~m, for whieh the Ministry of Defence 
is responsible, coneluded, and the Demands were voted in full:-

MiDIIItrJ GIf DefelICe 
.. _ ..... _. -----_ ..... _-_._._----

Number: 
of I 

Demand 
Name of Demand 

2 

I.-EXPENDITURE MET FROM REVENUE 

8 Ministry of Defence 

9 Defence Services, Effective-Army 

10 Defence Services, Effective-Navy 

I I Defence Services, Effective-Air Force 

12 Defence Services, Non-Effective Charges 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

106 Defence Capital Outlay . 
-_._--_ ..• _----------

I Amount 
. of 

Demand 

3 

r RI. i 20,69,000 
i 1,00,55,66,000 
! 

'1 9,34,16,000 

/40,72,'4,000 

I 7053,00,000 

I 

114,58,33,000 
I 

All the cut motions moved on the 2"th July, 1957 - of which twelve 
were on Demand No.8, sixty-sCt on Demand No.9, seven on Demand No. 
10, five on Demand No. 11 and two on Demand No. 10~were neptived. 

(2) Discussion· on Demands for Grants Nos. 13 to 22 and 107, for which 
the Ministry of Education and ScientiflcResearch is reaponaible, commenced. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 28th July, 1957.) 

GIPD-LSI-78ILS-2S-7-57--900 

JI. N. KAUL, 
Secretary. 



1. Starred QuesUOII8 

LOK SABBA 

BULLltI'IN-PART I 
(Brief Record of Proceedings) 

Jul'll 26. 1957 

No. 1'1 

Forty-one Starred Questions (Nos. 367--401 and 403--408) were put down 
on the order paper out of which twenty-three were called. Stured Question 
No. 402 W3S transferred to the list of questions for the 2nd August, 1957. 
Original notices of Starred Questions Nos. 367. 374 and 396 were received 
in Hindi. . 

Twenty Starred Questions (Nos. 367. 368. 370-373, 375-385, 387-389) 
were orally answered and supplementary qwstions were asked on eighteen 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 369. 374 and 386 of which the questioners were absent) were laid on the 
Table. ' r I 
2. UDStured Quelltlou 

Thirty-five Unstarred Questions (Nos. 265-277 and 279-300) were put 
down on the order paper. Unstarred Question No. 278 was transferred to 
the list of questions for the 29th July. 1957. Original notice of Unstarred 
Question No. 279 was received in Hindi. Replies to Unstarred Questions were 
laid OJl the Table. ; I i 

3. Ca.IUJlr attention &0 Matter of Urrent PubUc Importance 

Shri Rameshwar Tantia called the attention of the Minister of Railways 
to the Tatanagar Train collision on the night of the 23rd July. 1957. 

The Minister of Railways made a statement in regard thereto. 

4. GovenameDt BIll IDtroduced 

The Foreign Exchange Regulation (Amendment) Bill, 1957. 

I. The Budpt (General), 191'r-58-Dem ..... for G~ts 

Further discussion on the following Demands for Grants in resped; of the 
heads mentioned against them, for which the Ministry of Education and 

[P.T.O. 
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Scientific Research is responsible, concluded and the Demands were voted 
in full:-

Mlnlstry 01 Education and SclenWlc Beeearch 

No. of 
Demand 

-------------
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

13 MiniStry of Education and Scientific Research 

14 ArchaeoloiY 

IS Survey of India 

16 Botanical Survey 

17 Zoological Survey 

18 Geological Surve>: 

]9 Scientific Research 

20 Other Scientific Departments 

2.1 Education 

2.2. Miscellaneous Departments and E,q:el1diture urder the 
Ministry of Education and Scientific Research 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

]07 Opital Outlay ofthe Ministry of Education and ScientificRe-
search 

Amount of 
Demand 

RI. 

6,22,000 

2.,07,78,000 

. 1,61,14,000 

15,08,86,000 

TWenty-two CUt motlons-ol which two were on Demand No. 11, three 
on Demand No. 14, two on Demand 18, and fifteen on Demand No. 21-were 
moved and negatived. 

6. Motion re: Secoad Report 01 CollUll&ttee on Private Memben' BUll UId 
Resolatlons 

Sardar Amar Singh Saigal moved the following motion:-

"That this House Itgfeell with the Second Report of the Committee 
on Private Members' Bills and Resolutions presell~ to the 
House on the ~4th July, 1957." 

The motion WEIS adoptt'd. 

7. Private Memberl' Billa IDtroc1aeed 

(1) The Sadhus anri Sanyasis (Reptration) Bill, 1957 by Shri Radha 
.Raman 

..... _--------. -----_ .. _----- .... --. - ~-----.--------------------
"'Inclusive of the amounts voted on account on the 26th March, 1957. 
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(2) The Punishn)eni for Molestation of Women, Bill, 1957 by 
Shri Radha Raman. 

(3) The Factories (Amendment) Bill, 1957 (Amendment 0/ .ections-
51, 54 and 59) by Shri V. P. Nayar. 

(4) The National and Festival Paid Holidays Bill, 1957 by Shl-i P. K. 
Kodiyan. 

(5) The Code of Civil Procedure (Amendment) Bill, 1957 (Amend-
ment of .ection 60) by Shri Purushottamdas R. Patel_ 

(6) The Indian .Anna (Amendment) Bill, 1957 (Amendment of HC-
tion 4) by Shri Purushottamdas R. Patel. 

(7) The Code of Civil Procedure (Amendment) Bill, 1957 (Omission 
of .ection 87B) by Shri M. L. Dwivedi. 

(8) The Parliament Library Bill, 1957 by Shri Diwan Chand Sharma. 
(9) The Child Marriage Restraint (Amendment) Bill, 1957 (Amend-

ment of .ection 12) by Shri Diwan Chand Sharma. 
(10) The Prevention of Corruption (~endment) Bill, 1957 (l1'sfrtion 

of new section 8) by Shri Jhulan Sinha. 

8. Prl •• Member's BID UDder eODSIdentloll 

The Centnd Govemment Servants (Option for joining Conhibutoral 
Health Service Scheme) Bill, 1957, btl Shri Jhutan Sinha. 

The motion for consideration of the Bill was moved by Shri Jhulan Sinha. 
The following members took part in the debate:-

(1) Shri V. P. Nayar. 
(2) Shri Diwan Chand Sharma (Speech Unfinished). 

The discussion was not concluded. 
CLok Sabha adjourned till 11 A.M. on Saturday, the 27th July, 1957.) 

GIPD-LSI-791LS-a6-7-!l7-SJOO 

M. N. KAUL, 
Secretary. 
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J'IIJII 27, 1957 

No. • 

1. Statement Be: Govel'DlDeDt BasIn_ 

The Minister of Parliamentary Aftairs made a statement regarding the 
order of Discussion and Voting on Demands for Grants in respect of the 
Budget (General), 1957-58 for the week commencing the 29th July, 1957. 

2. Statement Be: Advaaee PubUcatlon 01 Answer to Question 

The Speaker informed the House of the contents of a communication 
received from the Principal Information Oftlcer regretting the advance re-
lease to the Press of an answer to an unstarred question in reprd to which 
a point was raised in the House by Shrimati Renu Chakravartty on the 26th 
July, 1957. 

In view of this the House decided not to proceed further in the matter. 

3. Panel 01 Cbalrmm 

The Speaker informed the House that he ihad nominated the following 
Members as Members of the Panel of Chairmen:--

(1) Shri J. M. Mohamed Imam. 
(2) Shri C. R. Pattabh\. Raman. 

t. Tbe Budpt (General), 195'J-58-DemaDds for Gnats 

(1) The followin, Demands for Grants in respect of the heads inentioned 
a,ainst them, for which the Ministry of Health is responsible, were voted 
in full:-

MINISTRY OF HEALTH . 
. _------ -----------------------
Nwnber 

of Name of the Demand I i Amount of 
Demand \ Demand 

----i------------;;--------------- ---;---

I. - EXPENDITURE MET PROM REVENUE 

47 MinistrY of Health 

48 : Medical S 'rviccs 
I --- ---------------

97 
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:il'·--m·:-or~o-d I ~a~-
____ 1 ____________________________ 1 ______ _ 

123 

49 Public: Health 

SO Miac:ella1l.eous under the MinistrY of Health. . : I 
II.-EXPENDITURE MET PROM CAPITAL AND I 

DISBURSEMENT OF LOANS AND ADVAN-
CES. ! 

119 Capital Outlay ofthe MinistrY of Health 

RI, 
S,3S,30,000 

6o,S6,ooo 

-_.-_ .. _----,,_._._---------_ ................. __ . __ ._-----------_ .. _ .... _--

llI.even cut motions-of which one was on Demand No.4", three on 
Demand No. 48, six on Demand No. 49 and one on Demand No. 119-were 
moved and negatived. 

(2) O.iscus$n on Dezmmds for Grants Nos. 6, 7 and 105, IQr whicb. the 
¥im..1rf of Community Development is responlibl., commenced. 

Thirty-three cut motions-of which thirty-two were on Demaqp No. 'I 
and one on Demand No. I05--were moved. 

The discussion ·was not concluded. 

(Lok Sabba adjourned till 11 A.M. on Monday. the ~ July, 1957). 
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1. starred QaeaUoDs 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proeeedinp] 

Ju11l 29, 1957 

No •• ' 

Thirty-six Starred Questions (Nos. 409-442, 444 and 445) were put down 
on the order paper out of which twenty-four were called. Starred queatiob 
No. 443 wss transferred to the list of questions for the 5th Aueust. 195'1. 
Origina! notices of Starred Questions Nos. 417, 420 and 421 We1"e received 
in Hindi. 

Twenty Starred Questions (Nos. 412-428 and 430-432) were orally 
answered and supplementary questions were asked on seventeen of them. 
Replies to the remaining questions (including Starred Questions Nos. 4.09 
to 411 and 429 of which the questioners were absent) were laid on the 
Table. 

2. Uutarrecl QaesUoDS 

Thirty-eight Unstarred Questions (Nos. 301--316 and 318-339) were put 
down on the order psper. Unstarred Question No. 317 was transferred to 
the list of questions. for the 22nd August, 1957. Original notices of 
Unstarred Questions Nos. 315, 316, 324, 332 and 334 were received in Hindi. 
Replies to Un starred Questions were laid on the Table. 

3. AcIjoanmaeai DlOUoa 

The Speaker withheld his consent to the moving of an adjournment 
motion liven notice of by Shri S. M. Banerjee regarding the situation caused 
by the rise in Jamuna level. . 

4. Papers laid OD &be Table 
A copy of each of the following Notifications was laid on the Tabla under 

sub-section (6) of Section 3 of the Essenti'31 Commodities Act, 1955:-
(i) S.R.O. 1851, dated the 3rd June, 195'1 making certain further 

amendments to the Bombay Wheat (Movement Control) Order, 
1956. 

(li) S.R.O. 1852, dated the 3rd June, 195'1, containing the Bombay Rice 
(Export Control) Order, 1957. 

(iii) S.R.O. 1917, dated the 6th June, 1957. 
(iv) S.R.O. 1918, dated the 6th June, 1957, containing Orissa Rice 

(Prohibition of Export) Order, 1957. 
[P.T.O. 



(v) S.R.O. 1983, dated the 12th June, 1957, makinl certain further 
smendment to the Bombay Wheat (Movement Control) Order, 
1956. 

(vi) S.R.O. 1984, dated the 12th June, 1957, makin, certain further 
amendment to the Calcutta Wheat (Movement Control) Order, 
1956. 

(vii) S.R.O. 1986, dated the 13th June, 1957, containing Inter-Zonal 
Wheat Movement Control Order, 1957. 

(viii) S.R.O. 2251, dated the 6th July, 1957, making certain amendment 
to the Orissa Rice (Prohibition of Export) Order, 1957. 

(ix) S.R.O. 2258-A, dated the 10th July, 1957, containing the Rice 
(Southern Zone) Movement Control Order, 1957. 

5. Report of ColIUIdttee on Absence of Memben from the SWlDp 01 tile 
Boasc 

Shri Mulchand Dube presented the First Report of the Committee on 
Absence of Members from the Sittings of the House snd also laid on the 
Table a list showing the names of members who were continuously absent 
from the sittings of the House for 15 days or more during the First Session, 
1957. . 

6. Calling" attention to matter of Ur~eat PubUe bnpol1anee 
Sllri Raghunath Singh called the attention of the Minister of 'l'ransport 

and Communications to the agreement reached between the Bombay Dock 
workers snd the Government. 

The Minister of State in the Ministry of Transport and Communications 
laid on the Table a copy of the statement in regard thereto. 

7. Motions for Election to Conunlfltees 

Dr. Panjabrao S. Deshmukh moved the following motions:-

(1) "That in pursuance of clause 3(vi) of Resolution No. 43-11/48-Com 
dated the 21st May, 1949, as amended from time to time, 01 the 
Ministry of Agriculture (now Food and Aericulture), the 
members of Lok Sabha do proceed to elect, in such manner 
as the Speaker may direct, thre~ members from among them-
selves to serve as members of the Indian Central Arecanut 
Committee." 

(2) "That in pursuance of sub-section 4(ili) of section 4 of the Indian 
Lac Cess Act, 1930, as amended from time to time, the members 
of Lok Sabha do proceed to elect, in such manner as the Speaker 
may cared,' two members from amonl themselves to serve as 
members ot the Indian Lac Ce.s Committee." 

The motions were adopted. 

8. Govemment BIDs Introduced 
(1) The Appropriation (Railwsys) No.2 Bill, 1967. 
(2) The Industrial Finance Corporation (Amencim1mt) Bill, 1957. 
(3) The Mines ~nd Minerals (Regulation and Development) BUI, 1957. 
(4) The Inter-State Corporations Bill, 1957. 
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9. TJae Badpt (GeDeral)-19S7-58-J)emuds for GraIlts 

Further discussion on the followinJ Demands for Grants in respect of 
the heads mentioned a,ainst them, for which the Ministr)r of CommUDit7 
Development is responsible, concluded, and the Demands were voted 
in tull:-

Number 
of 

Demand 
Name of Demand 

1. EXPENDITURE MET FROM REVENUE 

6 Ministry of Community Development. 

7 Community Development Projects and National Extension 
Service 

Amount of 
Demand 

Rs. 

J2,lI,ooo 

. I 7,J8,00,ooo 

II. EXPENDITURE MET FROM CAPITAL AND DlS- I 

BURSEMENT OF LOANS AND ADVANCES 

105 Capital Outlay of the Ministry of Community Development 97,7°,000 

------_._-_._ ... - ~--. 
All the cut motions moved on the 27th July, 1957-of which thirty-two 

were on Demand No.7 and one on Demand No. lOS-were neptived. 
(2) Discussion on Demands for Grants Nos. 42 to 46 and 116 to 118 for 

which the Ministry of Food and Agricultu~ is responsible, commenced. 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th July, 1957.) 
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JulU 30, 1957 

No. It 

Two members made and subscribed on oath or atftrmation u follows 
and t.ock their seats in the House:-

One in Hindi and 
One in English. 

2. Starred Questions 

Forty Starred Questions (Nos. ~5) were put down on the order 
paper out of which 29 were called. Original notices of Starred Questions 
Nos. 4-16, 451, 455, 457, 463, 465, 475 and 479 were received in Hindi. 

Twenty-one Starred Questions (Nos. 447, 449-451, 453, 455--460, 483-468, 
468-471, 473 '3nd 474) were orally answered and supplementary questions 
were asked on eighteen of them. Replies to the remaining q~ons 
(including Starred Questions Nos. 448, 448, 452, 454, 461, 482, 487 and 472 
of which the questioners were absent) were laid on the Table. 

3; Uutarred Queltloas 

Thirty-seven Unstarred Questions (Nos. 340--342 and 344--377) were 
put down on the order paper. Original notices of Unstarred Questions Nos. 
380, 361, 387, 371 and 378 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

4. Paper laid on tile Table 

A copy of the Report of the Indian Delegation on the Tenth World 
Health Assembly held in Geneva in May, 1957 was laid on the Table. 

5. CalUq attention to matter of UrreDt Public ImportanCle 

Shri T. H. Sonavane called the attention of the Minister of Commerce 
lind Industry to the 1311 in production in Sbolapur Spinning and Weaving 
Mills Ltd., and Narsing Girji Mills Ltd., Sholapur and the effect thereof on 
the Government investments and on labour. 

The Minister of Commerce made a statement in regard thereto. 

[P.T.O. 
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6. TIle IIadp& (0.""),1.,..........,.... for 0rutI 
Further discussion on the tollowiDI I)emaDda tor Grants in respect of 

the beads mentioned qain8t them, for which the MlnIatry of Food and 
Aa;rieulture is reapoD81ble, coneluded. and the Demands were voted in 
full:"": 

N1UDbcr, 
of I 

Demand 

MINISTRY OF FOOD AND AGRICULTURE 

Name of tbe Demlad Amount of 
Demand 

---------------------------------------I 
, , 

2 

II. -BDmmmID MaT JIIlOM RmiNuI 

.p l MiDiitt)' of Puocl md AIriculturc . 
.43 Poreat. . 

44 . Alriculturc . 

45 Qvil Vetermary Service, 

46 Misc:ellmeoU8 Departments md Other Expenditure 
UDder tbe Ministry of Food and Aaric:ulturc. . . 

1I.-J!aIINDmJII Mft IIItOM c.wrrAL _ D...,.....,. 
OJ' LoANs AIQ) ADvANCIII. 

u6 Capital Outlay on ~orcsts 

II'7 Purchue of Foodarainl 

III adler CIpDI OutIIIJ of the MiDiltr)' of Poocllnd Aarkul-
ture. 

I 3 

-79.60,000 

1,20,'76,000 

9,67,32,000 

10,68,000 

On cut motion No. 25 on Demand No. 42 IDOvedby Sbri NaUlhir 
Bharucba, the House divided, Ayes 23; Noel SO. The cut ·motlDn wu 
accord.inl4' neptived. 

I'1tt,- . turtber cut motiona--of which forty-ODe were 011 Demand No. a. 
.. on Deman.cl No. 43, two on Demand No. " and one on DemaDcl. No. 
48-were moved and Delatived.. 

(Lok &abba adjourned till 11 A.M. on WedDeIdQ, tlie alit July, IN7.) 

M. N. KAUL, 
" 

Secretary . 

• lndlllheoftbe 8IDODntl wted on KCCNQt OIl the ~ March, 1957. 
101 



1. Starn4~ 

LOJ[ SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedinpl 

I.'V 31, 1857 

No. II 

Forty-one Starred QUestioDS (NOI. 488-510, 512-515, and 518-829) 
were put down on the order paper out of which twenty-eieht were called. 
Starred QUestiODS Nos. 511 and 516 were transferred to the list of questions 
for the 6th AUJU8t, 1957. Starred Question No. 517 was postponed to the 
list of questions for the 9th August, 1957. Original notices of Starred 
Questions Nos. 490, 492, 495 and 508 were received in Hindi. 

Twenty-one Starred Questions lNos. 486-192, 494-496, 499, 501--504, U8. 
507, 509 and 512--514) were orally answered and supplementary questions 
were asked on all of them. Replies to the remaining questions (including 
Starred Questions Nos. 493, 497, 498, 500. 505, 508 and 510 of which tAe 
questioners were absent) we'"e laid on the Table. 

2.U..tarred Queatloas 

Thirty-seven Unstarred Questions (Nos. 378-393. 395-404, and 4OfJ...-416) 
were put down on the order paper. Unstarred Questions No. 394 and 405 
were transferred to tile lists of questions for the 13th and 21st August, 1957 
respectively. Original notices of Unstarred Questions Nos. 395, 412 and 414 
were received in Hindi. Replies to Unstarred Questions were laid on tile 
Table. 

3. SJaon Notice QUIIUoD 
One Short Notice Question, regardin, Floods in Kosi River addressed to 

the Minister of Irrilation and Power was asked. It was orally answered 
and supplementary 'lueBtionA were also asked and answered thereon. 

4. AdJograDaeat MoU_ 

The Speaker withheld his consent to the movine of an adjournment 
motion given notice of by Shri S. C. qupta regarding the situation alleged 
to have arisen out of the strike of Municipal Workers including sweepers in 
New Delhi. 

5. Paper Laid oa the Table 
A copy of the Notification No. S.R.O. 2387· dated the 20th July. 1957. 

making certain further amendments to the Employees' Provident Funds 
Scheme, 1952 was laid on the Table under Bub-section (2) of Section 7 of the 
Employees' Provident Funds Act, 1952. 

[P.T.O. 
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6. &epor& of Committee OD PrlYate _ ... ben' IIIlIa aDd .... attoaa 

Sardar Hukam Singh presented the Third. Report of the Committee on 
Private Members' Bills and Resolutions. 

'1. Ca.llIq a&teatiOD to matter of Urpai Pabllc IIDportaaoe 

Shri T. C. N. Menon called the attention of the Minister of RaIlwaya to 
the collision of an engine without driver with ,oocU wa,ona on the Botad 
Salangpur section of tp~ Westem Railway on the 25th July, 1957, resultina in 
the death of a Railway employee. 

The Minister of Railways made a statement in re,ard thereto. 

8. Leave of 'Ab8eDce 

The following menab<!Tb wer.'! granted leave of absence from the sittiDp 
of the .House for the periods ment:t'lned against each:-

(I) Shri T. R. Neawi loth to 311t May, 19S7 (Fint Setaion 

(a) Dr. Sushila Nayar 
(3) Kunwanni Vija,. Raje 
(4) Shri Chandilteahwar Shann Sir..ah 

Ju Dca. . 
(5) Shrimati Lalita Rajy. Laxmi 
(6) Shri Kamal Narain Sil1lh 
(7) Shri Laxmi Narayan Bhanja Deo 

(8) Shri J. B. Kripalani. 

(9) Shri In(fulal Kanaiyala1 Yajnik 

(10) Shri C. Bali Rrddy 
(n) Shri Brsj Raj Singh 

(12) Rani Manjula Devi 

and 15th July to 20th Auau1t, 19S7 
(Second session). 

IIth,to 3ISt May, 1957 (Fint Scuion). 
loth to 31st May, 1957 (Fint Sesa!on). 
16th to 30th May, 1957 (Firlt Sesaioo). 

loth to 311t May, 1957 (Fint Session). 
Isth to 30th July. 1957 (Stcond Seuioo). 
20th to 3I1t May, 1957 (Fint Selli('ln). 

and ISth July to 30th Aupst, 1951 (Second 
SeBlion). 

ISth July to 6th September. 1957 (Scexmd 
Scuion). 

24th July to 16th ~t, 1957 (Seclond 
Sesllion). 

15th to 311t July, 1957 (Second Session). 
29th to 311t May, 1957 (First ScsIion) 

and 15th July to 6th September, 1957. 
(Second Seuion). 

15th ~uly to 6th September, 1957 (Second 
SeISJOn). 

9 ......... for Electloa to COIIUDlUees 

Shri Nityanand Kanungo moved the followinl motiona:-
(1) ''That in )ursuance of clause (xiv) of sub-section (2) of Seetion .-

of the Coffee Act, 1942, the members of Lot Sabba do proceed 
to elect, 11" tuch manner as the Speaker may direct, two 
member.> from amons themselves to serve as members on the 
Coffee Board constituted under the said Act." 

(2) ''That in purSUilnce of clause (e) of sub-section (3) of Section 4 
of the Rubber Act, IM'1, the members 01 Lot Sabba do proceed 
to elect in such manner as the Speaker may direct, two members 
from among themJelvet; to serve as members on the Rubber 
Board CC.1stituted under the said Act." 

'rhe motiona were adopted. 
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10. '1'Iae 11"", (o-enl), 1 • .,-11-0_ .... for GnIdI 

Diacualion on Demandl tor GrantlN~. 87 to 88, 122 and 123, tor which 
the Miniltry ot Irri,ation and Power is responaible, commenced. . 

Twenty-five cut motion&--Of which nine wen on Demand No. 1'1, 
ftfteen on Demand No. 88 and one on Demand No. 88-were movecL 

The ctiscuuion wal not concluded. 

(Lot Babha adjourned till 11 A.M. on Thunday, the lit Aucuat. IIS'I). 
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1. Oath or dlrmaUOD 

LOK IJAIIBA 

BULLETIN-PART I 
[Brief Record of ProceediDl81 

August 1, 1957 

No. D 

Shri Rajaram Balkrishna Raut made and subscribed an atBrmation in 
Marathi and 100k his seat in the House. 

2. IJ~ Qa~ 

Thirty-eight Starred Questions (Nos. 530, 832-585, and 567-669) were 
put down on the order paper out of which nineteen were called. Starred 
Question No. 531 was transferred to the list of questions for the 6th August, 
1957 and Starred Question No. 566 was withdrawn by the Member. Original 
notices of Starred Questions Nos. 539, 548, 559, 582 and 589 were received 
10 Hindi. 

Nineteen Starred Questions (Nos. 530, 532-548 and 567) were orally 
answered and supplementary questions were asked on eighteen of them. 
Replies to the remaining questions were laid on the Table. 

3. Uastarred QaeaUoas 

Twenty-six Unstarred Questions (Nos. 417--"2) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 429 and 434 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

4. Adjoanuneat moUoDl aDd calllq att.eDUon to matter of Uraut .. bile 
ImporiaDce 

The Speaker postponed till the 3rd August, 1957, his decision on the 
admissibility of the adjournment motions given notice of by the following 
members regarding the sweepers' strike in Delhi and the police firing on 
the 31st July, 1957:-

Sarvashri S. C. Gupta, Surendranath Dwivedy, Nath Pal, T. C. N. 
Menon, Narayan Ganesh Goray, Jsgclish Awasthi, Laisram 
Achaw Singh, Shraddhakar Supakar, Hem Barua, B. C. Kamble, 
G. K. Manay, Atal Bihari Vajpayee and Panclit Brij Narayan 
''Brijesh'' . 

Notices of callins attention to matter of urgent public importance given 
by the following members regarding the same subject were also held over 
till the 3rd August, 1957:-

Dr. Ram Subhag Singh, Shri K. L. Balmiki, Shrimati Sucheta 
Kripalani and Sarvashri Radha Raman and Yadav Narayan 
Jadhav. 

[P.T.O. 
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5. The BDdpt (G_eral), 1957-58-DemaIlds lor GraDt8 

Further discussion on the following DemaDds for Grants in reapect of 
the heads mentioned against them, for which the Ministry of Irrigation and 
Power is responsible, concluded, aDd the Demands were voted in full:-

Number 
of 

Demand 

67 
68 

6Q 

122 

123 

Namc of the. Ilcmaod 

2 

1.-BxpBND1TUU MilT PROM Rl!VIINUE_ 

Ministry of Irription and Power 

Multi-purpolc Rivcr Schcmca . 

~c~ .. DfrltlJ,1~nts and Othcr Bxpenditure undcr 
t c Miftisil'7 of r4' gahon aDd Power ... 

I~.-~~.~ P~ ClPl.'{AL ~~ PlS'.VIlSEM~P(T 
O'O"!(s.~ ~vo\~CI!S 

Capital Outlay on Multipuspo .. Rivu Schemes 

Othcr ~pital Outlay of the Ministry oflrrigation and Power 

3 

RI. 

10,13.099 

93.53,000 

J7,~~,ooo 

~,I7:,'3,~ 

55,34.000 

All the cut ~ Dl~ on ~ 31a.t o1uJ.y. 1"~~~ wbich ~e were 
on Demand No. 67, fifteen on Dem3nd No. 68 and one on Demand No. 88-
were negatived. 

,Lok IUha (lcijcwmed WI U A .... 0" .,.,i4u, u.. ~ AU&USt, 1M".) 
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1. S~ Q~ 

LOIt SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceed.iql] 

August 2, 1957 

No. II 

Thirty-seven Starred Questions (Nos. 570--606) were put down on the 
order paper out of which thirteen were called. Original notices of Starred 
Queltions NOl. 570, 579, 580, 591, 593, 598, 801, and' 803 were received in 
Hindi. 

Twelve Starred QUestiODS (Nos. 570 to 573 and 875 to 582) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Question No. 574 of which 
the questioner wu absent) were laid on the Table. 

2. Uastarred QaesUcms 

Twenty-five Unstarred Questions (Nos. 443 to 487) were put down on 
the order paper. Original notices of Unst&rred Questions Nos. 444 and 484 
were received in Hindi. Replies to Unstarred. QUeitions were laid on the 
Table. 

3. Papers LaId OD the Table 

The followinl papers were laid on the Table:-
(1) A copy of the Hyderabad State Bank (Compensation) Rules, 1958, 

published in the Notification No. S.R.O. 2274, dated the 4th October, 1958, 
under SUb-section (3) of Section 41 of the State Bank of HyderabJd Act, 
1958. 

(2) A copy of the statement containing further information on the 
Supplem.entariei to Starred Question No. 134 answered on the 18th July, 
1957. 

It. ~ of Besl ... Adv18e17 CODUDlUee 
Sal'dar Hukam Sinp presented the Fifth Report of the Business 

Advisory Committee. 

5. C ...... AtteatloD to _Her of urpat Pablte IJDpoI'tuaee 

Ihri K. T. K. Tanpmani called the attention of the Minister of :R.ailwa)'l 
to the explosion of a Railway wagon at AIan801 Railway station on the 
31st July, 195'1. 

The Minister of Railways made a statement in reprd thereto. 
[P.T.O. 
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8. The Baclpt (GeIlenl) , 1957·58-Deawada for Grana. 

(1) The following Demaods for Grants in respect of the heads 
mentioned against them, for which the Ministry of lJ3w is responsible, were 
voted in full:-

Number 
of 

Dema,nd 

MINISTRY OF LAW 

Name ofthe Demand 

I.-EXPENDITURE MET FROM REVENUE 

73 Ministry of Law . 

74 Administration of Justice 
7S Miscellaneous Expenditure under the Ministry of Law ' 

Amount of 
Demand 

Eight cut motions of which four were on Demand No. 73 and two each 
on Demand Nos. 74 and 75-were moved and negatived. 

(2) Discussion on Demands for Grants Nos. 82 to 91 and 127 to 131,' for 
which the Ministry of Transport and Communications is responsible, 
commenc;ed. 

The discussion was not concluded. 

7. MoUoa re: 'l'bIrd. Bepori or CommWoee _ PrIvate Memben' BIl ..... 
BesolaUoDs 

Shri Jhuhln Sinha moved the following motion:-

"That this House agrees with the Third Report of the Commit12e on 
Private Members' Bills and Resolutions presented to the HoUH 
on the 31st July, 1957." 

The motion was adopted. 

8. Private Member's Resolution withdrawn 

Shri Bibhuti Mishra concluded his speech on the followin, Resolution 
moved by him on the 19th July, 1957:-

"This House is of opinion that Central Gcwernment scholarships 
should not be awarded exclusively to any particular community 
only but they should be thrown open to the poor and deserving 
students ot all Communities snd to this eJld Government should, 
if necessary, brin, forward suitable legislation to lUilend the 
Constitution." 

Five amendments were moved by-
e 1) Shri B. C. Kamble 
(2)' Shri Bhaurao Krishnarao Gaikwad 
(3) Shri Dodda Thimmaiah 
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The following members took part in the debate:-
(1) Shri B. S. Murthy 
(2) Shri Frank Anthony 
(3) Shri Dadda Thimmaiah 
(4) Shri Jaipal Singh 
(5) Sh~i M. Ayyakannu 
(8) Shri T. Sanganna 
(7) Shri Resham Lal Jangde 
(8) Shri Upendranath Barman 
(9) Shri Bhaurao Krishn'lll'8o Gaikwad 

(10) Shri Jawaharlal Nehru. 

Shri Bibhuti Mishra replied to the debate. 

The amendments moved by Sarvsshri B. C. Kamble. Bhaurao Krishnarao 
Gaikwaa and Dodda Thimmaiah were withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of 1I)e House. 

9. Private Member's BesollltiOD under ccmsI4eratlcm 

Shri Surendra Mahanty moved the following Resolution:-

"This Hou~ is of opinion that a Committee of experts be appointed 
to study and investigate into the regional disparity in the 
Indian Union in the average pet' capita income and in the 
stages of development, 'and to recommend ways and means for 
bringing up the regions that lag behind to the standard of 
other advanced regions." 

Dr. K. B. Menon commenced his speech on the Resolution which was 
not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 3rd August, 1957.) 

M. N. KAUL. 
Secretary 
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LOIt 8ABIIA 

BULLETIN-PART I 

[Brief Record of ProceedioPl 

August 3, 1957 

NOoK 

1. AdjouftlllleDt motloIl 
The Speaker gave bis consent to the movinl of an adjourlUlleAt' motion 

given notice of by S~ S. C. Gupta relardinl the Police ftrina on the 3l1t 
July, 195'7', in Sweepers' Colony in New Delhi. 

The motion stood .. over under Rule 81 of the B\slee of ProcecL1are. \I1'lUl 
4 P.M. 
2. Call1Da" aUentloa. to matter to Url'ent Pablle ImpGftaBee 

Dr. Ram Subhag Singh called the attention of the Mfnister ot Home 
Affairs to the sweepers' strike in Delhi and the Police fIri!llOil the 31st July, 
1957. . 

The Speaker observed that it was not necessary for the Minister to make 
a statement as the adjournment motion on the same subject would be dis-
cussed at 4 P.M. 

3. Statement re: Government Business 
The Minister of Parliamentary Affairs made a ststement relardin, the 

order of Government Business for the week commencing the 5th A11Iust, 
1957. 

4. Statement by the Minister of Commerce 
The Minil.:ter of Commerce made a statement correcting the reply given 

to a supplementary on Starred Question No. 838 on the 30th May, 19G7. 

5. statement by the Mbrlster of Finance 
The Minister of Finance made a sbtement regarding the appointment 

of a Commission of Enquiry to go into the structure of emoluments and 
conditions of Service of the Central Government employees, snd other relat-
ed questions. 

G. Government Bill-motion for introduction adopted 
The Essential Services Maintenance Bill, 1957. 

The motion for leave to introduce the Bill was moved by Sbri Govind 
Ballabh Pant. 

[P.T.O. 
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Certain points recarc:lini the c:o.mpeteD.c:e of the .HoUie to lqillate on the 
subject were raised by Sarvalhri Nauahir Bharuc:ba: ~d T. C. N. Menon. 
Bbsrucha and T. C. N. Menon. 

The Speaker permitted discussion thereon and the followin, members 
took part:-

• (1) Shri Asoke K. Sen 
(2) Shri T. Sanpnna 
(3) Shri Shripad Amrit Dange 
(4) Shri Radhelal Vyas. 

On the motion that leave be granted to introduce the Bill, the House 
divided, Ayes 174; Noes 47. The motion was accordingly adopted and the 
Bill was introduced. 
7. The Baapt (General), 1911-SB-Demands for Grants. 

Further discussion on the following Dematllis for Grants Nos. 82 to 91 
and 127 to 131, for which the Ministry of Transport and Communications 
is responsible, continued. 

Eighty cut motions-of which thirty-four were on Dem'3Ild No. 82, 
e~ghteen on Demand No. 83, eight on Demand No. 84, two ~ach on Demands 
Nos: 88 and· 89 and sixteen on Demand No. 90-were moved. 

The discussion was not conclUded. 
. -

:S.:·A Report on Poliee'FIrInr In Delld-Lald on·the Table 
Shri B. N. Datar laid on the Table a copy of the Report on Police Firing 

in Delhi on the 31st July, 1957. 
9. Report on Business Advlllory Conunlttee 

Sardar Hukam Singh presented the Sixth Report of the Busint''1s Advisory 
Committee. 
10. Motion Be: 8i:dh Report of Business Advisory CollUlllttee, 

Sardsr Hukam Singh moved the following motion:-
"That this House agrees with the Sixth Report of the Business Advisory 

Committee presented to the House today." 
The motion was adopted in the followi~1 form:-

"That this House agrees with the Sixth Report of the Business Advisory 
Committee presented to the House today subject to the modi-
fication that instead of the House sitting on the 5th August, 1957 
from 9 A.M. to I P.M. and again from 2.30 P.M. to 9.30 P.M., the 
House may sit from 11 A.M. to 7 P.M. on the 5th August, 1957, 
and the discussion on the Essential Services Mainten3nce Bill 
1957, may continue for 3 'hours on the 6th August, 1957." ' 

11. Adjournment Motion-Stood over under Rale 61 of the Rules of the 
Prooeduft, 

The motion for adjournment of the House to discuss a definite matter of 
urgent public importance viz., police firing on the 31st July, 1957, in "weepers' 
colony in New Delhi was moved by Shri S. C. Gupta. 

The motion was discussed from 4.5 P.M. to 6.40 P.M. 
On the motion the House divided, Ayes 53; Noes 196. The motion was 

act ordingJy negatived. 
(I.,;ok Sabha adjourned till 11 A.M. on Monday, the 5th August, 1957.) 

M. N. KAUL, 
Secretary. 
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LOK. SABRA 

BULLETlN-PART I 

i.Brief Record of Proceedings] 

August 5, 1957 

No. SI 

1. Starred Questions 
Forty-four Starred Questionr. (Nos. 607-$5, 835-A and 838 to 849) were 

put down on the order paper out of which twenty-three were called. 
Original notices of Starred Questions Nos. 610, 812, 617 and 631 were 
received in Hindi. 

Nineteen Starred QuestiOll" (Nos. 607-616, 619, 620, 622--626, 828 and 
629) were orally Ilnswered and supplementary questions were asked on 
eighteen of them. Replies to the relll3ining questions (including Starred 
Quediona Nos. 617, 618, 821 and 627 of which the questioners were absent) 
were laid on the Table. 

2. Uastarred QUestlODS 

Twenty-two Unstarred Questions (Nos. 468-473, 474-479, 481-489, 491 
and 492 went put down on the order paper. Unatarred Question No. 473 
and 490 were transferred to the lists of questions for the 12th and 13th 
August, 1957, respectively. Unstarrecl question No. 480 was witbdzawn by 
Ute member. Original notices of Unstarred Questions Nos. :t69 and 483---4U 
were received in Hindi. Replies to Unstarred Questions were laid on the" 
Table. 

\ 
3. Sh~ N~ Qu~ 

One Short Notice Question, regarding Location of Oil Reftnery addressed 
to the Minister of Steel, Mines and Fuel was asked. It was orally answered 
:lnd supplementary questions were a180 _eel and answered tbereOQ. 

4. Papers laid e. tile Table 

The following papers were laid on the Table:-

(1) A copy of the Notiftc~tion No. S.R.O. 2435, dated the 27th July, 
1957, under sub-section (3) of Section 27 of the Coal Bearin, 
Areas (Acquisition and Development) Act, 1957 making certain 
amEndments to the Coal Beuin, Areas (lA.cql1iaition and 
Development) Rules 1957. 

[P.T.O. 
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(2) A copy of the NotifiC'3tion No. S.R.O. 2374/R. Amdt. XVI, dated 
the 20th July, 1957, under sub-section (3) of Section 060 of the 
Displaced Persons (Compensation and Rehabilitation) Act, 18M, 
makin" certain further amendment to the Displaced Persona_ 
(Compensation and Rehabilitation) Rules, 19D5. 

(3) A copy of the statement correcting the reply given to Unatarred 
Question No. 462 on the 29th May, 1957. 

(4) A copy of each of the following papers under 8ub-lection (2) of 
Section 16 of the Tariff Commission Act, 1951:-

(i) Report (1957) of the Tsrift Commission on the continuance of 
protection to the Piston Assembly (Platona, Piston rings and 
Gudgeon Pins) Industry. 

(li) Government Resolution No. 79(I)TP/57, da&edthe Hth July. 
1957. 

(iii) Report (1957) of the Tariff Commission on the continuance of 
protection to the Sago Industry. 

(Iv) Government Resolution No. 12(1)TP/57, dated the 30th July, 
1957. 

(v) Report (1957) of the Tariff Commission on the continuance of 
protection to the Grinding Wheel Industry. 

(vi) Government Resolution No. 16(I)TP/57, dated the 30th July, 
1957. 

(5) A copy of the Notification No. S.R.O. 2156, dated the 29th J.une, 
1957, under sub-section (7) of Section 59 of the Mines Act, 
1952, making certain further amendment to the Coal Mines 
Pithead Bath Rules, 1946. 

(6) A copy of the "Parliamentary Committees-A Summary of Work". 
pertaining to the First Session of Second Lok Sabha. 

S. MoMea re: FIfth Report of BaslDea AdvlsorJ COIIIIIIlttee 

Shri Satya Narayan Sinha moved the following motion:-
~.' 

"That this House agrees with the Fifth Report ot the Buaineu 
Advisory Committee presented to the House on the 2nd AUlWlt, 
18S7." 

The motion was adopted. 

The ESlential SeTvice. Mainten4ftCe B£U, 1957 

The motion for consideration of the Bill was moved by Shri Gov1Dd 
Ballabh Pant. 

An amendment for circulation of the Bill for the purpoae of ellcitinl 
opinion thereon by the 30th Auaust, 1957 was moved by Shri V. P. Nayar. 

Two amendments for rete!'ence of the Bill to a Select Committee were 
moved by Sarvashri Premji R. Assar and Frank Anthony. 
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'!be tollowinl plembera took part in the debate:-
(1) Shri M. R. MalaDi 
(2) Shri Nemi Chandra Kasllwal 
(I) Shri C. R. Pattabhi Raman 
(4) Shri Nath Pal 
(6) .Swami Ramananda Tirtha 
(6) Shri R. K. Khadilkar 
(7) Pandit Thakur Das Bharlava 
(8) Shri Frank Anthony 
(9) Shrimati IIa Palchoudhuri 

(10) Shrl T. C. N. Menon 
(11) Shri H. C. Duappa 
(12) Shri Raj ,Bahadur 

Shri Govind Ballabh Pant replied to the debate, 

On the amendment moved by Shri V. P. Nayar the Roue divided, Ay_ 
55; Noes 212. The amendment was aecordinlly neptived. 

The amendments moved by Sarvashri Premji R. Auar and Fruak 
Anthony were nepUved, 

On the motion for consideration the House divided, Ayes 224; Noes M. 
The motion was accordinlly adopted and clause-by-clause consideration wu 
taken up. (. 

.. The clause-by-clause consideration was not concluded . 

(Loll: Sabha adjourned till l1 A.M. on Tuesdar. the 6th AUIUdt 1807.) 

CORRIGENDA 

In Bulletin-Part I dated the 3rd AUlust, 1957, pale Ill, 
(i) omit line Ii 
(ii) under item No.7, line 1, omit 'foll.oV1ing'i 

(ill) in the headinl 01. Item No. 8 omU 'A'; 
(iv) in the headiDi ot item No.9, for 'on' ,.."d 'of'. 
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1. 8tarrecl Qaestlou 

LOK SABIIA 

BULLETIN-PART I 
[Brief Rec:ord of Proceedinlll 

Augult 8, 1957 

No •• 

Forty-nine Starred Questions (Nos. 850-89r, _ e9S-8HA, 895-897 and 
531) were put down on the order paper out of which 20 were called. Origi-
nal notices of Starred Questions Nos. 858, 859, 870, 871 and 879 were 
received in Hindi. • 

Seventeen Starred Questions (Nos. 850-853. 855-863, 685-666 and 669) 
were orally answered and supplemen~ questions were '!lsked on .15 of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 854, 864, and 667 of which the questioners were absent) were laid on 
the Table. 
2. Uutarred Qa.uou 

Thirty-two Unstarred Questions (Nos. 483-500 and 502-525) were put 
down on the order paper. Unstarred Question No. 501 was transfern!d to 
the list of questions for the 22nd August, 1957. OriJinal notices ot Unstan-ed 
Quettions Nos. 495, 499, 508, 518, 'and 523 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. .. 

1 .• 8IaoII& Dotloe ........ 

Three short notice questions regarding Rall Link between Siliguri and 
Darjeelin,. Dislocation of Communications with Assam and North Bengal 
and Train Service in Assam Region addressed to the Minister of Railways 
were put down on the order paper. One abort notice question regarding 
Train Service in Assam Region was orally answered and supplementary 
questions were also asked and answered thereon. Replies to the remaining 
two questions of which the questioner was abaent were laid on the Table. 
4. Papen laid OD the Table 

The following papers were lajd on the Table:-

(1) A copy of the notification No. S.B.O. 1808, dated the lit June. 
1957, tOIether with the explanatory note, under sub-section (3) 
of section 5 of the Indian Aircraft Act, U134, making certain 
further amendments to the Indian Aircraft Rules, 1937. 

[P.T.O. 
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(2) A copy of each of the following statements showing the action 
tsken by the Government on various assurances, promises and 
undertakings, given by Ministers during the various sessions 
shown against each:-

(i) First Statement Second Session, 1957 of Second 
~ Sabha. 

(ii) Supplementary Statement First Session, 1957 of Sacond 
No. I Lok Sabha. 

(iii) Supplementary Statement Fifteenth Session, 1957 of l'int 
No. m Lok Sabha. 

(3) A copy of the Order No. 3(1) CL. VI/57, dated the 29th July, 
1957 under sub-section (4) of Section 89 of the Companies Act, 
1956. 

5. GovemmeDt BIll ...... 

The E'Hntial SenJice. MAintenance Bill, 1957 

Clause-by-clause cO':lsideration of the Bill continued. 

On an amendment to clause 2 moved by Shri T. B. Vittal Rao the House 
divided, Ayes 50; Noes 225. The amendment was accordingly negatived. 

On an amendment to clause 2 moved by Shri Surendranath Dwivedy 
the House divided, Ayes 56; Noes 233. The amendment was accorclinJly 
negatived. 

On clause 2, the House divided, Ayes 232; Noes 57, Clause 2 was accord-
i.'ily adopted. 

On an amendment to clause 3 moved by Shri S. C. Gupta the House 
divided, Ayes 50; Noes 225. The amendment was accordingly negatived. 

On an amendment to clause 3 moved by Shrimati Renu Chakravartty 
the House divided, Ayes 47; Noes 230. The amendment was accordinlly 

• nega~i~ed, 

On an amendment to clause 3 moved by Shri M. R. Muani the HoUle 
divided, Ayes 55; Noes 234. The amendment was accordingly negatived. 

On clause 3 the House divided, Ayes 228; Noes 56. Clause 3 was 
accordingly adopted. 

On clause 4 the House divided, Ayes 236; Noes 58. Clause 4 was 
accordingly adopted. 

Clause 5 was also adopted. . 
On an amendment to clause 6 moved by Shrimati Parvathi M. Krishnan 

the House divided, Ayes 55; Noes 243. The amendment was accordingly 
-aegatived. 

Clauses 6 and 7 were alIo adopted. 
On an amendment for insertion of a new Clause 7-A, moved by Shri 

S. C. Gupta the House divided, Ayes 53i Noes 242. The amendment was 
accordingly negatived. 
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Clause 8 was also adopted. 

Clause 1, the Enactinl Formula and the Lcm8 Title were alao adoptecl. 

The motion that the Bill be passed was moved by Shri Govlnd Ba1labh 
Pant. 

The foUowin, members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee. 
(2) Shri Govind Ballabh Pant .. 

On the motion that the Bill be passed the House divided, Aye. uti 
Noes 51. The motion was accordingly adopted and the Bill wu paued . 

•• The Buclpt (Geaeral) , IH7-18-DeIIWldl for OnD'-

Further discuuion on the Demands for Grants Nos. 82 to 91 and 127 to 
131, for which the Ministry of Transport and Communications is respon-
sible, continued. 

The discussion was not concluded. 
(Lok Sabha adjoumed till 11 A.M. on Thursday, the 8th AupIt, 19B'7.) 

CORRIGENDA 

In Bulletin-Part I dated the 5th August, 19117, page 118, 

after line 1, insert '(1) Shri Shripad Amrit Dange and renumber the 
other names accordingly. 
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1. Starred Questtoas 

BULLETIN-PART I 
(Brief Record of Proceedill8s) 

August 8, 1957 

No. I'J 

Forty-two Starred Questions (Nos. 69~739) were put down on the 
order paper out of which twenty-one were called. Original ootices of 
Starred Questions Nos. 703, 719, 723 and 730 were received in Hindi. 

Nineteen Starred Questions (Nos. 69~702, 704, 705, 707-717 and 729) 
were orally answered and supplementary questions were asked on eighteen 
of them. Replies to the remaining questims (including Starred Questions 

, Nos. 703 and 706 of which the questioners were absent) were laid on the 
Table. 

I. UDStarred Questloas 

Forty-two Unstarred Questions (Nos. 526-528, 530-580 and 562-569) 
were put down on the order paper. Unstarred Questions Nos. 529 and 561 
were transferred to the list of questions for the 14th August, 1957. Original 
notices of Unstarred Questions Nos. 533, 549, 556, 557 and 567 were re-
ceived in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Question 
One short Notice Question, regarding Admission to Delhi Colleges 

addressed to the Minister of Education and Scientific Research was asked. 
It was orally answered and supplementary questions were also asked and 
answered thereon. 

4. Statement. by the Prime Mlalster uuJ the MJDIatel' of Trauport aDd 
CommUDIcatiODl. 

The Prime Minister made a statement regarding the notices of impending 
stoppages of work in various essential services. . 

Later during the day the Minister of Transport and CODlDlurucations 
informed the House that the notices of strike by P. & T. employees hail 
been withdrawn. 

5. cmBDance-Laid on the Table. 
Shri Govind Ballabh Pant laid on the Table a copy of the Essential 

Services Mainten'3nce Ordinance, 1957 (No.5 of 1957) promulgated by the 
President on the 7th August, 1957, under Article 123 (2) <a) of the Consti-
tution. 

[P.T.O. 
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6. Paper LaId OD tile Table 
A copy of the First Annual Report on the working of the Ashoka Hotels 

Limited, New Delhi together with the audit.d statement of accounts for the 
year ended the 30th September, 1956, was laid on the Table under JUb-
section (1) of Section 639 of the Companies Act, 1958. 

7; ealllne AtientlOD to Matter of Urpnt PabUc Importance 
Shri S. M. Ban'erjee called the attention of the Minister of Finance to 

the termination of services of many Inspectors under the Life Insurance 
Corporation after the introduction of new appointment letters retrospec-
tively from the 1st September, 1956. 

The Deputy Minister of Finance made a st,tement in regard thereto. 

8. The BacJret (General), 1951·58-Demands for Grants 
Further discussion on the following Demands for Grants in respect of the 

heads mentioned against them, for which the Ministry of Transport and 
Communications is responsible concluded and the Demands were voted in 
full:-

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

~;~~-'--------~~e-O-f -t:-D-e-m-~-n-d--------l:~~nt~;-~e-
Demand mand 

82 

84 

85 

86 

87 

88 

89 

90 

91 

127 

128 

129 

2 

I.-BXPENDITURE MET FROM REVENUE 

Ministry of Transport and Communications 

Indian Posts and Telegraphs Department (including working 
E~~~ ....... . 

Ports and Pilotag~ . 

Lighthouses and Lightships 

Meteorology . 

Overseas Communications Service 

Aviation. 

Central Road Fund 

Communication (including National Highways) 

MiSceUaneOUB Departments and other Expenditure under 
the Ministry of Transportand Comm\mications. . . 

II.-EXPENDITURE MET PROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

Capital Outlay on Indian Posts and Telegraphs (not met from 
Revenue). . . . • . . . . 

Capital Outlay on Civil Aviation 

Capital Outlay on Ports . 

Capital Outlay on Reads . 
I 

Communications . . 

3 

Rs. 

35,3 1,66,000 

36,85,000 

110,83,000 

88,84,000 

67,00,000 

2,07,74,000 

2,49,78,000 

3,34,06,coo 

14,45,18,000 

1,67,77,000 

3,12,08,000 

'" 1 1 ,52,92,000 
131 I Other Capital Outlay of the MinistrY of Transport and 

-----------------------------!...--------
• Inclusive of the amounts voted on account on the 26th March, 1957. 
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All the cut ~tions moved on the 3rd Aucust, 1957~f which thirty-
four were on Demand No. 82, eighteen on Demand No. 83, eight on 
Demand No. 84, two each on Demands Nos. 88 and 89 and sixteen on Demand 
No. 9G-were negatived. 

(2) The following Demands for Grants in respect of the heads men-
tioned against them, tor which the Miinstry of Information and .Broad-
casting is responsible,' were voted in fulI:-

M[NISTRY OF INFORMATION AND BROADCAo&TING 
'---'--' -------'-' ----_.-._-_. -- --- -----------:,------

Number 
of 

Demand 
Name of the Demand 

:z 

I.-EJWENDITURE MET FROM REVENUE 

64 Ministry of Information and Broadca!ting . 
I 

65 Broadcasting. 

66 Miscellaneous Departments and Expenditure under the 
Ministry of Infonnation and Broadcasting 

I 
Il.-EXPENDITURE MET FROM CAPITAL AND 

DISBURSEMENT OF LOANS AND ADVANCES 

__ I:I±~tal_~u~~:1l Br~_~sti~g~ 

AmoUllt of 
Demand 

3 

Rs. 

I 7,71,000 

:1,:11,60,000 

:1.°:1.44,000 

Eleven cut motions-of which four were on Demand No. 84, Ave on 
Demand No. 65 and two on Demand No. 66-were moved and negatived. 

r' 

(Lok Sabha adjourned till 11 A.M. on Friday, the 9th Auaust, 1957.) 

CORRIGENDA 

In Bulletin-Part I dated the 6th August, 1957, 
(i) page 117, 

under item No. I, line 5, 
alter '868' inlert '888'; 

(ll) page 118, 

under item No.5, line 11, 
1M '225' read '222'. 

GIPD-LSI--90aLS-8-8-57~ 

122 

M.N.KAUL, 
Secretary. 



1. Starred Qaest.toDa 

LOB: SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedin&'ll 

August 9, 1957 

No. 31 

Forty-one Starred Questions (Nos. 740-779 and 517) were put down 
on the order paper out of which fifteen were called. Original notices ot 
Starred Questions Nos. 753, 758, 762, 774 and 776 were received in Hindi. 

Twelve Starred Questions (Nos. 740, 742, 743, 745-752 and 754) were 
orally answered and supplementary questicms were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 741, 
744 and 753 of which the questioners were absent) were laid on the Table. 

2. UDSCarred QUeatioDS 

Fifteen Unstarred Questions (Nos. 570-684) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 571 and 572 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papen la1d. OR tile Table 

The following papers were laid on the Table:-

(1) A copy of the Second Annual Report ot the Hindustan Steel 
Private Ltd. for the year 1955-56, under sub-section (1) of 
Section 639 of the Companies Act, 1956. 

(2) A copy of the Notification No. S.R.O. 1971 dated the 15th June, 
1957, under sub-section (2) of Section 20A of the Press and 
Registration of Books Act, 1867, making certain further amend-
ment to the Registration of Newspapers (Central) Rules, 1956. 

(3) A copy of the Ministers' (Allowances, Medical Treatment and 
other Privileges) Rules, 1957, published in the Notification 
No. S.R.O. 1154, listed the 5th April, 1957, under sub-section 
(2) of Section 11 of the Salaries and Allowances of Ministers 
Act, 1952. 

(4) A copy of the Notification No. S.R.O. 1863, dated. the 1st June, 
1957, under sub-section (2) of Section 11 of the Salaries and 
Allowances of Ministers Act, 1952, making certain amendment 
to the Ministers' (Allowances, Medical Treatment and other 
Privileges) Rules, 1957. 

[P.T.O. 



(5) A copy of the Report of the Board of Directors of the National 
Small Industries Corporation Private Ltd. for the period ended 
31st March, 1956, under sub-section (1) of section 639 of the 
Companies Act, 1956. 

(6) A copy of the Half-yearly Report on the activities of the Coir 
Board for the period from 1st October, 1956 to 31st March, 
1957, under sub-section (1) of Section 19 of the Coir Industry 
Act, 1953. 

4. Statement Be: Government Busln ... 

The Minister of Parliamentary Mairs made a statement re,arding the 
order of Government Business for the week commencin, the 12th August. 
1957. 

5. Govel"lUllellt B1U puled 
The Appropriation. (RcdlwlIlIs) No. 2 Bm, 19B7 

The motion for consideration of the Bill was moved by Shri Jagjivan 
Ram. 

Shri Naushir Bharueha took part in the debate. 
Sbri JalJivan Bam replied to the debate. 
The motion was adopted and clause-by-clause consideration was taken 

up. 

Clauses 2 and 3 and the Schedule were adopted.. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Jal3lvan Ram. 
The motion was adopted and the Bill was passed. 

6. The BDdpf; (General), 19S'J-SPr-DeJlWlds for Gram. 
Discussion on the Demands for Grants NOI. 78, 77 and 121, for which 

the Ministry of Rehabilitation is responsible, commenced.. 

Thirty-one cut motions--of which twenty were on Demand No. 78 and 
eleven on Demand No. 77-were moved. 

The discussion was not concluded. 

7. PrIvate Memllen' BIlls lDiroduced 

(1) The Beedi and Cigar Labour Bill, 1957 by Shri A. It. Gopalan. 
(2) The Old and Inftrm Persons' :Homes Bill, 1957 by Shri Raghunath 

Singh. 

(3) The Indian Penal Code (Amendment) Bill, 1957 (Omilsion of 
Section. 497) by Shri Ra,hunath Singh. 

(4) The Indian Penal Code (Amendment) BUI, 1957 (Insertion ul 
new section. 124B) by Shri Ragh1D1atb Sinlh. 

(I) The Arbitration (Amendment) Bill, 1917 (Amendment 01 sec-
tions 2 lind 89 lind inse7'tion 01 netD Chapter IV A) by Sbri 
Raghlinath Singh. 

(8) The Constitution (Amendment) BUI, 191'7 (Amendment of IIrtlcle 
158) by Shri Raghunath Singh. 

(7) The Companies (Amendment) Bill, 1917 (Amen4men.t of HCtion 
293) by Shri Surendra llabanty. 
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(8) The Cantonments (Amendment) Bill, le7 (Amendment 01 
•• c«ona 13 cmd 60 1Ir&d omwncm of .. ctkm 1') by Shri 
Jhulan Sinha. 

8. PrIvate Members' BIlls wttbdraWD 

(1) The Cen,",l Govemment Sen1l1nw (Option lor joining Contri-
but01"ll Helllth Sen1ice Scheme) Bill, 1857, btl Shri Jhulcm 
SinhA. 

Further discussion on the motion for consideration of the Bill moved 
on the 28th .tuly, 1957, continued. 

The following members took part in the debate:-

(1) Shri Diwan Chand Sharma 
(2) Shri Mulchand Dube 
(3) Pandit Thakur Das Bhargava 
(4) Shri D. P. Karmsrkar 

Shri Jhulan Sinha replied to the debate. 

The Bill was withdrawn by leave of the House. 

(2) The IndiAn PenCIl Code (Amendment) Bill, 1957 (lnaertion 01 
new section 427 A) btl Shri RAghunath Singh. 

The motion for consideration of the Bill was moved by Shri Ralhunath 
Singh. 

The following members took part in the debate:-

(1) Shri K. T. K. Tanl'3lllani 
(2) Shri Sinhasan Singh 
(3) Shri K. R. Acbar 
(4) Shri Shree Narayan Das 
(5) Shri S. Easwara Iyer 
(6) Shri M. V. Krishnappa 
(7) Shri B. N. Datar 

Shri Raghunath Singh replied to the debate. 
The Bill was withdrawn by leave of the House. 

9. Private Member's BIll ander COD8lcleration 
The Sadhus lind SlIntlasia (RegiltTation) Bm, 1857 btl Shri R4cIM R4tnC1n. 

The motion for consideration of the Bill was moved by Shri Radha 
Raman and his speech was not ·concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 12th August, 1857.) 
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1. Starred. Questiolll 

BULi.,gTIN-PART I 
(Brief Record of Proceedings) 

August 12, 1957 

No. 31 

Forty-seven Starred Questions (Nos. 780-795, 797-822, and 824-828) 
were put down on the order paper out of which nineteen were called. 
Starred Questions Nos. 796 and 823 were postponed to the list of questions 
for the 26th August 1957. Original notices of Starred Questions Nos. 784, 
786, 790, 811, 819 and 822 were received in Hindi 

Fifteen Starred Questions (Nos. 780-791, 793, 794 and 799) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Questions Nos. 792, 795, 797 
and 798 of which the queRtioners WE!l'e absent) were laid on the Table. 

2. Uastarn4 QaesU .... 
Thirty-two Unstarred Questions (Nos. 585-616) were put down on the 

order paper. Original notice of Unstarred Question No. 607 was received 
in Hindi. Replies to Unstarred Questions were laJd on the Table. 

3. Short Notice Questlo .. " 
Four Short Notice Questions regarding Mileage rates of goods and 

passenger traftlc, Railway Accident, Electrification of the Howrah-Burdwan 
Section and Strike Notice by Station Masters' Association, addressed to the 
Minister of Railways and one Short Notice Question regarding Floods in 
Imphal River addressed to the Minister of Irrigation and Power were 
asked. These were orally answered and supplementary questions were 
also asked and answered thereon. 

4. Withdrawal of EIBflDtiai Services Malnteaance OrdlDaDce 
On an equiry by Shri A. K. Gopalan, the Prime Minister informed t;Jle 

House that the Government had advised the President to revoke the Essentisl 
Services Mainte:1ance Ordinance, 1957. 

5. Adjoul'llJDent Motion 
The Speaker withheld his consent to the moving' of an adjournment 

motion given notice of by Shri Surendranath Dwivedy regarding the alleg-
ed bomb explosion in Delhi on the 10th AUlUst, 1957. 

'I. Papets Laid on tile Table 
The following papers were laid on the Table:-

(1) A copy of the ~eport of the Oftlcial Language Commission •• 
(2) A copy of each of the folowing Notifications under Sub-section(4) 

of Section 43-B of the Sea Customs Act, 1878:-
(i) S.B.O. 2394, dated the 20th July, 1957. 

(ii) 8.R.O. 23951 dated the 20th July, 1957, containing the Customs 
Duties Drawback (Chokes for Fluorescent Lamps) Rules, 

1957. 
[P.T.d. 
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(iii) S.R.O. 2398. dated the 20th July, 1957. 
(iv) S.R.O. 2397, dated the 20th July, 1957, contailliq the Customs 

Duties Drawback (Sacharln) Rules. 1857. 
(v) S.R.O. 2399. dated the Mth July, 1957. 
(vi) S.B.O. 2400, dated the 24th July, 1957, containing the Customs 

Duties Drawbaok (Jute 'Manufactures)' Rlules, 1857. 

7. EsteDsJOD of TIme for PresentatiOD of Reports of Select Committees 
0) On behalf of Shri Asoke K. Sen 8hri T. T. KrishDBmachari moved 

that the time appointed for the presentation of the Report of the Select 
Committee on the Wealth-tax Bill, 1957, be extended up to the 17th August, 
1957. 

The motion was adopted. 
(ii) On behalf of Shri Asoke K. Sen Shri T. T. Krishnamachari moved 

that the time appointed for the presentation of the Report of the Select 
Committee on the Expenditure-tax Bill, 1957, be extended up to the 26th 
August, 1957. 

The motion was adopted. 

8. The Badpt (GenenU, 195'-5~Demaad8 for Gnats 
Further discussion on the following Demands for Grants in respect of the 

heads mentioned against them, for which the Ministry of Rehabilitation is 
responsible, concluded and the Demands were voted in full:-

Number i 
of 

Demand 

MINISTRY OF REHABILITATION 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

76 Ministry of Rehabilitation 

77 I' Expenditure on Displaced Persons ., . 

I
II.-EXPENDITURE MET FROM CAPITAL AND 

DISBURSEMENT OF LOANS AND AD-
VANCES. I 

125 i ClipitaJ Outlay ofthe Minhtry of Rehabilitation . I 

Amount 
of 

Demand 

Rs. 
2S,S2,ooo 

13,12,65,000 

14,00,00,000 

All the cut motions moved 0':1 the 9th August, 1957-of which twenty were 
on Demand No. 76 and eleven on Demand No. 77-were negatived. 

9. Balf-u-bour DlllelllSloa oa matter arIIdDc oat of Auwer to QlUlllUon 

Shri Harish Chandra Mathur raised a half-an-hour discussion on points 
arising out of answer given on the 19th July, 1957, to Starred Question No. 
] 91 regarding departmental catering on Railways. 

Shri Shahnawaz Khan took part in the debate. 
Shri Jagjiv8n Ram replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th August, 1957.) 
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1. 8tarred QGM&tou 

LOK 8AIIBA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

AugUlt 13, 19/57 

No. to 

Fifty-seven Starred Questions (Nos. 82g......ae5, 867-179 and 881-U7) 
were put down on the order paper out of which twenty were called. 
Starred Question No. 880 was transferred to the list of questions tor the 
21st August, 1957. Original notices of Starred Questions Nos. 829, 838, 842, 
854, 888, 881, 883 and 886 were received in Hindi. 

Seventeen Starred Questions (Nos. 829, 830, 832-841, 843-8.s and 848) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 831, 842 snd 847 of which the questioners were absent) were laid on 
the Table. 

2. Unstarred Questions 

Forty-six Unstarred Questions (Nos. 817-882) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 819, 823, 824, 
637, 651, 658 and 862 were received in Hindi. Replies to UllItarred 
Questions were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions, regarding Pakistan Note to Security 
Council and Reduction in Currency Backing, addressed to the Prime 
Minister and the Minister of Finance, respectively were asked. They were 
oroally answered and supplementary questions were also asked and 
answered thereon. . 
"t. Paper laid on _ Table 

A copy of the Notification No. S.R.O. 1948, dated the 15th June, 1967, 
making certain amendments to the Medicinal snd Toilet Preparations 
(Excise Duties) Rules, 1956, was laid on the Table under sub-section (4) 
of Section 19 of the Medicinal and Toilet Preparations Excise Duties) 
Act, 1955. 

5. CaIIlnc attention to matter of Urrent PubUc Impoa1ance 

Shri S. M. Banerjee called the attention of the Minister of Education 
and Scientific Research to the proposed strike by the teachers in Govern-
ment and Private Schools in Delhi on the 20th August, 1957. 

[P.T.O. 
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The Minister of State in the Ministry of Education and ScienWlc 
Research made a statement in regard thereto and also laid on the Table 
a copy thereof. 

6. The Bud,et (General), 195'7-5~Demanc1s for Grants 

The following Demands for Gra":lts iQ respect of the heads mentioned 
against them, for which the Ministry of Steel, Mines and Fuel is responsible, 
were voted in ful1:-

Number! 
of . 

Demand 1 

MINISTRY OF STEEL, MINES AND FUEL 

Name of Demand 

I i 

Amount of 
Demand 

---1---------·-----------'------
I.-EXPENDITURE MET FROM REVENUE 

78 Ministry of Steel, Mines and Fuel 

79 Mines. 

80 Exploration ot Oil and Natural Gas. 

8 I Miscellaneous Departments and Other Expenditure under 
the Ministry ot Steoel, Mines and Fuel . 

I n.-EXPENDITURE MET FROM CAPITAL 
I AND DISBURSEMENT OF LOANS AND i ADVANCES. 

u6 , Capital Outlay of the Ministry 01 Steel, Mines and Fuel 

Rs. 

Twenty-one cut motions-of which six were on Demand No. 78 and 
fifteen on Demand No. 79-were moved and negatived. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th August, 1857.) 

M. N. KAUL, 
Secretary. 

·Inclusive of the amounts voted on account on the 28th March, 1957. 
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1. Starred Questions 

LOR SABBA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

August 14, 1957 

No. 41 

Forty-three S~rred Questions (Nos. 888-900 and 902-931) were put. 
down on the order paper out of which twenty were called. Starred Ques-
tion No. 901 was transferred to the list of questions for the 22nd AUlUSt, 
1957. Original notice of Starred Question No. 902 was received in Hindi. 

Eighteen Starred Questio;}s (Nos. 888-900, 902, 903; 905, 906 and 908) 
were orally answered and supplementary questio1\S were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 904 and 907 of which the queRtioners were absent) were laid on the 
Table. 

2. Unstarred Questions 
Nineteen Unstarred Questions (Nos. 663-681) were put dow~' on the 

order paper. Original notices of Unstarred Questions Nos. 664, 667 and 676 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. ' 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.R.O. 2405, dated the 27th July, 

1957, under sub-section' (2) of Section 3 of the All India 
Services .Act, 1951, making certain amendment to the All India 
Services (Provident Fund) Rules, 1955. 

(2) A of the following papers under sub-section (2) of 
the Tariff Commission Act, 1951:-

(i) )of the Tariff Commission' on the continuance of 
to the: ~reserved Fruits Industry., 

(ii) Government Resolution No. 13(3)TP/57, dated the 6th August, 
1957. 

(iii) Statement under Cle Proviso to .Secti<r.l 16(2) of the Tarift' 
Commission Act, 1951, explaining the reasons why the 
documents referred to at (1) and (2) above could not be laid 
within. the period prescribed under the said section. 

[P.T.O. 
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• 
(iv) Report (1957) of the TariJf Commission on the continuance ot 

proteetion to the Automobile Hand Tyre Inflater Industry. 
(v) Government Resolution No. 21(3)TP/57, dated the 2nd August, 

1957. 
(3) A copy of the Annual Report ,on the activities of theCoir Board 

for the year 1956-57, under sub-section (1) ot Section 19 of the 
Coir Industry Act, 1953. 

(4) A copy of the Statement on the action taken or proposed to be 
taken by the Government on the Recommendations udopted 
by the International Labour Conference at its 39th Session held 
in June, 1956, together with the texts of the Recommendations . . 

4. Report of CommlttH on Private Members' BIlls and Be80111tlODS 
Shri Jhulan Sinha presented the Fourth Report of the Committee on 

Private Members' Bills and Resolutions. 

5. Callm, AttenUon to Matter of Urreat PnbUc Importaace 
Shri Upendranath Barman called the attention of the Minister of Rail-

ways to the suspension of train service beyond Sonali Station as a result of 
which a large number of passengers were stranded at the Katihar Station. 

The Minister of Railways made a statement in regard thereto. 

6. Tae Baqet (General), 195'J-S8-Demands for Grants 
(1 ) The following Demands for Grants in respect of the heads 

mentioned '3lainst them, for which the Ministry of Works, Housing and 
Supply is responsible, were voted in tull:-

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Number I 
ot i Name ot Demand i Amount of· 

ncman~i ____ . _______________ ._._._ ... ,._. _____ \ __ D~~ __ 

93 

94 

95 

96 

133 

134 

I. EXPENDITURE MET FROM REVENUE 

Ministry ot ,1(."orks Housing & Supply 

Supplies 

Other Civil Works. 

Stationery and Printil"g . 

Miscellaneous Depar,menta and F.xpenditure ~(. the 
Minislry ot Works, Housing and Supply' .': """~;' . 

i H·-EXPENDITURE MET FROM CAPITA.L~~ 
DISBURSEMENT OF LOANS A~D ADVA'NaS 

Delhi Capital Outlay 

Capital Outlay on RlIildings 

'q" "~.' 

Othar Capital Outlay ot the Ministry 01 Works, Housing 
and Supply . , . . . , . 

RI. 

12,°5·47,000 

4,02.37,000 

~2,02,000 

4,27,69,COO 

2,67,59,000 

1,25.86,000 

Thirty-two cut motions-of which two were on Demand No. 92, twenty-
nine on Demand No. 94 and one on Demand No. 134-were moved and 
negatived. 
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(2) Discussion on Demands for Grants Nos. 51 to 63 and 120, tor which 
the Ministry of Home Affairs is responsible, commenced. 

The discussion was not concluded. 

7. Balf-An-Bour dllcasslon on Matter ArJaiDc out of Answer to QaeRIolD 

. Pandit Dwarka Nath Tiwary raised a half-an-hour discussion on points 
arising out of answer given on the 24th July, 1957 to Starred Question 
No. 293 regarding creation of New Railway Zone out of the existing 
N. E. Railway. 

The fo11owi:1g members took part in the debate:-
(1) Shri Bibhuti Mishra 
(2) Shri T. B. Vittal Rao 
(3) Shri Shree Narayan Das 

ShriJagjivan Ram replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 17th Au.ust, 1967.) 
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1. Starred Questions 

LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

AUQUBt 17, 1957. 

No. a 

.' 

Thirty-four Starred Questions (Nos. 932-946, 948-963 and 966-967) 
we", put down on the order paper out of which twenty-six questions were 
called. Starred Questions Nos. 947 and 964 were postponed to the list of 
questions for the 26th AUlUst, 1957. Original notices of Starred Questions 
Nos. 938, 950, 951 and 963 were received in Hindi. 

Nineteen Starred Questions (Nos. 932-935, 937, 938, 940, 941, 943-46, 
949, 951-54, 956 and 958) were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 936, 939, 942, 948, 950, 955 and 957 of 
which the questioners were absent) were laid on the Table. 

2. Uastarred Questioas 

Forty-seven Unstarred Questions (Nos. 682-728) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 682, 686, 
693, 703, 707 and 727 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3 . ....-&NetIee Queatlon 

One Short Notice Question, regarding Oman's request for help 
addressed to the Prime Minister was asked. It was orally answered and 
supplementary questions were also asked and answered thereon. 
4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the interim Report on the activities of the Life 
, Insurance Corporation of India. 

-(2) A copy of the National Highways Rules, 1957, published in the 
Notification No. S.R.O. 1182, dated the 13th April, 1957 under 
Section 10 of the National Highways Act, 1958 . 

.. __ ._-----_. ---- . -.----~-. . .. _-_._-----
-The notification was previously laid on the Table on the 13th May 

19ST'and was re-Iaid under Rule 234(2) of the Rules ot Procedure ' 
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(3) A copy of the Annual Report of the Employe.es' State Insurance 
Corporation along with the Audite4- Accounts of the Corpora-
tion for the. year 1954-55 under Section 36 of the Employees' 
State Insurance Act, 1948. 

5. CMliDc attention to Matter of Urpat Publ1c Importance 

.Shri T. N. Viswanatba Reddy called the attention of the Minister of 
Home Affairs to the press comments regardlng the Pataskar Report dealing 
with the border problema 01 Andha and Madras. 

The Minister of Home Affairs made a statement in regard thereto. 

6. Statement re: Government B .... _ 

The Minister' of Parliamentary Aifli.1rs made 11 statement regariling the 
order of Government Business for tILe 'Week commencing the 20th August, 
1957. 

7. Presentation of Report of Select Committee 

Shri Asoke K. Sen presented the Report of the Select Committee on 
the Wealth-Tax Bill, 1957. 

8. ~ BDl JabellUeed 

The Insurance (Amendment) Bill, 1957. 

9. The BIulpt (General),. lU'-5I-Dellllanda for Grants. 

Further discussion on the Demands far Grants Nos. 51 to 83 and 120, 
for which the Ministry of Home Affairs is responsible, continued~, 

One hundred and eleven cut motions-of which twenty-one were on 
Demand No. 51, two on Demand No. 53, three on Demsnd No. '55, one on 

. Demand No. 57, Mieen on Demand No. 59, six 011 Demand No. 60, thirty:'thJ:ce 
on Demand No. 61, one on Demand No. 62 and twenty-nine on Demand 
No. 63-were moved. 

The discussion was not concluded. 
10. Motion Re: Fourth Report of Committee on PrI ............. IIWII MId 

ReIoIutions ' 

Shri Jagan Natb Prasad Pahadia moved the following motiOll:-

"That this House agrees with the Fourth Report of the Committee on 
Private Members' Bills and ResolutioDII Pllesentecl to· the Houae 
on the 14th August, 1957." 

The motion was adopted. 
11. Private Member's Resolution aepMved 

Further discussion on the following resolution moved' by Shri Burendra 
Mahanty' 0Ji the 2nd August, 1957 continued:-

. "This House is of opinion that a Committee of experts be appointed 
to study and investi,ate into the relional disparity in the 
Indian Union in the av .... per capita income 8JU!l in 'the 
stages of development, and to recommend ways and means for 
bringing up the regions that lag behind to the standard .of 
other advanced regions. II 
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Four amendments were moved by-

'(1) Shri Y. S. Parmar. 
(2) Shri Balanheb Patil. 

The following members took part in tbe debate:-

(1) Dr. K. B. Menon. 
(2) Shri Diwan Chand Sharma. 
(3) Shri Balasabeb PatH. 
(4) Shri Harish Chandra Mathur. 
(5) Shri V. P. Nayar. 
(6) Shri Y. S. Parmar. 
(7) Shri Mool Chand Jain. 
(8) Shri Gulzarilal Nanda. 

The amendments moved by Shri Balasaheb Patil were neptived. 

The amendment moved by Shri Y. S. Parmar was withdrawn by leave of 
the House. ' 

The Resolution was negatived. 

12. Prlvllite Member's Resolution under cOllllderation 

Shri A. K. Gopalan moved the following Resolution:-

"This House is of opinion that the absence of a flrm and well-defined, 
price policy is upsetting the calculations of the Second Five 
Year Plan and is undermining its execution and accordingly 
suggests to the Government that'a Committee be immediately 
set up to examine the price levels of various essential indus-
trial and agricultural products and report within six months, 
on a clear cut price policy and machinery for its implemen-
tation." 

One amendment was moved by Dr. Ram Subhag Singh .. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th Auiust, 1957.) 

lU 
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M. N. KAUL, 
Secretary. 



LOt[ SABBA • 

BULLETIN-PART I 
[Brief Record of Proceedings] 

August 20, 1957 

No. 43 

1. Starred Questions 

Thirty-six Starred Questions (Nos. 96~1003) were put down on the 
order paper out of which eillhteen were called. Original notices of Starred 
Questions Nos. 969, 973, 974, 992, 1000 and 1002 were received in Hindi. 

Sixteen Starred Questions (Nos. 96~975, 977-983, and 985) were 
orally answered and supplementary questions were asked on '311 of them. 
Replies to the remaining questions (including Starred Questions Nos. 9'16 
and 984 of which the questioners were absent) were laid on the Table. 

2. Unstarred QaestIoDs 

Thirty Unstarred Questions (Nos. 729-758) were put down on the order 
paper. Original notices of Unstarred Questions Nos. 736 and 750 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding Floods in Brahmaputra and 
Floods in Kosi River addressed to the Minister of Irrigation and Power 
were asked. They were orally answered and supplementary questions 
were also asked and answered thereon. 

4. Messages from Rajya Sabba 

(a) Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 12th August, 1957, Rajya Sabha 
had passed the Indian Succession (Amendment) Bill, 1957. 

(ii) That at its sitting held on the 13th August, 1957, Rajya Sabha had 
passed the Minimum Wages (Amendment) Bill, 1957. 

(b) Secretary also reported the following meSS'3ge received from Rajya 
Sabha regarding the Navy Bill, 1957, signed by the Secretary of Rajya 
Sabha:- , 

• 
'I am directed to inform the Lok Sabha that the Rajya Sabha, at its 

sitting held on Wednesday, the 14th August, 1957, passed the 
enclosed motion concurring in the recommendation of the Lok 
Sabha that the Rajya Sabha do join in the Joint Committee of 
the Houses on the Bill 'to consolidate and amend the law 
relating to the government of the Navy. The names of the 
members nominated by the Rajya Sabha to serve on the said 
Joint Committee are set out in the motion. ' 

[P.T.O. 
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1. Sf,ured Qaestions 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Auguat 21, 1957 

No ... 

Thirty-seven Starred Questions (Nos. 1004-1010, 101O..A, 1011-1013, 
1015-1019, 1021-1033 and 1035-1042) were put down on the order paper 
out of which twenty-two were called. Starred Question No. 1020 was 
transferred to the list of questions for the 26th August, 1957. Original 
notices of Starred Questions Nos. 1009, 1012, 1026, 1027 and 1032 were 
received in Hindi. 

Seventeen Starred Questions (Nos. 1006-1008, 1010, 1010.A, 1011, 1013, 
1016, 1018, 1019 and 1021-1026) were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 1004, 1009, 1012, 1015 and 1017 of which 
the questioners w.ere sbsent) were laid on the Table. 

2. Vastarred Qaest.lodS 

Twenty-seven Unstarred Questions (Nos. 759-785) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 759 and 777 
were received in Hindi. RepHes to Unstarred Questions were laid on the 
Table. 

3. Paper laid. OD !&he Table 

A copy of 'the Resolution 'No. 2474-Secy(E)/57, dated the 21st August, 
1957, regarding setting up of a Commission of Enquiry to examine the 
structure of emoluments and conditions of Service of the Central Govern-
ment. employees ,and otherrelsted questions was laid on the Table. 

4. M-.es "tr.a aq,.. Babba 

SeoNtary reported the following two messages from Rajya Sabha:-

(i) that at its sitting held on the 20th ~ugust, 1957, Rajya Sabha 
had agreed to the amendments made by Lok Sabha on the 
18th July, 1957, in the R'3ilway Protection Force Bill, 1957. 

(ii) that at its sitting held on the 12th August, 1957, Rajya Sabha 
had passed the Repealing and Amending Bill, 1957. 

5. BIll PUled b,. Raj,.. S.bba-lald on the Table 

Secretary laid on the Tsble the Repealing-and Amending Bill, 1957, as 
pasled by aawa ,Babbs. 

["P.T.O. 
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6. The Budpt (GeDeraJ)-ltl7-58-Demands for Gl'UlD 

(1) Further discussion on the following Demands for Grants in respect 
of the heads mentioned against them, for which the Ministry of Commerce 
and Industry is responsible, concluded and the Demands were voted iii full:-

MINISTRY OF COMMERCE AND INDUSTRY 
_____________ -L. __ _ 

I 

Number 'I: of • 
Demand_, 

3 

4 

S 

Name of Demand 

I. EXPENDITURE MET FROM REVENUE 

MinistrY of Commerce and industrY 

Industries 

Salt 

Commcrciallntelligenc:e and Statistics 

Miscellaneous Departments and Expenditure under the 
MinistrY of Commerce and IndustrY 

II. EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENTS OF LOANS AND ADVANCES 

J04 i Capital Outlay of the MinistrY of Commerce and Industry . 

Amount of 
Demand 

RI. 

*,0,,1,000 

*24,63,36,000 

*1,49,17,000 

*48,31,000 

----------- --------.------------ ----------_. -----
Eighty-two cut motions-of which fourteen were on Demand No.1, Fifty-

three on Demand No.2, One on DeJI13nd No.3, four on Demand No.4, Seven 
on Demand No.5 and three on Demand No. 1M-were moved and negatived. 

(2) Discussion on Demands for Grants Nos. 70 to 72 and 124, for which 
the Ministry of Labour and Employment is responsible, commenced. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd AUlUSt. 19157.) 

--=-------

M. N. KAUL, 
8ecretvy. 

*Inclusive of the amounts voted on account on the 28th March, 1915'7. 1. 
GIPD-LSI-loo6LS-21-8-,7-900 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

August, 22, 1957 

No. 45 
1. Starred Qaestioas 

Forty-three Starred Questions (Nos. 1043-1072, 1072-A, 1073-1084) 
were put down on the order paper out of which twenty-eight were called. 
Ori,inal notices of Starred Questions Nos. 1051, 1070, 1074, 1077 and 1081 
were received in Hindi 

Nineteen Starred Questions (Nos. 1043-1046, 1048, 1050-1052, 1054, 1056, 
1057, 1060, 1061, 1063, 1065, 1066 and 1068 to 1070 were orally answered 
alld supplement3ry questions were asked on eighteen of them. Replies to 
the remaining questions (including Starred Questions Nos. 1047, 1049, 10153, 
1055, 10511, 1059, 1062, 1064 and 1067 of which the questioners were absent) 
wen' laid on the Table. 
2. UDStarred Questioas 

Forty-one Unstarred Questions (Nos. 786-826) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 790, 798, 809, 816, 
819 and 822 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 
3. 8bort Notice Questions 

Two Short Notice Questions regarding Suspension of Train Service-
Chupra-Varanasi Line and Scarcity of Water Supply in Delhi, addressed 
to the Ministers of Railways and Health respectively, were asked. These 
were orally answered and supplementary questions were also asked and 
answered thereon. 
4. intimation re: detention of Member of Parliament 

The Speaker informed Lok Sabha that he had received the following 
letter dated the 22nd August, ]957, from the District Magistrate, Delhi:-

"In execution of a warrant of arrest issued by the Court of Judge, 
Third Tribunal, Alipore, 24 Parganas, West Bengal, under 
section· 75, Cr. P. C., which was marked to Shri P. D. Punetha, 
Deputy Superintendent of Police (South), he found it necessary 
in discharge of his duties to put under arrest Shri Kansari 
Halder, Member, Lok Sabha, on the 21st August, 1957, at 
18-15 hours from 2-Windsor Place, New Delhi and he was 
remanded by the Resident Magistrate, New Delhi to judicial 
custody till the 25th August, 1957." 

5. Papers laid on the Table 
The following papers were laid on the Tsble:-

(1) A copy each of the following Notifications, under sub-section (3) 
of Section 133 of the Motor Vehicle Act, 1939, making certain 
amendments to the Delhi Motor Vehicles Rules, 1940:-

(i) Notification No. F. 12(1l)/57-MT&CE, dated the 12th June, 
1957. 
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(ii) Notification No. F. 12(22)/57-MT&CE, dated the 26th June, 
1957. 

(2) A copy of the statement showing the action taken or proposed to 
be taken on the recommendations made by the Commissioner for Scheduled 
Castes and Scheduled Tribes in his RepOrt for the year 1955. 

6. Report of Committee on Private lie ..... ' BlIIs and BesolotioDS 

Sardar Hukam Singh presented the Fifth Report of the Committee on 
Pl'ivate Members' Bills and Resolutions. 

7. c.IUq .UentloD to mafier of Urrent Public Importance 
Shri Radha Raman' caUed the 'attention of the lI4in18ter of Home Affairs 

to the assurances given by the Minister of Home Aftairs in conneetion with 
the Sweepers' Strike in Delhi and the action taken thereon. 

The Minister of Home Mairs made a statement in regard thereto and 
also laid on Table a copy of the statement containing decisions ot the New 
Delhi Municipal Committee on the various demands of the workers. 

8. The Budget (General), 1957-58-DemaDds for Grants 

Further discussion on the Dem'3nds for Grants Nos. 'lOta ·72 and. 124 . for 
which the Ministry of Labour and Employment is responsible, continued. 

Twenty-seven cut motions--<)f which twenty-three were on Demand 
No. 70 and two each on Demand Nos. 71 and 72-were moved. 

The discussion was not concluded. 

9. Intlmatlou re: release of MelRber of Parllament 

The Deputy-Speaker informed Lok Sabha that he had received the 
followiagletter dated the 21st August, 1957, from the Deputy Superin-
tendent of Police, Jaipur City:-

"Shri Hsrish Chan'dra Sharma, Member, Lok Sabha, who was arrested 
on the 16th AUC\1st, 1957, under section 309 I. P. C., for having 
resorted ,to hunger strike unto death, as a protelt against the 
increase lIt tuition. fees in Rajasthan and lodged in Central 
Jail, Jaipur, from the 16th to the 20th Aucust, 1957, has been 
r-eleased on the 20th Auguat, 1957, at 5 A.M., under the orders 
of the Government for dropping the proceedings against him.'" 

(Lok S3bha adjourned till 11 A.M. on Friday, the 23rd AUiust, 1957) 

In Bulletin-Part I, d'3.ted the 21st Aagust, 1957, page 140, under Item 
No.6, against Demand No.4, column 3, omit asterisk. 
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1. Starred QuesUolIS 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedines] 

Aug~t 23, 1957 

No. 48 

Thirty-six Starred Questions (Nos. 1085 to 1120) were put down on the 
order paper out of which twenty-five were called. Original notices of 
Starred Questions Nos. 1089, 1093, 1115, 1116 and 1119 were ,received in 
Hindi. 

Nineteen Starred Questions (Nos. 1085, 1087-108~, 1091-1097, 1099, 1101-
1105, 1108 and 1109) were orally answered ,nd supplementary questions 
were ~ked on all of them. Replies to the remaining questions (including 
Starred Questions Nos. 1086, 1090, 1098, 1100, 1106 and 1107 of which the 
questioners were absent) were laid on the Table. 

2. UDstarred Questions 

Thirty-five Unstarred Questions (Nos. 827--a38, 84o--a56 and 85B--a63) 
were put down on the order paper. Unstarred Questions Nos. 839 and 857 
were transferred to the list of questions for the 29th August, 1957 and 2nd 
September. 1957 respectively. Original notice ot Unstarred Question No. 842 
was received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following Notifications, under Section 10 of 

the Mines and Minerals (Regulation and Development) Act, 
1948-

(i) S.R.O. 2436, dated the 27th July, 1957, makin, certain further 
amendments to the Mineral Concession Rules, 1949. 

(ii) S.R.O. 2307, dated the 3rd August, 1957, makine certain amend-
ments to the Mining Leases (Modification of Terms) Rules, 
1956. 

(a) A copy of each ot the following Notifications, under Sub-Section 
(2) of Section 3 of the All India Services Act, lJ51-
(i) S.R.O. 2476, dated the 3rd August, 1951, makin, certain 

amendments to the All India Services (Conduct) Rules, 19M. 
(ii) S.R.O. 2543. dated the 10th August, 1957, making certain 

amendments to the All India Services (Provident Fund) Rules, 
1955. . 
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4. MeIIIIP from Raj),. &abba 

Secretary reported a message from Rajya Sabha that Rajya Sabha had DO 
recommendations to make to Lok Sabha in reprd to the Appropriation 
(Rail~ays) No. 2 Bill, 1957, passed by-Lok Sabha on the 9th August, 1957. 

5. Beport1Dr of PeUUoa 

Secretary reported the receipt ot two petitions each signed by a petitioner 
in respect of Finance (No.2) Bill, 11157. 

8. Government Bin Intredaced 
Indian Tariff (Amendment) Bill, 195'1 .. 

7. The Budpt (GeDeral), 19S'·5I-Demauu for 0 ..... 

Fwltber discussion on the following Demands tor Grants in respect of the 
headL mentioned alllinit them, for which. the Miniatry .of Labour and 
Employment is responsible, concluded and the Demands were voted in tuU:-

MINISTRY OF LABOUR AND EMPLOY~ENT 
----- -~-----------,--------
Nwn_1 
beTof'4 
De- i 

Neme of Demand t· Amount of 

mand i 
Demand 

i 
• I -_!._--------------_._--_ .. _ .. _------':'---_._---

l.·-EXPENDITURE MET PROM REVENUE 

70 j Mini.try of Labour 6: Employment 

71 ! Chief Inspector of Mine. 

72 I Miscellaneous Departments and Other Expenditure 
t under the Ministry of Labour and Employment . 

I I1.-BXPBNDITURE MET FROM CAPITAL AND 
; DISBURSEMENT OF. LOANS AND ADVANCES 

124 i Capital Outlay of the Ministry of Labour and Employ-i ment .. 
--... -----.- _._,------

RI. 

*16,94,000 

13,91,000 

All the cut motions moved on the 22nd AUIUlt, 1867,-ot which twenty-
three were on Demand No. 70 and two ~h on Demand Nos. 71 and 72-
were negatived. 

(2) DiJcussion on Demands tor Grana Nos. 27 to 41 and 109· to l15, 
for which the Ministry of: Finance il lWponsible, commenced . 

. E1ghtY"eight cut motlons-of which Ei,hty-one were on Demand No. 27, 
three eaclt' on Deniand Nos. 29 and 30 and one on Demand No. 3S-were 
moved. 

The discussion was not concluded. 

-Inclusive ofthe amounts voted on account on the 26th March, 1957. 
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8. Motion re: Fifth Report of Coauatttee on Prlva" II ........... fIIId 
BesoIutloDs 

Sardal' Amar Singh Saigal moved the following motion:-

"That this House agrees with the Fifth Report of the Committft on 
Private Members' Bills and Resolutions presented to the House 
on the 22nd August, 1957." 

The motion was adopted. 

9. Prhate Member'. BIll wlthdrawu 

The Saelbu! aDd Sanyasls (Ker"ratlOD) BDI, 1957 by Shri Badba Bamu 
Shri Hadha Raman concluded his speech on the motion for consiaeration 

of the Bill moved by him on the 9th August, 1957. 

An amendment for circulation of the Bill for the purpose of elicitm. 
opinicn thereon by 1st December, 1957, was moved by' Shri 8hree 
Narayar, Das. 

An amendment for reference of the Bill to a Joint Committee was 
moved by Sardar Amar Singh Saigal. 

The following members took part in the debate:-

(1) Shrimati SAngam Laxmi Bai 
(2) Shri Shraddhakar SUp3kar 
(3) Shri B. N. Datar 
(4) Shri C. R. Pattabhi Raman 
(5) Swami Ramanand Tirtha 
(6) Shri Asoke K. Sen 
(7) Shri V. P. Nayar 
(8) 8hrimati Uma Nehru 
(9) Shri Diwan Ch3nd Sharma 

(10) Shrimati Sahodra Bai 
(11) Swami Ramanand Shastri 
(12) Shri Braj Raj Singh 
(13) Shrimati Violet Alva 
Shri Radha Raman replied to the debate. 

The 3mendments moved by Shri Shree Narayan Das and Sardar Amar 
Singh 8aigll.I were withdrawn by leave of the House. 

The Bill was withdrawn by leave of the House. 

10. Private Member's Bill under COJI.IIderation 

The Constitution (Amendment) BIll, 1957, (Amendment of ArtIeIe 58) by 
Sbri Bachunath Slnl'h 

The motion for consideration of the Bill was moved by Shri Raghunath 
Singh and his speech was not concluded. . 

[P.T.O. 



- . 11. Report of BuslDeu Advisory CollUlllttee 

Pandit Thakur Dss Bhargava presented the Seventh Report of the 
Businers Advisory Committee. 

(LOk Sabha adjourned till 11 A. M. on Saturday, the 24th August, 1957.) 
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LOX. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

August 24, 1957 

No •• '7 

1. Starred QUestiODs 

Thirty-five Starred Questions (Nos. 1121-49 snd 1151--56) were put 
down on the order paper out of which twenty-six were called. Original 
notices of Starred Questions Nos. 1123, 1132, 1138, 1151 and 1155 were 
received in Hindi. 

Eighteen Starred Questions (Nos. 1121-24, 1126, 1127, 1130, 1133-38 
and 1142-46) were orally answered and supplementary questions were 
asked on all of them. Replies to the remaining questions (including 
Starred Questions Nos. 1125, 1128, 1129, 1131, 1132, and 1139-41 of which 
the questioners were absent) were laid ~n the Tsble. 

2. Unstarred Questions 

Ten Unstarred Questions (Nos. 864-73) were put down on the order 
paper. Replies to Unstarred Questions were laid on the Table. 

3. Short Notice QuetlUoD 

One Short Notice Question regarding commercial broadcasting in All 
India Radio addressed to the Minister of Information and Broadcasting wal 
asked. It was orally answered and supplementary questions were a110 
asked and answered thereon. 

4. Oath or afllrmaUoD 

Shri Joginder Sen-Mandi made and subscribed an affirmation in Hindi 
and took his seat in the' House. 
5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Notifications making certain 
:amendments to the Tea Rules, 1954, under sub-section (3) ot 
Section 49 of the Tea Act, 1953:-

(i) S.R.O. 2494, dated the 3rd August, 1957. 
(il) S.R.O. 2495, dated the 3rd August, 11157. 
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(2) A copy of each of the following Reports, under sub-section. (4) 
of Section 7 of the Industries (Development and RegulatIon) 
Act, 1951:-

(i) Annual Report of the Development Council for HeavY Chemi-
cals (Acids and Fertilisers) for the year ending 31st March, 
1957. . 

(ii) Annual Report of the Development Council for Heavy Chemi-
cals (Alkalis) for the year ending 31st March, 1957. 

(iii) Annual Report of the Development Council for Intern'9.l Combus-
. tion Engines and Power Driven Pumps for the year ending 

31st March, 1957. 
(iv) Annual Report of the Development Council for Heavy Electrical 

Industries for the year ending 31st March, 1957. 
(v) Annual Report of the Deve'lopment Council for Light Electrical 

Industries for the year ending 31st March, 1957. 
(vi) Annual Report of the Development Council for Non-Ferrous 

metals for the year ending 31st March, 1957. • 
(vii) Annual Report of the Development Council for Machine tools 

industry for the year ending 31st March, 1959'. 
(viii) Annual Report of the Development Council for Bicycles for the 

year ending 31st March, 1957. 
(ix) Annual Report of the Development Council for Pharmaceuticals 

and Drugs for the year ending 31st March, 1957. 
(x) Annual Report of the Development Council for Woollen Indus-

try for the year ending 31st March, 1957. 
(xi) Annual ~port of the Development Council for Art Silk 

Industry for the year ending 31st March, 1957. 
(xii) Annual Report of the Development Council for Sugar Industry 

for the year ending 31st March, 1957. 

6. BeportlDg of petition 

Secretary reported the receipt of a petition signed by a petitioner in 
respect of the Finance (No.2) Bill, 1957. 

7. Call1n, alttention to matter of Urrent Public Importaace 
Shri T. C. N. Menon called the attention of the Minister of Railways to 

the accident to the Howrah bound Janata Express on the 19th August, 1957, 
between 1'al'9.sa and Pundi Stations on the South Eastern Railway. 

The Deputy Minister of Railways and Transport made a statement in 
regard thereto. 

8. Motion re: Seventh Report of Buslneas Advisory Committee 

Shri Satyanarayan Sinha moved the followin, motion:-
"That this House agrees with the Seventh Report of the Business 

~dvisory Committee presented to the House on the 23rd 
August, 1957." . 

The Motion was adopted. 

9. 8tIIIIeIIlat re: Govermnenl ......... 

The ·Minister of Parliamentary Affairs made a statement regarding the 
order of. Government Business for the week commencin, the 26th 
August, 1957. 
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10. The Budpt (Geaeral) , 1957·58-DeDWlds for Granta 

Further discussion on the following Demands for Grants in respect of 
the heads mentioned -against them, for which the Ministry of Finance is 
responaible, concluded and the Demands were voted in taD:-

MINISTRY OF FINANCE 
.. -_. -_. ---------------------~ 

Number 
of 

Demand 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

38 

Name of the Demand 

I.-EXPENDITURE MET FROM REVENUE 

Ministry of Finance 

Customs 

Union Excise Duties 

Taxes on I!1come Including Corporation Tax and Estate 
Duty.. . . . . . . . . 

Opium . 

Stamps. 

Audit 

Currency 

Mint 

Territorial and Politic:al Pensions 

Superannuation Allowances and ?ensions 

Miscellaneous Departments and other Expenditure 
under the Ministry of Finance 

39 Planning Commission 

40 Miscellaneous Adjustments between the Union and 
State Governments 

41 Pre-partition payments 

n.-ExpENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

109 Capital Outlay on the India Security Preas 

110 Capital Outlay 0:1 Currency .nd Coinqe .' 

II 1 Capital Ou:lay on Mints . 

r 12 Commuted Value of Pensions 

113 Payments to Retrenched Personnd 

I 14 Other Capital Outlay of the Ministry of Finlnce 

US I Loans and Advances by the Central Government 

Amount of Demand 

RI. 

97,2,,000 

5,43,67,'000 

2,09.39,000 

1.9,,86,000 

16.~ 

1.,8,ol,oeo 

14.84>3°.000 
96,02,000 

42,00,000 

14.000 

67>41,54,000 

69.66.82,000 

----------------------------
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All the cut motions moved on the 23rd August, 1957-01 which eighty-
one were on Demand No. 27, three each on Dem3nd Nos. 29 and 30 and 
one on Demand No. 3S-were negatived. 

(2) At 5 P.M. the following outstanding Demands for Grants in respect 
of the heads mentioned against them for which the Department of Parlia-
mentaTY . Affairs, Lok Sabha, Rajya S3bha and Secretariat of the Vice-
President are responsible, were submitted to the vote of the House and 
granted in full:-

I Number 
of. 

Demand 
i 
I ~mount of Demand 

---·----~---------I------------

.Name of the Demand 

EXPENDITURE MET FROM REVENUE I Rs. 
I 

JDEPARTMENT OF PARLIAMENTARY AFFAIRS! 

99 \ Department of Parliamentary Affairs . . ! 
LOKSABHA II 

100 I Lok Sabha 

I RAjYA SABHA I 
10Z I Rajya Sabha I 

I,IZ,OOO 

SECRETARIAT OF THE VICE-PRESIDENT 

103 Secretariat of the Vice-President 36,000 

11. GoverDllleDt BU. iDtrocluced. 
The Appropriation (No.4) Bill, 1957. 

12. GoverDllleDt 8U1 pu&ed. 
'The Appropriation (No.4) Bill, 1957. 
The motion for consideration of the Bill was moved by Shri T. T. 

Krishnamachari. 
Shri Naushir Bharucha took part in the debate. 
Shri T. T. Krishnamachari replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Cl30use I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri T. T. 

Krishnamachari. 
The motion was adopted and the Bill was passed. 

13. Hall-au-hoar dlsc1Ul8i0D OD matter arlsba. Out 01 &D8Wer to Qllest.loD. 

Shri T. B. Vittal Rao raised 3 half-an-hour discussion on points arising 
out of answer given on the 6th August, 1957, to Starred Question No. 659 
regarding Guna-Ujjain Rail Link. 

The following members took part in the debate:-
(1) Shri Radhe. Lal Vyas. 
(2) Shri P. K. Kodiyan. 

Shri Shahnawaz Khan replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 28th AUiust, 1957.) 

M. N. KAUL, 
Secretary. 
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1. Starred QaeetloDl 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Auguat 28, 19157 

No. 48 

Fifty-three Starred Questions (Nos. 1157--'8, 1188-1205, 1207, 798, 823, 
947 and 984) were put down on the order paper out of which forty-two 
were called. Starred Questions Nos. 1187 and 1206 were transferred to 
the list of questions for the 2nd September, 1957. Original notices of 
Starred Questions Nos. 1160, 1164, 1174, 1177, 1183 and 1198 were received 
in Hindi. . 

Twenty-six Starred Questions (Nos. 1157, 1158, 1160, 1162, 11615, 1166, 
1169, 1171, 1173, 1175-79, 1182, 1184, 1185, 1188-1193 and 1197-1199) were 
orally answered and supplementary questions were asked on twenty-four 
of them. Replies to the remaining questions (including Starred' Questions 
Nos. 1159, 1161, 1163, 1184, 1167, 1168, 1170, 1172, 1174, 1180, 1181, 1183, 
1186 and 1194-1196 of which the questioners were absent) were laid on 
the Table. 

2. Unstarred Questions 

Fifty-two Unstarred Questions (Nos. 874-925) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 876, 887, 890, 
900, 910, 911, 914, 919, 922 and 923 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding Mangla Dam in Mirpur and 
Alleged use of Air .Bases in Kashmir by Soviet Planes addressed to the 
Prime Minister were asked. They were orally answered and supple-
mentary questions were also asked and answered thereon. 

4. Presentation of Report of Select Committee 
Shri Asoke K. Sen presented the Report of the Select Committee on 

the Expenditure-Tax Bill, 1957. 

5. Evidence on BlI~lald on the Table 

A copy of the evidence tendered before the Select Committees on the 
Wealth-Tax Bill, 1957 and the Expenditure-Tax Bill, 1957 W3B laid on 
the Table. 

[P.T.O. 
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8. CaUm. atteDUoa to matter or Urpat PabUc impoftaDce 

Shri Hem Barua called the attention of the Minister of Transport and 
Communieations to the air-crash on the 19th August, 1957 in Gin, village 
in :Ls.makin area resulting in the death of eight persons. 

The Minister of State in the Ministry ot Transport and Communications 
made a statement and also laid a statement in regard thereto. 

7. Govemmeat BIll lUlur eODBldefaUon 

The Finance (No.2) Bin, 1957 

The motion for consideration of the Bill was moved by Shri 
T. T. Krishnamach'llri. 

The following members took part iii' the debate:-
(1) Shri T. Nail Reddy 
(2) Shri C. D. Pande 
(3) Shri M. R. Masaai 
(4) Shri G. D. Somani 
(5) Shri Mathura Prasad Mishra 
(6) Dr. A. Krishnaswami 
(7) Shri Upendranath Bannan 
(8) Shri Vutukuru Rami Reddy 
(9) Shri Surendranath Dwivedy 

(10) Shri Annr Harvani 
(11) Shri K. R. Achar 
(12) Shri Purshottamdas R. Patel 
(13) Shri Mulchand Dube 
(14) Sardar Amar Singh Saigal 
(15) Shri Braj Raj Singh 
(16) Shri Raghunath Singh 
(17) Shri Mool Chand Jain 
(18) Shri Naushir Bharucha (Speech un-finished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M:. on Tuesday, the 27th August, 1917.) 
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~.;JpA.ft1 
{Jtrt~ iJteeoon! -01 ~' " 

No. fo. 
"'~~;'~I';.';::. 

'Thlriy-'iour Stt-rrecl QW!stions (NeSs. 1'20s;.;...1229 aDd' lW4te) ~ 
put dowrJ on the order paper out of which thirty were called. Orieinal 
notices of Starred Questions Nos. 1209. 1212. 1228. 1231 and 1232 were re-
ceived in Hindi. 

Twenty-one Starred Questions (Nos. 1208-1210. 1212. 1215, 1218, 
121.9-1224. 1228-1229, 1231. 1232 and 1238-1238) were orally answered. 
and supplementary questions were asked on twe'!lty of them. Replies to 
the remaining questions (including Starred Questions Nos. 1211. 1213. 1214. 
1217, 1218. 1225 and 1233-1235 of which the questioners were absent) were 
laid on thE' Table. 

2. Uutarred Questions 

Thirty-seven Unstarred Questions (Nos. 928-953, 955-981. 983 a:ld 985) 
were put down or. the order papel'. Unstarred Questions Nos. 954, 982 and 
!!84 were transferred to the list of questions for the 3rd September, 1957: 
Origi'lal notices of Unstarred Questions Nos. 939, 947, 949 and 950 were 
received in Hindi. Replies to Unstarred Questions were laid em the Table. 

3. Call1nr Attention to Matter' of Urreat PubUc Impol1aDee 

Shl'i S. V. Ramaswamy called the attention of the Minister of Railways 
to the explollion of a wagon loaded with crackers at Katpadi Junction. 
Souther:l RaHway, on the 21st August. 1957. 

The Deputy Minister of Railways made a statement in regard thereto. 

4. Government Bill Under Consideration 
The Finance (No.2) Bm. 1957 

Further discussion on the motion for consideration of the Bill. moved 
on the 28th August, 1957, was resumed. 

The following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) Shri N. Siva Raj 
(3) Pp~ldit Thakur Das Bhargava 
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("> Shri Hariab Chandra MathW" 
(5) Dr. P. Subbarayan 

Shri T. T. Krishnamachari replied to the debate. 

The motion for collBideration of the Bill was adopted and clause-by-clauae 
collBicleration W88 taken up. 

Clauses 2 to 5, 7, 9 to Hand 14 were adopted 88 amended. 
On Clause 13 as amended, the House dividecl-.Ayes 124, Noes 50. Clause 

13, as amended, W88 accordinlly adopted. 

Clauses 8, 8, 12 and 15 were adopted .. 

New Clause 16 W88 adopted. 
.. 

Consideration of the First Schedule W88 taken up and not conclud~. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th A\llUSt, 1957.) 
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1. starred Questions 

LOK SABRA 

BUI J.ETIN-PABT I 

[Brief Record of Proceedings] 

August 28, 1957 

No. 50 

Thirty-five Starred Questions (Nos. 1243-1245, 1247-1258, 1258-A, 
1259-1261 and 1264-1279) were put down on the order paper out of 
which twenty-eight were called. Starred Question No. 1262 was transferred 
to .. the list of questions for the 9th September, 1957. Original notices of 
Starred Questions Nos. 1258, 1260, 1272 and 1279 were received in Hindi. 

Twenty-two Starred Qut!stions (Nos. 1243, 1244, 1247-1252, 1256-1258, 
12G8-A, 1259-1261 and 1266-1272) were orally answered and sup-
plemenbry questions were asked on twenty-one of them. Replies to the 
remaining questions (including Starred Questions Nos. 1245, 1253-1255, 
1264 and 1265 of ~hich the questioners were absent) were laid on the Table. 

2. Unstarred Questions 

Twenty-five lJnstarred Questions (Nos. 966-973 and 975-991) were put 
down on the order pap(!r. Original notices of Unstarred Questions Nos. 981, 
984. 985 and 991 were received in Hindi. Replies to Unstarred Queauonl 
were laid OR the Table. 

3. Adjournment Motion 

'- The Speaker withheld hi!: con!>ent to the moving of an adjournment 
motion given notice of by Shri Mohan Swarup regarding the food situation 
in Eastern Districts of U.P. 

4. Obituary Reference 

The Speaker made a reference to the paaa1ng away of Shri Rang Bihari 
Lal who was 9. member of the Cel1tral Legislative Assembly. 

Thereafter Members stood in silence for a minute as a mark of respect. 

5. Papers Laid on the Table 

The following pap~rs were Iaia on the Table: 

(1) A copy of the fteport of the Public Services <Qualifications for 
Recruitment) Committee. 

(2) A copy of the Annual Report of the Hindustan Machine Tools 
(Private) Limited fer the year 1956-57, under SUb-section (1) of 
Section 639 of the Companies Act, 1~6. 

6. Report of Committee on Private Membel'll' Bills and ReIIolutiona 

Sard&.r Hvkal!l Singh preRented the Sixth Report of the Committee on 
Private Members Bills and Resolutions. 

[P.T.O . 
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7. Callm. AtteDU. to Matter of UrleDt PubUc ImportaDee 
Shd Bib}-.uti Mitlhra called the> attention ot the Minister ot Home Affairs 

to the1tood situation in Bihar and U.P . 
. Tile· Minister oi State in the Mmistry ot Home Aftairs made a .statement 

in regard thereto. 

8. Goveramat Bill Passed 
The Finance (No.2) Bill, 1957 

Clause-by-clause consideration ot the BUl continued. 
On an amendment to the First Schedule moved by Shri Prabhat Kar, the 

House divided Ayes 57; Noes 171. The amendment was accordin&lY naca-
tived. 

'!'he First and the Second Schedules were adopted as amended. 
C~ 1, the J:nactin. Formula and the Lone Title were alIo adopted. 
The motion that the Bill as amended be puaed was move4 by Shri T. T. 

Krl .... madlari. 
The t911owin. mltmbers took part in the debate:-

(1) Shri HireD4ra NatA Mukerjee 
(2) Sbri Bima! Comar Gbose 
(3) Shri T. T. Krishnamachari. 

The motion was adopted and the Bill as amended was passed. 

9. Goveramat BUI UDder Couideratlon 

The Welllth-tczz Bill, 1957, a.s ,.eported bll the Select Committee 
The motion tor consideration ot the Bill, as reported by the Select Com-

mittee, was moved by Shri T. T. Krishnamachari. 
The following members took part in the debate:-

(1) Shri Naushir Bharucha 
(2) Pandit 'lbakur Das Bharpva 
(a) Shri Jitaahubir Sahai 
(4) Shri Prabbat Kar 
(5) Shrimati Renuka Ray 
(8) Shri B. S. Murthy 
(7) Shri M. ~. ~i 
(8) Shri Bimal CDinar Gh~e 
(9) Shri Radheshyam Ramkumar Morarka 

(10) Shri Ajit Sineh Sarbadi 
(11) Shri Vijayram Raju 
(12) Shri C. D. Pande 
(13) Shri Aurobindo Ghosal. 

The discussion was not concluded. 

10. Ba1I-aa-Hoar Dlse1usloD 'OD Matter a~ .. of ADawer te Questloa 
8llri Ar'un Chandra Guha raised a half-an-hour dilcuuicm on points 

amiJJ' out ot thl! statement laid on the Table on the 8th AUlUlt, 19157, in 
tulftlment of an assurance giqn on the 14th May, 1957, in reply to Unstarred 
Question No. I regarding work-site camps in West Ben,aL 

Shri Hariah Chandi'll Mathur took part in the debate. 
Sb.ri Mehr Chand Khanna replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th Aupt, 195'.) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Recqrd of Proceedings] 

August 29, 1957 

No. 11 

1. Starred Questions 
Forty-five Starred Questions (Nos. 1280-1305, 1307-1319, 1319-A and 

1320-1324) were put down on the order paper out of which twenty-seven 
were called. StalTed Question No. 1306 was transferred to the list of 
questions for 5-9-57. Original notices of Starred Questions Nos. 1281, 1298, 
1299, 1301, 1307 and 1318 were received in Hindi. 

Twenty Starred Questions (Nos. 1280, 1281, 1283, 1285-1290, 1292, 12M, 
1295, 1296, 1298, 1299, 1302-1305 and 1308) were orally answered and 
supplementary questions were asked on eighteen of them. Replies to the 
remaining questions (including Starred Questions Nos. 1282, 1284, 1291, 1293, 
1297, 1300 and 1301 of which the questioners were absent) were laid on 
the Table. 

2 Unstarred Questions 

Forty-eight Unstarred Questions (Nos. 992-1033 alld 1035-1040) were 
put down on the order paper. Unstarred Question No. 1034 was transferred 
to the list of questions for 5-9-57. Original notices of Unstarred Questions 
Nos. 1015, 1016, 1020, 1027, 1035 and 1039 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 
3. Adjournment moUoa 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Shrimati Renu Chakravartty reprding the situa-
tion alleged to have arisen from c1raught in the districts of 24 Parganas in 
West Bengal. 

4. Paper laid on the Table 

A copy of the Notification No. S.R.O. 2515-R/Amdt/XVII, dated the 3rd 
August, 11157, under sub-section (3) of Section 40 of the Displaced Persona 
(Compensation and Rehabilitation) Act, 19M, making certain amendments 
to the Displaced Persons (Compensation and Rehabilitation) Rules, 1955. 
5. GovernmeDt BIll )tUIed 

The ,Wealth-taz BUl, 1957, 48 reported btl the Select Commtttee 
Further discussion on the motion for consideration of the Bill, as reported 

by the Select Committee, moved on the 28th August, 1957, continued. 
[P.T.O. 
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The following members took part in the debate:-

(1) Shri H. C. Heda 
(2) Dr. A. Krishnaswami 
(3) Shri Narendrabhai Nathwani . 
(4) Shri T. C. N. Menon 

Shri T. T. Krishnamachari replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Cla'¥les 2, 3, 6 to 48 and the Schedule were adopted. 
Clauses 4 and 5 were adopted ss amended. 

On three amendments moved by Shri Prabhat Kar to Clause Ii which 
were put to vote together, the House divided-Ayes 37, Noes 128. The 
amendments were accordingly negatived. 

Clause 1, the Enacting Formula and the "Long Title were also adopted. 

The motion that the Bill as 'amended be passed was moved by Shri 
T. T. Krishnamachari. 

The motion was adopted and the Bill, as amended, was passed. 

6. BaII-an-hour 4IscassloD OB matter arIsInr out of Answer to Question 
Shri Arun Chandra Guha nised a half-an-hour discussion on points 

arising out of the statement laid on the Table on the 8th August, 1957, in 
ful1llment of an assurance given on the 22nd May, 1957 in reply to Unstarred 
Question No. 138 regarding purchase of tents for the displaced persons 
camps. 

The following members took part in the debate:-

(1) Shrimati Renu Ch'akravartty 
(2) Shri Harish Chandra Mathur 
Shri Mehr Chand Khanna replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 30th August, 1957.) 
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1. Starred QUesUODB 

LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

August 30, 1957 

No. II 

Forty-four Starred Questions (Nos. 1325-37, 1339--55 and 1357-70) 
were put down on the order paper out of which twenty-one were called. 
Starred Question No. 1338 was postponed for answer on the 4th September, 
1957. Starred question No. 1356 was transferred to the list ot questions for 
thP. 5th September, 1957. Orilinal notices of Starred Questions Nos. 1328, 
1327, 1329, 1332, 1340, 1360, 1362 and 1368 were received in Hindi. 

Seventeen Starred Questions (Nos. 1325-32, 1334-37, 1339, 1342--oM 
and 1346) were orally answered and supplementary questions were asked 
on sixteen of theM. Replies to the remaining questions (including Starred 
Question Nos. 1333, 1340, 1341 and 1345 of which the questioners were 
absent) were laid on the Table. 

2. Unstarred Questions 
Forty-three Unstarred Questions (Nos. 1041-49, 1051~8 and 1070-85) 

were put down on the order paper. Unstarred Questions Nos. 1050 and 
1069 were transferred to the list of questions for 6th and 4th September. 
1957, respectively. Original notices of Unstarred Questions Nos. 1071 and 
1077 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Adjournment moUon 
The Speaker withheld his consent to the moving of an adjournment 

motion given notice of by Shri Braj Raj Singh regarding the food situation 
in the Chota Nagpur division of Bilftlr due to failure of ~dy crops. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Territorial Councils Rules, 1957, published in the 

Notification No. S.R.O. 2573, dated the 6th August, 1957, under 
sub-section (3) of Section 54 of the Territorial Councils Act, 
1957. 

(2) A copy of each of the following Notifications, under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i) S.R.O. 2577, dated the 8th August, 1957 containing the Customs 
Duties Drawback (Tele-Communication Equipments) Rules, 
1957. 

(ii) S.R.O. 2578, dated the 8th August, 1957. 

[P.T.O. 
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5. Report of Committee on A .... of Members from the SlttlDp of the 
Boule 

Shri Mulchand Dube presented the Second Report of the Committee on 
Absencre of Members !rom the Sittings of the House. 

6. Statemeat by the Minister of Railways 

The Minister of Railways made a statement correcting the reply given 
'on the 12th August, 1957, to the half-an-hour discussion regarding Depart-
mental Catering on Railways. 

7. Motions for election to Committees 

Dr. Mono Mohan Das moved the followinl motions:-
(1) "That in pursuanCe of paragraph 1(f) of the Ministry of EdUC'll-

tion Resolution No. F. 21-8/54-ka' dated the 14th July, 1955, 
the members of Lok Sabha do proceed to elect, in such manner 
as the Speaker may dil'eCt two, Members from among them-
selves to serve as members of the €entral Advisory Board of 
Archaeology ." 

(2) ''That in punuance of paragraph 3(2) (e) of the late Department / 
of Education, Health and Lands Resolution No. F. 122-3/35-E, 
dated the 8th August, 1935, as amended from time to time, the 
members of Lok Sabha do proceed to elect, in such manner 
as the Speaker may direct, three members from among them-
selves to serve as members of the Central Advisory Board of 
EduC'3tion." 

The motions were adopted. 

&. GovAlmmcat BlII Introduced 

The L.ife Insurance C011)Oration (Second Amendment) Bill, 1957. 

9. Government BUI' under Consideration 

The Ra.ilwall Passenger Fares Bill, 1957. 

The mot'on {Ilr consideration of the Bill was moved by Shri T. T. 
Kdshnarr.achal'i. 

Shri T. T. Krishnamachari also moved the followinl motion:-
That Rule 69 of the Rules of Procedure and Conduct of Business in 

Lok Sabha in so far as it requires that a Bill involving expendi-
ture shall be accompanied by a Financial Memorandum be 
suspended in its application to the Railway Passenger Fares 
Bill, 1957.',' 

On the motion the House divided-Ayes 183, Noes 61. The motion was 
accordingly adopted. 

A.'1 amendment that the Bill be circulated for the purpoae of eliciting 
opinion thereon by the 10th November, 19157 was moved b)" Shri S. C. 
Gupta. 

The following members took part in the debate:-
(1) Shri S. C, Gupta 
(2) Shri Bhakt Darshan 
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(3) Shri N. R. M. Swamy 
(4) Shri Bimal Comar Ghose 
(5) Shri Harish Chandra Mathur 
(6) Dr. Y. S. Parmar 
(7) Shri Braj Raj Singh 
(8) Shrimati lIa Palchoudhuri 
(9) Shri Shree Narayan Das 

(10) Shri Atal Bihari Vajp£~'ee 
(11) ShrlSatis Chandra Samanta 
(12) Shri Balasaheb Patil 
(13) Shri Sinhasan Singh. 

'.1'he discussion was not concluded. 

10. Motion re: Sixth Report of Committee on Priute MeJDben' BWs &Dd 
Besolutlollll 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Sixth Report of the Committee on 

Private Members' Bills and Resolutions presented to the 
House on the 28th August, 1957." 

Tile motion was '3dopted. 

11. Private Member's Resolution withdrawn 
Further discussion on the following Resolution by Shri A. K. Gopalan 

and the amendment thereto moved on the 17th August, 1957 was resumed:-
"This House is of opinion that the absence of a firm and \vell-defined 

price policy is upsetting the calculations of the Second Five 
Year Plan and is undermining its execution and accordingly 
suggest.s to the Government that a Committee be immediately 
set up to examine the price levels of various essential industrial 
and agricultural products and report within six months, on a 
clear cut price policy and machinery for its implementation." 

'l'wo other amendments were moved by:-
(1) Shri Shree Narayan Das 
(2) Shri R. K. Khadilkar. 

'l'he following members took part in the debate:-
(1) Dr. Ram Subhag Singh 
(2) Shri N. G. Ranga 
(3) Shri R. K. Khadilkar 
(4) Sht'imati Re!1uka Ray 
(5) Shri Yadav Narayn Yadh'3v 
(6) Shri Bibhuti Mishra 
(7) Shri T. Nagi Reddy 
(8) Shri Banshi Das Dhdnagar 
(9) Shri T. T. Krishnamachari· 

Shri A. K. Gopalan replied to the< debate. 
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All the amendments were withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of House. 

12. M~ from Raj,. Sabba 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Appropriation 
(No.4) Bill, 1957, passed by Lok Sabha on the 24th August, 1957. 

13. Report of BwdD_ AdYilory CollUllittee 

Pandit Thakur nas Bhargan presented the Eighth Report of the 
Business Advisory Committee. 

14. Private Member's Resolution under consideration 

Shri Khushwaqt Rai moved the following Resolution:-
"This House recommends to the Government that the sugar industry 

be nationalised." 
Shri .Khushwaqt Rai's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Sa{urday the 31st August, .1957.) 
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LOX SABRA 
« 

BULLETIN-PART I 

(Brief Record of Proceedi:1,s) 

Augwt 31,' 1957 

No. II 
1. statement Ie: GovemmeDt BulD.,.. 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Government· Legislative and other Business for tbe week commenc-
inl the 2nd September, 1957. 

2. Papers Laid on the Table 

A copy of each of the following statements showing tbe action take:1 by 
the Government on various assurances, promises and undertakings given by 
Ministers during the va:~iou!> sessiuns shown against each wJls laid on the 
Tuble:-

(l) Supplementary Stateme:1t No. I. Second Session, 1957 of Second 
Lok Sabba. 

(2) Supplementary Statement No. II. First Session, 1957 of Second 
Lok Sabba. 

(3) Supplementary Statement No. IV. Fifteenth Session, 1957 of 
First Lok Sabha. 

3. Mo&.Iaa re: Ela'hth repod of BuslDess Advisory COIIIIIIlttee 

Shri Satya Narayan· Sinha moved the following motion:-

"That this House agrees with the Eighth Report of Business Advisory 
Committee presented to the HOWIe on the 30th August, 1957". 

The motion was adopted. 

4. Govemment BIlls Passed 

(1) The RaUwat/ PaBsengeT Fares Bill, 1957 

Further discussion on the motion for consideration of the Bill, moved on 
the 30th August, 1957, continued. 

Shri T. T. Krishnamachari replied to the debate. 
The amendment for circulation of the Bill for eliciting opinion thereO'.:1 

by the 10th November, 1957, moved by Shri ·S. C. Gupta on the 30th 
August, 1957 was negatived. 

The motion for consideration of the Bill was adopted and clause-by-clause 
consideration was taken up. . 

[P.T.O. 
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Clause 2 and the Schedule were adopted as amended. 
Clauses 3 to 6 were adopted. 
Clause 1 was also adopted as amended. 
The Ehacting Formula and the Long Trtle were also adopted. 
Shri T. T. Krishnamachari moved that the Bill, as amended, be palsed. 

On the motion the House divided: Ayes 160, Noes, ". The motion was 
accordingly adopted and the Bill, as amended, was passed. . 

(2) The Foreign Exchange Regulation (Amendment) Bitl, 1887 

The motion for consideration of the Bill was moved by 8hri T. T. Krishna-
machari. 

The following members took part i£l the debate:-

(1) Shri V. P. Nayar 
(2) Pandit Thakur nas Bhargava 
(3) Shri R. M. Hajarnavis . 
(4) Shri Purusho~tamdas R. Patel 

, 

(5) Shri Banarsi Prasad Jhunjhunwala 
(6) Shri 8hraddhakar Supakar. 

8hri T. T. Krishnamachari replied to the debate. 

.. 

The motion for consideration of the Bill was adopted and clause-by.clause 
consideration was taken up. 

Clauses 2 to 15 and 17 were adopted. 

Clauses 16, 18 and 19 were adopted as amended. 

Clause 1, the Enacti£lg Formula and the Long Title were also adopted. , 
The motion that the Bill as amended be passed was moved by 8hri T. T. 

Krishnamachari. 

Pandit Thakur nas Bhargava spoke on the motion. 

The motion was adopted and the Bill, as amended, was passed. 

5. Government 8U1 under coDlideratioli 

The E:cpencUture 'Tax Bm, 1957, cu reported bll the Select Committee 

The motion for consideration of the Bill, as reported by the Select Com-
mittee, was moved by Shri T. T. Krishnamachari. 

The following members took part in the debate:-

(1) Shri Hirendra Nath Mukerjee 
(2) Shri M. R. Masani 
(3) 8hri Jaganatha Rao 
(4) 8hri Bimal Comar Ghose 
(5) Pandit Thakur nas Bhargava (Speech unfinished) 

The discussion was not cO':'lcluded. 
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6. Balf-an-hour4IseUllioD on matter arlslnc oat of answer to qaestlon 

Shri V. P. Nayar raised a half-an-hour discussion on points arising out 
of answer given on the 25th July, 1957 to Starred Question No. 336 regarding 
Medicinal Plants Organisation and Utilisation of Crude Drugs. His speech 
was unfinished when the quorum bell rang. Lok Sabha adjourned for want 
of quorum at 5-40 P.M. • 

(Lok Sabha adjourned till 11. A.M. on Monday, the 2nd September, 1957.) 
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, 
I. Starred QuestloDS 

LOK SABRA. 

BULLETIN-PART I 
[Briel Record of Proceedings] 

SeptemlHw 2, 1967 

No. 54 

l'hirty-four Starred Questions (Nos. 1371-91, 1393-98 and 14~1408) 
were put down on the order papcr out of which thirty were called. Starred 
Question No. 1392 was transferred to the list of questions fOll the· 6th 
september, 1957. Original noticas of Starred Question No. 1377, was 
l'c('eived in Hindi. . ..... 

Twenty-three Starred Questions (Nos. 1372, 1374, 1376,-81, 1383-87, 
1389-91, 1393, 1395-97 and 1400-1402) were orally answered and supple-
mentary questions were asked on twenty two of them. Replies to the 
remaining questions (including Starred Questions Nos. 1371, 1373, 1375, 
13112, 1388, 1394 and 1398 Df which the questioners were absent) were laid 
on the Table . 

• 
2. UDBtarred QuestloDS 

Thirty-nine Unstarred Questions (NOB. 1086-1124) were put down on 
'the order p'3per. Original notices of Unstarred Questions Nos. 1097, 1098, 
1106 and 1124 were received in Hindi. Replies to Unstarred Quespons were 
laid on the· Table. 

3. Pape ... laid OIl the Table 

The following papers wel'e laid on the Table:-

(l) A copy of each of the following papers, under Article 151 (1) of 
the Constitution:-

0) Appropriation Accounts of the Government of Dflhi, 1954-55 
and Audit Report, 1956. 

(ii) Appropriation Accounts of the Gove~ment of Himachal Pradesh, 
1955-56 and Audit aeport, 1957. 

(2) A copy of the Report of the Court of l!:nquiry into the accident 
which .OC:C:WTed on the 26th September, 1956 at the Burro 

'Dhemo Collery in the district of . ;Bw'dWaR, puhliJhed in the 
Notification No. S.R.O. 925, dated the 23rd March, 1957. 

(3) A COpy of the statement correctinethe reply given on the 31st 
. July, 1957, to Unstarred Question No. 408 regarding Migration 

C~rtifl.cates. . 

[P.T.O. 



4. Report of Rulllll Collllll1Uee 

Dr. Sushila Nayar laid on the Table, under sub-rule (1) of Rule 331 of 
the Rules of Procedure, a copy of the First Report of'the Rules Committee. 

5. PresideDt's asseDt to BIlls 
Secretary laid on the T3ble the following two Bills passed by the Houses 

of Parliament during the Second Session of Second Lok Sabha and assented 
to by the President since a report was last made to the House on the 16th 
July, 1957:-

(1) The 4pproprietion (-Railways) No. 2 Bill, 1857. 

(2) The Appropriation (No.4) Bill, 1957. 

6. CalliDr atteDtioD to matter of UrreDt PabUc JmpoftaDM 

Sardar Amar Singh Saigal called the attention of the Minister of 
Defence to the resignation of five elected members of the Jabalpur Canton-
ment Board and the situation arising therefrom. 

The Minister of Defence made a sbtement in regard thereto. 

7. Leave of a~ 

The following members were granted leave of absence from the sittinls 
of the House for the periods mentioned against each:-

(1) Shri Balasaheb Salunke. 

(2) Shri Lachman Singh. • 
(3) Shri Uma Charan Pat-

naik. 
(4) Shri S. C. Choudhury. 

(5) Shri Joginder Sen !landi. 

(6) Shrimati Sucheta 
Kripalani. 

(7) Shri S. C. Balakrishnan. 

(8) Shri Chapla Kanta 
Bhsttacharyya. 

(9) Thakor Shri Fatehsinbji 
Ghodasar. 

(10) Shri Chowkhamoon 
Gohain. 

( 11) Shri Bishanchanciar Seth. 

(12) 8hri T. R. Neswi. 

15th July to 11th September, 1857 
(Second Session). 
1st August to 13th September, 1957 
(Second Session). 
15th July to 9th August, 1957 
(Second Session). 
21st May to 30th May, 1957 (First 
Session) and 15th July to 12th 
August, 1957 (Second Session). 
15th July to 23rd August, 1957 
(Second Session). 
5th August to 24th AUIUSt, 1957 
(Second Session). 
15th July to 3rd August, t957 
(Second Session). 
15th July to 3rd August, 1957 
(Second Session). 
15th July to 13th August, 1957 
(Second Session). 
15th July to 8th AUlUSt, 1957 
(Second Se8810n). 
15th July to 22nd Aul\llt. 1957 

,(Second Session). 
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21st August to 6th September, 1957 
(Second Session). 



8. MoUn re: IDterutloaal sltaat;loa 
Shri Jawaharlal Nehru moved the following motion:-

"That the present International situation and the policy 01 the 
Government of India in relation thereto be taken ·into 
consideration." 

Two Bubstitute motions were moved by:-
(1) Shri Jaganatha Rao 
(2) Shri Raghunath Singh 

The following members took part in the debate:-

(1) Shri Hirendra Nath Mukerjee 
(2) Shri N. G. Ranga 
(3) Shrimati Renuka Ray 
(4) Shri Hem Bsrua 
(5) Shri Mathura Prasad Mishra 
(6) Shri S. Osman Ali Khan 
(7) Shri Vijayram Raju 
(8) Shri Jaganatha Rao 
(9) Shri Brajeshwar Prasad 

(10) Shri Indulsl Kanaiyaial Yajnik 
(11) Shri M. Thirumala Rao 
(12) Shri Dinesh Singh, 
(13) Shri Atal Bihari Vajpayee. 
Shri Jawaharial Nehru replied to the debate. 

The following substitute motion moved by Shri Jaganatha Rao was 
adopted and the substitute motion moved by Shri Raghunath Singh was 
barred:-

''This House having considered the present International situation and 
the policy of the Government of India in relation thereto, fully 
agrees with and approves the said policy." 

(Lot Sabha adjourned till 11 A.M. on Tuesday, the 3rd September, 1957.) 

II. N. KADL, 
Secretary. 
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l. Starred Questions 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

September 3, 1957 

No. II 

Thirty-five Sbrred Questions (Nos. 1407 to 1441) we~e put down on the 
order paper out of which seventeen were called. Original notices of Starred 
Questions Nos. 1418, 1421, 1428, 1431, 1434 and 1439 were received in Hindi. 

Seventeen Starred Questions (Nos. 1407 to 1423) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions were laid on the Table. 

2. Unstarr. Questions 
Forty-nine Unstarred Questions (Nos. 1125 to 1131, 1133 to 1147 and 1149 

to 1175) were put down on the order paper. Unstarred Questions Nos. 1132 
and 1148 were transferred to the list of questions for the 12th September 
and 6th September, 1957, respectively. Original notices of Unstarred Questions 
Nos. 1126, 1139, 1146 and 1167 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding Steel Purchasing Mission addressed 
to the Minister of Railways was asked. It was orally answered and 
supplementary questions were 31so asked and answered thereon. 

4. Statement re Supplementary Demands for Grants for 1857-58 

Shri T. T. Krishnamachari presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (General) for 
1957-58. 

5. Callinr attention to Matter of Urrent Public Importaaee 
Shrimati 113. Palchoudhuri called the attention of the Minister of 

Railways to the stoppage of the Saurashtra Express at Nadiad by a mob 
on the 8th August, 1957. 

The Deputy Minister of Railways and Transport made a statement in 
regard thereto. 

[P.T.O., 

1"69 



6. Statement by the Minister of State In the Ministry of TraD8)lOrt and 
CommaDicatlons 

The Minister of State in the Ministry of Transport and Communications 
made a statement regarding the accident to Indian Airlines Corporation 
Dakota aircraft at Dum. Dum on the 1st September, 1957. 

7. Motion for election to Committee 
Shri Govind Ballabh Pant moved the following motion:-

"That in pursuance of clause (4) of article 344 of the Constitution, 
the members of Lok Sabha do proceed to elect, in accordance 
with the system of proportional representation by means of the 
single transferable vote, and in such manner as the Speaker 
m~y direct, twenty members from among themselves to be 
members of the Committee to examine the recommendations 
of the Official Language Commission and to report. to the 
President their opinion thereon in accordance with clause (5) 
of the said article." 

The motion was' adopted. 
8. Government Bm aDder consideration 

Th.e Expenditure-Tax Bill, 1957 as reported btl th.e Select Committee 
Further discussion on the motion for consideration of· the Bill, as 

reported by the Select Committee, moved on the 31st August, 1957, was 
resumed. 

The following members took part in the debate: 
(1) Pandit Thakur Das Bhargava 
(2) Dr. A. Krishnaswamy 
(3) 8hri Radheshyam Ramkumar Morarka 
(4) 8hri Kamal Singh 
( 5) Shri Shraddhakar Supakar 
( 6) Shri R. K. Khadilkar 
Shri T. T. Krishnamachari replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 were adopted. 

On an amendment moved by Shri Prabhat Kar to clause 4, the House 
divided; Ayes 32, Noes 160. The amendment was accordingly negatived. 

Clause 4 was also adopted. 

Consideration of clause 5 was taken up and not concluded. / 
(Lok Sabha adjourned till 11 A.~. on Wednesday, the 4th September, 1957.) 
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1. Starred Questions 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

September 4, 1957 

No. 58 

.. 

Forty-eight Starred Questions (Nos. 1442-1477, 1477-A, 1478-14M, 
1..a6-1488 and 1338) were put down on the order paper out of which 
twenty were called. Starred Question No. 1485 was transferred to the list 
of questions for the 11th September, 1957. Original notices of Starred 
Questions Nos. 1443, 1444 and 1445 were received in Hindi. 

Eighteen Starred Questions (Nos. 1442-1445, 1447-1453, 1455-1480 and 
1471) were orally answered 'Snd supplementary questions wen! asked on 
all of them. Replies to the remaining questions (including Starred Questions 
Nos. 1446 and 1454 of which the questioners were absent) were laid on 
the Table. 
2. Unatarred Questions 

Eighty-four Unstarred Questions (Nos. 1176-1214 and 1216-1260) were 
put down on the order paper. Original notices of Unstarred Questions 
Nos. 1202, 1204, 1207, 1217 and 1259 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 
3. AdjournmeDt Motions 

The Speaker withheld his consent to the moving of the following 
Adjournment Motion given noUce of by the members shown against it as 
a discussion regarding recent explosions in railway wagons in various places 
had been flxed for the 11th September, 1957, at 5-30 P.M. :-I Shri Atal Bihari Vajpayee. 

Shri Premji R. Assar. 
(1) Cracker explosion in the Shri S. M. Banerjee. 

Kanpur on the 3rd Sep- Shri Braj Raj Singh. 
tember, 1967. Shri Jagdish Awasthi. 

Cooperganj Rail shed at ~I Shri K. T. K. Tangamani. 

J Shri Harish Chandra Sharma. 
4. Paper laid OD the Table 

A copy of the statement on the flood control programme and the ftood 
situation in the country was laid on the Table. 

[P.T.O. 
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5. GOV8l'1U1lent BUIs P .... d 
(1) The Ezpenditure-Tax Bm, 1957, as reponed btl the Sellect Committee 

Clause-py-clause consideration of the Bill continued. 

On 'an amendment moved by Shri Shraddhakar Supakar to clsuse 5 the 
House divided; Ayes 27, Noes 187. The amendment was accordingly 
negatived. ! 

On L"l amendment moved by Shri Prabhat Kar to clause 5 the House 
diwded; Ayes 43, Noes 175. The amendment was accordingly negatived. 

On another amendment moved by Shri Prabhat Kar to clause 5 the 
House divided; Ayes 51, Noes 161. The amendment was accordingly 
negatived. 

Clauses 5 and 6 were adopted as amended. 

Clauses 7 to 41 and th~ Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill as amended be puaed was moved by Sbri T. T. 
lCrishnamachari. . 

Certain consequential amendments moved by Shri T. T. Krishnamachari 
were adopted. ' 

Tbe motion was adopted and the Bill as amended was passed. 

(2) The Insurance (AMendment) Bill, 1t5'1 

The motion for consideration of the Bill was 'moved by Shri T. T. 
Krish~amachari. 

The following members took part in the debate:-
(1) Shri T. C. N. Menon 
(2) Shri H. C. Dasappa 
(3) Shrimati IIa Palchoudhuri , 
(4) Shri N. Keshava. 

Sbri T. T. Krishnamachari replied to the debate. 

The motion for consideration was adopted and claule-by-c1auee COl1Ii-
deration was taken up. ; 

Clauses 2 to 5 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri T. T. Kriahnama-

chari. I 
The moticr.l was adopted and the Bill was paeaed. 

8. Government Bill under consideration 

The Legislative Councils Bill, 1957 

The motion for consideration of the Bill wu mewed by 8hri Atoke K. 
Sen. I 
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Six amendments for circulation of the Bill for the purpose of e1icitinJ 
opinion thereon were moved by the following members:-

(1) Shri T. C. N. Menon ! 
(2) Shri Shraddhakar Supakar 
(3) Shri Yadav Narayan Jadhav 
(4) Shri D. R. Chavan 
(5) Shri T. Nagi Reddy I 
(8) Shri Tridib Kumar Chaudhuri. 

An amendment tor reference of the Bill to a Select Committee was 
moved by Shri T. Nagi Reddy. 

The following members took part in the debate:-
(1) ,Shri Diwan Chand Sharma I 
(2) Shri Tridib Kumar Chaudhuri 
(3) Shri K. R. Achar 
(4) Shri D. R. Chavan (Speech un-finished). 

, 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th September, 1957.) 
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1. Starred Questions 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

September 5, 1957 

No. 57 

Thirty-seven Starred Questions (Nos. 148&-1501 and 1503-1526) were 
put down on the order paper out of which twenty were called. Starred 
Question No. 1502 was transferred to the list of questions for the 12th 
September, 11'57. Original notice of Starred Question No. 1493 was received 
in Hindi. 

Nineteen Starred Questions (Nos. 1489, 1491-1501, 1503-1509) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Question No. 1490 
of the which the questioner was absent) were laid on the Table. 

2. Unstarred Questions 

Forty-two Unstarred Questions (Nos. 1261-1302) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1275, 1284, 1289 
and 129';' were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding Violation of Indian Territory 
by the Portuguese Troops addressed to the Prime Minister was asked. It 
WRS orally answered and supplementary questions were also asked and 
answerec1 thereon. 

4. Paper laid ·on the ·Table 

A copy of the Noti1lcation No. S.R.O. 1957, dated the 8th June, 1957, 
rp.akine certain amendments. to the De,!elop~ent Councils (Procedural) 
RU~!I, 1952 was I8id on the Table, \1nd~i' sub-section (4) of Section 30 of 
the Industries (Development and Regulation) Act, 1951. 

5. Minutes of RuleS ColiuDlttee 

Dr. Sushila· Nayar laid on the Table a coPy of Minutes of the sitting 
of tht! Rules Committee held on the 31st August, 1957. 

[P.T.O. 
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6. Meuare from Raj),a, Sabba 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Finance (No.2) 
Bill, 1957, passed by Lok Sabha on the 28th August, 1957. 

7. PresentaUon of petlUon 

Shri V. Rami Reddy presented a petition signed by a petitioner relating 
to amendment of Indian Post Office Savings Bank Rules. 

8. Call1nr attenUon t.o Matter of Urreat Public. Importance 

Shri Balkrishna Wasnik called the attention of the Minister of Finance 
to the statement made by the Finance Minister of Pakistan regarding 
amounts payable by India to Pakistan: 

The Minister of Finance made a statement in regard thereto. 

9. Government Bill under conslderaUon 

The Legislative Councila Silt, 1957 

Further' discussion on the motion for consideration of the Bill and the 
amendments for circulation of the Bill for the purpose of eliciting opinion 
thereon and for reference of the Bill to a Select Committee, moved on the 
4th September, 1957, continued. 

The following members took part in the debate:-

(1) Shri D. R. Chavan 
(2) Shri Pendekanti Vankatasubbaiah 
(3) Shr! Shree Narayan Das 
(4) Sardar Amar Singh Saigal 
(5) Shri N. R. M. Swamy 
(6) Shri Birbal Singh 
(7) Shri B. S. Murthy 
(8) Shri T. Nagi Reddy 
(9) Shri Premji R. Assar 

(10) Shri Ram Sewak Yadav 

Shri Asoke K. Sen replied to the debate. 

On an amendment for circulation of the Bill, moved by Shri T. C. N. 
Menon, the House divided; Ayes 52, Noes 134. The amendment was 
accordingly negatived. 

The amendment moved by Shri T. Nagi Reddy for reference of the Bill 
to a Select Committee was not passed. 

All the other amendments were withdrawn by leave of the House. 

The motion for consideration of the Bill was adopted and clause-by-clauae 
consideration was taken up.' 

Clauses 2, 4, 6 and 7 were adopted. 
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On clause 3 the House divided; Ayes 137. Noes 40. Clause 3 wu acc:onl-
ingly adopted. 

Consideration of Clause 5 was held over. 

Consideration of Clause 8 was taken up and not concluded. 

18. DlseaasloD OD prices of locomotins 

Shri Feroze Gandhi raised a discussion on the prices paid for locomotives 
manufactured by Tata Locomotive Works. 

The following members took part in the debate:-

(1) Shri Radheshyam Ramkumar Morarka 
(2) Shri K. K. Warior 
(3) Shri Arun Chandra Guha 
(4) Shri Tribhuvan Narayan Singh 
(5) Shri S. V. Ramaswamy 
(6) Dr. Sushila Nayar. 

Shri Jagjivan Ram replied to the debate. 

(Lok Sabha adjourned till II A.M. on Friday. the 8th September. 195'1.) 

CORRIGENDA 

In Bulletin Part-I, dated the 2n~ September, 1957-

(1) Para 3, item 2, line 3, 
for 'Collery' rea.d 'Colliery'. 

(2) Para 7, item 4, line I, 
for '30th May' rea.d '31st May'. 

1'16 

K N, KAUL, 
Secretary. 



1. Oath or afIlrmation 

LOX. IABBA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

September 6, 1957 

No. 51 

Shri T. R. Neswi made and subscribed an oath in English and took his 
fecat in the House. 

2. 8tarnd. Que8tI .... 

Forty-three Starred Questions (Nos. 1527-1538, 1540-1559, 1559-A and 
1560-1569) were put down on the order paper out of which Seventeen 
were called. Starred Question No. 1539 was tranlferred to the lilt Of 
questions for 12th September, 1957. Original notices of StaiTed Questions 
Nos. 1530, 1540, 1550, 1556 and 1559-A were received. in Hindi. 

Sixteen Starred Questions (Nos. 1527-1538, 1540, 1541, 1M2 and 1&44) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Question No. 
1543 of which the questioner W1lS absent) were laid on the Table. 

3. UDStarred Questions 

Fifty-flve Unstarred Questions (Nos. 1303-1331, and 1333-1358) were 
put down on the order paper. Original notices of Unstarred QUestions Nos. 
1318, 1322, 1323, 1831, 1338, 1339 and 1344 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

4. 8tatemen* by the Depaty MbaII&er of Balhray. and TnHport 

The Deputy Minister of Railways and Transport made a statement 
correcting the reply given to a supplementary on Starred Question No. 1189 
on the 26th August, 1957. 

5. Government BUI pused 

The Legislative Councils Bill, 1957. 

Clause-by-clause consideration of the Bill continued. 

On an amendment moved by Shri J. M. Mohamed Imam to clause 8, the 
Hou. divided; Ayes 55, Noes 153. The amendment' was accordingly 
neptived. 

On an amendment moved by Shri Asoke K.. Sen to clause 8, the House 
diY:i.ded; Ayes 174, NOes 1J8. The amendment was acc~dinlly adopted. 

[P.T.O. 
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Clause 8 was adopted as amended. 

,Clauses 9 to 11 and the First Schedule were adopted. 

On three amendments moved by Shri T. Nagi Reddy to clause 12, the 
House divided; Ayes 46, Noes 131. The amendments were accordingly 
negatived. 

Clause 12 was adopted as amended. 

Clause 13 was also adopted as amended. -. . 
On clause 5 as amended the House divided; Ayes '143, Noes 52. Clause 

5 was accordingly aclopted as amended. 

Two new Schedules-Second and Fourth were adopted. 

Second and Fifth Schedules renumbered as Third and Seventh Schedules 
respectively were also adopted as amended. 

Third and Fourth Schedules renumbered as Fifth and Sixth Schedules 
respectively were also adopted as amended. 

Clause I, the· Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed wu moved by Shri AIoke 
K. Sen. 

The motion was adopted and the Bill, as amended was passed. 

8. Private Memben' BIlls lairodueed 

(1) The Code of Civil Procedure (Amendment) Bill (Amendment of 
the Fi'f'lt Schedule) by Shri Subiman Ghose. 

(2) The Indian Penal Code (Amendment) Bill (Amendment of section 
304A) by Shri Subiman Ghose. 

'·"(3) The Child Sanyas Diksha Restraint Bill by ShriDiwan Chand 
Sharma. 

(4) The Delhi Union Territory Public Trusts Bill ·by Shri Radha 
Raman. 

(5) The Code of Criminal Procedure (Amendment) Bill (Amendment 
of sections 51U 4nd 517) by Shri Subiman Ghose. 

(6) The Dramatic Performances (Amendment) Bill (Amendmem of 
sections 3 4nd 7 and substitution of sectiom 8 4nd 12) by 
Shri V. P. Nayar. 

(7) The Constitution (Amendment) Bill (Amendment of Article' 100 
4t1d 189) by Shri M. L. Dwivedi. 

(8) The Companies (Amendment) Bill (Amendment of section 293 
a.nd insertion of New ,ection 824A) by Shri Naushir Bharucha. 
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7. Pr.lvate Member's BIll WltlulraWD 

The Constitution. (Amendment) Bm (Amendment of Ariicle 58) btl Sfri 
Raghunath Singh 

Shri Ralhunath Singh concluded his speech on the motion for con-
sideration of the Bill, moved by him on the 23rd August, 1957. 

An amendment for circulation of the Bill for the purpose of' eliciting 
opinion thereon by the 31st March, 1958 was moved by Shri N. B. Maiti. 

An amendment for reference of the Bill to a Joint Committee was moved 
by Pandit Krishna Chandra Sharma. 

The following members took part in the debate:-
(1) Shri N. B. Maiti 
(2) Pandit Krishna Chandra Sharma 
(3) Shrimati Renu Chakravartty 
(4) Shri M. L. Dwivedi 
(5) Shri Braj Raj Singh 
(6) Shri Surendra Mahanty 
(7) Shri Asoke K. Sen. 
Shri Raghunath Singh replied to the debate. 

The amendments moved by Shri N. B. Maiti and Pandit Krishna 
Chandra Sharma 1Ier'e withdrawn by leave of the House. 

The Bill was withdrawn by leave of the House. 

S. Private Member's BIll under could.eratioD 

The Code of Civil Procedure (Amendm.ent) Bill (Omafton. of Section 8'1B) 
Btl Shri M. L. Dwivedi 

The motion for consideration of the Bill was moved by Shri 
M. L. Dwivedi. 

Shri Braj Raj Sinlh commenced his speech on the motion which was 
not concluded. 

9. BaH-aD-hoar cUse1lll1on OD matter ariBlD, ODt of Answer jo Qaestlon 

Shri S. M. Banerjee raised a half-an-hour discussioD on points arisine 
out of answer given on the 24th August, 1957, to Starred Question No. UM 
regarding Expansion of, Ordnance Factories. 

Shri V. K. Krishna Menon replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 7th. September, 1957.) 
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LOK SABBA 

BULLETIN-~ART I 
[Brief Record of Proceedinls] 

September 7, 1957 

No. 59 
1. Paper laid on the Table 

A copy of the Notification No. S.R.O. 2726, dated the 31st August, 19&7, 
making certBin amendment to the Indian Administrative Service (Pay) 
Rules, 1954 was laid on the Table, under sub-section (2) of section 3 of 
the All India Services Act, 1951. 

2. Message from Bajya Sabha 
Secretary reported a message from Rajya Babha that Rajya Sabha had 

no recommendations to make to Lok Sabha in regard to the Railway 
Passenger Fares Bill, 1957, passed by Lok Sabha on the 31st August, 1957. 

3. Call"" a'ttention to Matter of Urgent Public Importance 
Shri Radha Raman called the attention of the Minister 'of Home At!Birs 

to the floods in Jammu and Kashmir, loss of life and property resulting 
therefrom and the steps taken by Government to relieve distress. 

The Minister of Home Affairs made a statement in regard thereto. 

~. Statement re, Govemmeot BasIDess 
The Minister of Parliamentary Affairs made a statement regarding the 

order of Government Legislative and other Business for the week com-
mencing the 9th September, 1957. 

5. GovemmeDt Bills passed 
(1) The Inter-State Corporation Bm, 1957. 
The motion for consideration of the Bill was moved by Shri Asoke K. Sen. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 

Clauses 2 to 5 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Asoke K. Sen. 
The motion was adopted and the Bill was passed. 
(2) The Dhoties (Additional E3.'CiBe Dutil) Amendment Bill, 1957. 

The motion for consideration -of the Bill was moved by Shri Nityanand 
Kanungo. 

[P.T.a. 
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The following members took part in the debate:-

(1) Shri Naushir Bharucha 
(2) Shri N. G. Ranga 
(3) Shri Yadav Narayan Jadhav 
(4) Dr. G. S. Melkote 
(5) Shri Arun Chandra Guha 
(6) Shri M. Shankanliya 
(7) Shri K. T. K. Tangamani 
(8) Shri C. R. Narasimhan 

Shri Nityanand Kanungo replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 

Clauses 2 to 5 and 7 were adopted. 
Clause 6 was 'adopted as amended. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that tne Bill as amended be passed was moved by Shri 
Nityanand Kanungo. 

The motion was adopted and the Bill as amended was passed. 

(3) The Cotton Fabrics (Additional Ezeise ,Dutl/) Bill, 1957 

The motion for consideration of the Bill was moved by Shri Nityanand 
Kanungo. 

An amendment for circulation of the Bill for the purpose of;"eliciting 
opinlon thereon by the 31st October, 1957 was moved by Shri Tridib 
KumaT t:haudhuri. 

The following members took part in the debate. 

(1) Shri N. G. Ranga. 
(2) Shri Tridib Kumar Chaudhuri. 
(3) Shri Surendra Mahanty. 
(4) Shri K. K. Warior. 
(5) Shri Arun Chandra Guha. 
(6) Shri Naushir Bharucha. 
(7) ShTi Yadav Narayan Jadhav. 

Shri Nityanand Kanungo replied to the debate. 

The amendment moved by Shri Tridib Kumar Chaudhuri '\"/a8 with-
drawn by leave of the House. 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to 6 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
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The motion that the Bill be passed was moved by Shri Nityanand 
Kanungo. 

The motion was adopted and the Bill was passed. 
6. Government BUI under consideration. 

The Minimum Wages (Amendment) Bm, 1957, as passed bll Ra;'IIa 
Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Abid Ali. 

The following members took part in the debate:-

(1) Shri ArWl Chandra Guha. 
(2) Shri T. C. N. Menon. 
(3) Shri Shibban Lal Saksena. 
(4) Shrimati Sucheta Kripalani. 
(5) Shri S. M. Banerjee. 
(6) Shri Ahmed Mohiuddin. 
(7) Shri Bhaurao Krishnarao Gaikwad (Speech un-finished). 

The discussion was not concluded. 

7. Government Bills Introduced. 

(1) The Delhi Municipal Corporation Bill, 1957. 
(2) The Delhi Development Bill, 1957. 

8. Report 01 Business Advisory Committee. 

Shri Shivram Rango Rane presented the Ninth Report of the Business 
Advisory Committee. 

(Lok Sabhs adjourned till llA.M. on Monday, the 9th September, 1957.) 
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]. Starred QuesUODS 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinis] 

September 9, 1957 

No. 80 

Forty-six Starred Questions (Nos. 1570 to 1596, 1598 to 1609 and 1611 
to 1617) were put down on the order paper out of which thirty-two were 
called. Starred Question No. 1597 was transferred to the list of questions 
for the 13th September, 1957. Or~ginal notices of Starred Questions No.!!. 
1570, 1584, 1601, 1607, 1815 and 1616 were received in Hindi. 

Eighteen Starred Questions (Nos. 1671, 1572, 1575, 1583, 1585, 1587 to 
1595, 1598 to 1600 and 1602) were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 1570, 1573, 1574, 1576 to 1582, 1584, 1586; 
1596 and 1601 of which the questioners were absent) were laid .on the Table. 

2. UlI8tarred Questloas 
Sixty-seven Unstarred Questions (Nos. 1359 to 1386, 1388 to 1414 and 

1416 to 1427) were put down on the' order paper. Unstarred Questions 
Nos. 1387 and 1415 were transferred to the lists of questions for the 12th 
and 13th September, 1957, respectively. Original notices of Unstarred 
Questions Nos. 1377, 1394, 1395, 1407, 1410 and 1424 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notiftcation No. S.R.O. 2705, dated the 24th August, 

1957, extending the provisions of the Employees" Provident Funds Act, 
1952 to the four classes of mines, viz., Gold, Iron-Ore, Manganese and 
Limestone, with effect from the 30th November, 1957, under sub-section 
(2) of section 4 of the Employees' Provident Funds Act, 1952. 

(2) A copy of the Notification No. S.R.O. 2706, dated the 24th August, 
1957, under sub-section (2) of section 7 of the Employees' Provident Funds 
Act, 1952, making certain further amendments to the Employees' Provident 
Funds Scheme, 1952. 

(3) A copy of the Notification No. S.R.O. 2681, dated the 24th August, 
1957, unde~ sub-section (6) of section 3 of the Essential Commodities Act, 
1955, making certain amendment to the Iron and Steel (Control) Order, 1956. 

(4) A copy of the Report of the Committee on Electric Furnaces, Steel 
Foundries and Steel Re-Rolling Mills. 

(5) A copy of the Notiftcation No. S.R.O. 2666; dated the 24th August, 
1957, under section 38 of the Central Excises and Salt Act, 1944, making 
certain further amendments to the Central Excise Rules, 1944. 

[P.T.O. 
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(6) A copy of the Reserve Bank of India Notification No. 17, dated the 
23rd August, 1957, under the proviso to section 28 of the Reserve Bank 
of India Act, 1934, making certain amendment to the Reserve Bank of 
India (Note Refund) Rules, 1935. 

4. MInutes of Committee on GOTel'lUDeDt AIIuraDces 
Pandit Thakur Das Bhargava laid on the Table a copy of 'each of the 

Minutes of the sittings of the Committee on Government Assurances held 
on the 8th and 20th August and 6th September, 1957. 
5. Messaps from RaJya Sabha 

Secretary reported the following two messages from Rajya Sabha:-
(i) that Rajya Sabha had no recommendations to make to Lok Sabha 

in regard to the Wealth-Tax Bill, 1957, paned by Lok Sabha 
on the 29th August, 1957. 

Cii) that Rajya Sabha, at its sitting held on the 6th September, 
1957 had agreed without any amendment to the Foreign 
Exchange Regulation (Amendment) Bill, 1857, passed by 
Lok Sabha on the 31st AUlUst, 1957. 

e. Statement Ity the MJnllter of BaDways 
The Minister of Railways made a statement on certain points arising 

. out of the two-hour discussion held on the 5th September, 1957, on the 
agreement with Teleos. 

7. Motion Te: Ninth Report of Business Advisory Committee 
Shri Satya Narayan Sinha moved the following motion:-

''That this House agrees with the Ninth Report of the BUBine .. 
Advisory Committee presented to the House on the 7th 
Septerxfber, 1957." 

The motion was adopted. 

8. Statement by the MlDlster 01 Parliamentary Hain 
The Minister of Parliamentary Aftairs informed Lok Sabha tbat the 

Life Insurance Corporation (Second AmeDciment) BjIl, 1817 will not 
be taken up for consideration and passin, durin, the current Session. 

9. Gov~ent BUI puaed 

The Minimum Wages (Amendment) Bm, 1957, CIS 'pczued bv .R4;Va SAbhc 

Further discussion on the motion for consideration of the Bill, as passed 
by Rajya Sabha, moved on the 7th September, 1957 continued. 

The following members took part in the debate:-

(1) Shri Bhaurao Krishnarao Gaikwad 
(2) Dr. G. S. Melkote 
(3) Dr. K. B. Menon 
(4) Shri Lalit Narayan Mishra 
(5) Shri S. C. C. Anthony PiUai 
(8) ShriN. G. Rania 
(7) Shri B. S. Murthy 

Shri Abid Ali replied to the deLate. 
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The motion for consideration was adopted and clause-by-clause 
consideration' was taken up. 

Clauses 2 to 17 were adopted. 

On three amendments moved by Sarvashri Bhaurao Krishnarao 
Gaikwad, K. T. K. Tangamani and N. B. Maiti to clause 18, the House 
divided; Ayes 44, Noes 108. The amendments were accordingly negatived. 

Clause 18 was also adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Abid Ali. 
Shri Sarjoo Pandey toO'!t part in the debate. 
The motion was adopted and the Bill was passed. 

10. SuspeDSlon of Bille 

Shri Govind Ballabh Pant moved the following motion:-
"That the first proviso to Rule 74 of the Rules of 'Proeedure and 

Conduct of Business in Lok Sabha in its applica~n to the 
motion for reference of tbe Delhi Municipal Corporation BUl, 
1957 to a Joint Committee be suspended." 

The motion was adopted. 
11. Government Bll1~MotioDS for reference to Joint c..u.Ktees adopted 

(1) The Delhi Municipal C07'p09'Cltion Bin. 1957. 

The motion for reference of the Bill ~ a Joint Committee was moved 
by Shri Govind Ballabh Pant. 

The motion was adopted as foll"ws:-
"That the Delhi Munici.pal Corporation Bill, 1957, be referred to a Joint 

Commit_ of the HouHs consisting of 45 members; 30 from this House, 
namely-

1. Dr. P. Subbarayan 
2. Shrimati Sucheta Kripala.ni 
3. Shri Radha Raman 
4. Choudhury Brahm Perkash 

\ 5. Shri 'c. Krishnan Nair 
6. Shri Naval Prabhakar 
7. Shrimati Subhadra Joshi 
8. Shri P. Hanmanth Rao 
9. Shri Kailash Pati Sinha 

10. Shri Shree Narayan Das 
11. Shri Satis Chandra Samanta 
12. Shri Tayappa Hari Sonevane 
13. Shri Mathew Maniyanpdan 
14. Pandit Jwa1a Prasad Jyotishi 
15. Shri Sunder Lal 
16. Shri Ram Shanker Lal 
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17. Shri Sumat Prasad 
18. Shri t. Nanjappan 
19. Shri Mahadevappa Rampure 
20. Shri Jaswantraj Me~a 
21. . Shri Shivram Rango Rane 
22. Shrimati Renu Chakravartty 
23. Chaudhary Pratap Singh Daulta 
24. Shri Surendranath Dwivedy 
25. H. H. Maharaja Pratap Keshari Deo 
26. Shri Ignace Beck 
27. Shri Arjun Singh Bhadauria 
28. Shri D. R. Chavan 
29. Shri B. Pocker, and 
30. Shri B. N. Datar 

and 15 members from Hajya Sabba; 
that in order to constitute a sitting of the Joint Committee the quorum 

shall be one-third of the total number of members of the Joint 
Committee; 

that the Committee shall make a report to this House by the first 
day of the next Session; ,,-

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations 
and modifications as the Speaker may make; and 

that this House recommends to Rajya Sabha that Hajya Sabha do 
join the said Joint Committee and communicate to this House 
the names of members to be appointed by Rajya Sabha to 
the Joint Committee." 

(2) The Delhi Development Bill, 1957. 
The motion for reference of the Bill to a Joint Committee was moved by 

Sbri Govind Ballabh Pant. 

The following members took part in the debate:-

(1) Shri Naushir Bharucha 

(2) Shri K. R. Achar 
Shri Govind Ballabh Pant replied to the debate. 

The motion was adopted in the same form as the motion regarding the 
Delhi Corporation Bill, 1957. 

U" •. Motion re: modUlcaUon 01 the Bepreleat&Uon 01 the People (Conduct 
01 Elections and Election Petltlo_) Rales, 1916 

A motion regarding modification of the Representation of the People 
(Conduct of Elections and Election Petitions Rules, 1956 was moved by 
Shrimati Renu Chakravartty. • 
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The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri N. Siva Raj 
(3) 8hri P. T. Pwmoo;;c 
(4) Shri V. P. Nayar 
(5) Shri Shree Narayan Das 
(6) Shri B. S. Murthy. 

The discussion was not concluded. 

13. Ball-an-hoar dIIc ... lon on matter arIIIDr oat 01 answer &0 qaes&loD 
Shri Radha Mohan Singh raised a half-an-hour discussion on points 

arising out of answer given on the 22nd August, 1957 to Short Notice 
Question No. 17 regarding Suspension of Train Services--Chupra-Varanaai 
Line. 

The following members took part in the debate:-

( 1 ) Shri Sinhasan Singh 
(2) Shri Sarjop P.lndey 

The Minister of RailwJ.Ys repli('d to the debate. 

14. State.4ent re: Government basJneu 
On behalf of the Minister of Parliamentary Mairs the Minister of Com-

:n~:,ce made a statement regarding the order of Government Business tor 
Tuesday the 10th September, 1957. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the lOth September, 19157.) 
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1. Starred QaesUOIIII 

LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

September 10, 1957 

No. 81 

Thirty-three Starred Quegtions (Nos. 1618-1647 and 1649-51) were put 
down on the order paper out of which twenty-seven were called. Original 
notice of Starred Questions Nos. 1624 and 1639 were received in Hindi. 

Twenty-four Starred Questions (Nos. 1618-1625, 1627-1632, 1634-1638 
and 1640-1644) were orally answered and supple~entaiy questions were 
asked on all of them. Replies to the remaining questions (including Starred 
Questions Nos. 1626, 1633 and 1639 of which the questioners were absent) 
were laid on the Table. ' 
2. Unsta~ Questions 

Forty-seven Unstarred Questions (Nos. 1428, 1429, 1431-1464, 1466-1473 
and 1475-1477) were put down on the order paper. Unstarred Questions 
Nos. 1430 and 1474 were transferred to the list of questions for the 11th 
September, 1957 and Unstarred Question No. 1465 was transferred to the 
list of questions for the 13th September, 1957. Original notices of Unstarred 
Questions Nos. 1442, 1451, 1460, 1461 and 1473 were received in· Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Short Notlee Questions 

Four Short Notices Questions regarding Intervention of Pakistan Police 
during Rajasthan Police encounter with dacoits; Netaji Subbash Chandra 
Bose; Publication of Phizo's letter in U. S. Paper and Kashmir Issue 
addressed to the Prime Minister were asked. All these questions were 
orally answered and supplementary questions were also asked and answered 
thereon. 

4. Papers Laid on the Table 

The following papers were laid on the Table. 
(1) A copy of the Notification No. S.R.O. 2744, dated the 31st August, 

1957, under sub-section (3) of Section 49 of the Tea Act, 1953, making cer-
tain amendments to the Tea Rules, 1954. 

(2) A copy of the Notification No. S.R.O. 2761, dated the 31st August, 
1957, under section 10 of the National Highways Act, 1956. 

(3) A copy of the Report on Labour Management, Consultation and Co-
operation in the Tata Iron and Steel Company. 

5. Report of Committee on Private Members' Bills and Resolutions 
Sardar Hukam Singh presented the Seventh Report of the Committee on 

Private Members' Bills and Resolutions. 
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8. Report of Committee ~ Pe .... 
Shri Upendranath Barman presented the First Report of the Committee 

on Petitions. 

7.C~1l1q aUeDtioD to maUer of arrent PabUc IIIlportaDce 
Shri Brrlj Raj Singh called the attention of the Minister of Labour and 

Employment to the high incidence of silicosis and tuberculosis amon. 
workers in the Pottery and Ceramic Industry in Delhi State as disclosed by 
the Report of the Chief Advisor of factories and the action taken by Gov-
ernment to implement the Factories Act and other labour laws in the Delhi 
State. 

The Deputy-Minister of Labour made a statement in regard thereto and 
also laid on the Table a copy thereof. 

8. Goverament 801 latroduced 
The Essential Commodities (Second Amendment) Bill, 1957. 

9. MoUOD Te: modlflcatlon of the BepreseDtaUoD of the People (Coadact of 
ElectlGIUI aad ElectiOD Petltloas) Bales, 1956 

Further discussion on the motion regarding modification of the Represen-
tation of the People (Conduct of Elections and Election Petitions) Rules, 
1958, moved on the 9th September, 1957, continued. 

The following members took part in the debate:-
(1) Shri K. T. K. Tangamani 
(2) Shri Harish Chandra Mathur 
(3) Shri H. C. Dasappa 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Jaswantraj Mehta 
(8) Shri Feroze Gandhi 
(7) Seth Achal Singh 
(8) Shri Ganpati Ram 
(9) Shri Jaipal Singh 

(10) Shri J. M. Mohamed Imam 
( 11) Shri Braj Raj Singh 
(12) Shri S. M. Banerjee 
(13) Shri Laxmi Narayan Bhanja Deo 

Shri Asoke K. Sen replied to the debate. 

On the motion, the House divided; Ayes 40, Noes 147. The motion was 
accordin.ly negatived. 

10. Goveramen& 8W ....... 

0) The Indian SucceBsion (Amendment) Sill, 1957, as pasBed by 
. Ra;1Ia Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Asoke K. Sen. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shri S. Easwara Iyer 

Shri Asoke K. Sen replied to the debate. 
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The motion for coneicleration wu adopted and clause-by-clause consider-
ation was taken up. I 

Clause 2, was adopted. 
Clause 1, the Enactin, Formula and the Lon, Title were also adopt~d. 
The motion that .the Bill be passed was moved by Shri Asoke K. Sen. 
The motion was adopted and the Bill was pasaed. 

(ii) The Repealing and Amending BU1, 1957, CIB paued btl R4;wa Sobha 
The motion for consideration of the Bill, as passed by Rajya Sabha, was 

moved by Shri Asoke K. Sen. 
The following memben took part in the debate:-

( 1 ) 8hri 8. Easwara Iyer 
I (2) 8hrimati Renu Chakravartty 

Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up. 

Clauses 2 to 4, the First and the Second Schedules were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Asoke K. Sen. 
The motion was adopted and the Bill was passed. 

1 :. Govel'lUllent Resolation re: Convention for &.he ProteCltion of Caltanl 
Property in tbe Event of Armed Conllct-Adopted. 

Dr. K. L. Shrimali moved the followin, Resolution:-
"Tbis House approves the Convention for the protection of cultural 

property in the event of armed conftict, as passed at the Hague 
on the 14th May, 1954, and sillled by the representativel of the 
Government of India and of the Governments of certain other 
countries, and is of the opinion that the said Convention should be 
ratified by the Government of India." 

The followin, members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri Braj Raj Singh 
(3) 8hri Sinhasan Singh 
(4) Shri Raghunath Singh 
(5) Shrimati IIa Palchoudburi 
(6) Shri 8hree Narayan Das 
(7) Pandit Jwala Prasad Jyotishi 
(8) Shri C. R. Pattabhi Raman 

Dr. K. L. Shrimali replied to the debate. 
The Resolution was adopted. 

12. Statement re: Government Basin .. 

The Minister of Parliamentary Aftain made a statement regarding the 
revised order of Government Business for the 11th 12th and 13th September 
1957. " 
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13. Motioa re: BeeOlDlDeadatloal of the PlaDtatioD ElUlalry COIIUDIsaIoa 
Report. 

Shrimati Parvathi M. Krishnan moved the following motion:-

"That the decisions of the Government of India on the recommenda-
tions of the Plantation Enquiry Commission Report, Part I-Tea, 
be taken into consideration." 

The following members took part in the debate:-
(1) Shri Nath Pai 
(2) Pandit Dwarika Nath Tiwary 
(3) Shri Nityanand Kanungo 

Shrimati Parvathi M. Krishnan replied to the debate. 

14. Dillcassioa on replation 01 worldq hoan In the Trauport 1D4astry 

Shri V. P. Nayar raised a discussion on the regulation 01 working bours 
in the :rransport iftaustry. 

Shri K. T. K. Tangamani took part in the debate. 

Shri Abid Ali replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th September, 
1957.) 

CORRIGENDUM 

. In Bulletin-Part I, dated the 5th September, 1957, page 175, item No.9, 
hne 23-

For 'pal' ed' 
Read 'pressed' 

GIPl}--lJSI-121 OlJS--l 0-9-57-900 
191 

M. N. KAUL, 
Secretary. 



1. Starred Questions 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceedingsJ 

September 11, 1957 

No. 82 

Seventy-five Starred Questions (Nos. 1652-1657, 1657-A, 1659-1668, 
1668-A, 1669-1692, 1692-A, 1693--1699, 1699-A, 1701-1713, 1713-A, 1714--
1716. 171H·A and 1717-1722 were put down on the order paper out of 
which Twenty-five were called. Original notices of Starred Questions 
Nos. 1655, 1661, 1673, 1685, 1686, 1693 and 1696 were received in Hindi. 

Twenty Starred Questions (Nos. 1653--1657, 1659-1663, 1665-1668, 
166~1671, 1673, 1674 and 1690) were orally answered and supplementary 
q\u:stions ~re asked on Nineteen of them. Replies to the remaining 
questions (including Starred Questions Nos. 1652, 1657-A, 1664, 1668-A and 
1672 of which the questioners were absent) were laid on the Table. 

2. tTnstarred Questions 
Ninety-eight Unstarred Questions (Nos. 1478-1479, 1479-A, 1480-1490, 

1490-A, 1491-1517, 1519-1566, 1566-A, 1567-1571, 1571-A and 1572 were 
put down on the order paper. Unstarred Question No. 1518 was transferred 
to the list of questions for the 12th September, 1957. Original notices of 
Un starred Questions N03. 1480, 1488, 1501, 1515, 1534--1540, 1558, 1559, 1567 
and 1568 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 
:t Short Notice Questions 

Three Short Notice Questions regarding Housing programme of the 
Second Five Year Plan, Locomotives, and Indo-Pak Canal Waters Dispute, 
addressed to the Ministers of Works, Housing and Supply, Railways and 
Irrigation and Power respectively were asked. All these questions were 
orally answered and supplementary questions were also asked and IIT1SWered 
fhereon. . 

4. Papers laid OD the Tabl .... 

The following papers were laid on the Tab1e:-
(1) A copy of the Appropriation Accounts <Posts and Teleeraphs), 

1955-56 and the Audit Report, 1957-(1'art II), under Article 
151 (1) of the Constitution. 

(2) A copy of the Notification No. S. R. O. 2554, dated the 10th August, 
1957, together with the explanatory note, under SUb-section 
(3) of Section 5 of the Indian Aircraft Act, 1934, making 
certain further amendments to the Indian aircraft Rules, 1957. 

(3) A copy of each of the following Declarations of Exemptions under 
the proviso to Section 6 of the Registration of Foreilllers Act, 
1939, namely:-
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(i) 1I35/57-F. I, dated the 23rd May, 1957 (1 Dec;laration) 
(ii) 1/49/57.F. I, dated the 21st August, 1957 (1 Declaration) 
(iii) 1/52/57·F. I, dated the 31st August, 1957 (5 Declarations) . 

. (4) A copy of the statement correcting the reply given on the 3rd 
September, 1957; to Unstarred Question No. 1159 regarding 
Compensation for Kamalpur Landing Ground. 

5. Report of Bules Committee 
Shri Shivram Rango Rane laid on the Table, under s\Jb-rule (2) of 

rule 331 of the Rules of Procedure, a copy of the Second Report of the 
Rules Committee. 

6. Messare from RaJya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 10th September, 1957, Rajya Sabha had passed the Forward 
Contracts (Regulation) Amendment Bill, 1957. 

7. 8U1 pulled by RaJya Sabha-Iald on the Table 

Secretary laid on the Table the Forward Contracts (Regulation) 
Amendment Bill, 1957, as passed by Rajya Sabha. 

8. Report of Estimates Commltt~lald OIl the Table 

Secretary made a statement regarding the Sixty-seventh Report of the 
Estimates Committee on the Ministry of Defence-The Hinduatan Aircraft 
(Private) Limited and also laid on the Table a copy of the Report. 

9'1 Calllq atteDtloD to Matter of Url'flDt Publle lllaportaaee 

Shri T. H. Sonavane called the attention of the Minister of Labour and 
Employment to the closure of the Narsing Girji Mills Ltd., and the partial 
closure of the Sholapur Spinning and Weaving Mills Ltd., Sholapur and 
the situation resulting therefrom. 

The Deputy Minister of Labour made a statement in regard thereto. 

10. Statement re: addiUODal lte ... of buIa_ 

The Minister of Parliamentary Aftairs made a statement regarding 
certain additional items to "be taken up on Thursday, the 12th September, 
1957, subject to availability of time. 

11. PQlnt of procedure re: resolutloD aeeklq cUapproval of EIIeDUal 
Serviees MalDteaaace OI'dlaaDee 

Shl'i Naushir Bharucha raised a point regarding the disallowance of his 
resolution seeking disapproval of the Essential Services Maintenance 
Ordinance (Ordinance No.5" of 1957). 

After hearing the Minister of Home Affairs, the Speaker stated that 
his decision disallowing the resolution by Shri Nauahir Bharucha shall stand. 
12. GoverDlllellt 801 Introdueed 

The Public Employment (Requirement as to Residence) Bill, 1957. 
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13. Gove~t BIll puaed 

The Essential Commodities (Second Amendment) Bm, 1957 

The motion for consideration of the Bill was moved by Shri ~k'e 
ft. Sen .. 

The following members took part in the debate:-
(1) Shri T. C. N. Menon 
(2) Dr. K. B. Menon 
(3) Shri N. G. Ranga 
(4) Shri S. C. Gupta 
(5) Shri B. S. Murthy 
(6) Shri C. R. Pattabhi Raman 
(7) Sardar Amar Singh Saiga} 
(8) Pandit Thakur Das Bhargava 
(9) Shri V. P. Nayar 
Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Asoke K. Sen. 
The motion was adopted and the ~ill was passed. 

14. Government Resolution Te: Unlvenal Copyrl .. ht Convention, 1111-
Adopted. 

Dr. ,K. L. Shrimali moved the following Resolution:-
"This House approves the Universal Copyright Convention and the 

Protocols thereto as adopted at Geneva on the 6th September, 
1952, and recommends that the said Convention and Protocols 
should be ratified by the Government of India." 

The following members' took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri Naushir Bharucha 
(3) Shri S. C. Gupta 
(4) Shri Shree Narayan nas 
Dr. K. L. Shrimali replied to the debate. 

The Resolution was adopted. 

15. Discussion on air crash In NEFA area 

Shrimati Renu Chakravartty raised a discussion on the crashing of a 
Dakota aircraft of the Indamer CIImpany in NEFA area on the 20th 
August, 1957. 
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The follo\:iIlg members took part in the~ebate:
(1) Shri T. B. Vittal Rao 

. (2) Shrimati Ila Palchoudhuri 
(3) Sardar Amar Singh Saigal 

Shri Humayun Kabir replied to the debate. 

16. DIse .... ion on Exp."ons in RaUway wapDB and sheela 

Shri S. V. Ramaswamy raised a discussion on the recent explosions in 
Railway wagons and sheds at Asansol, Katpadi and Kapur. 

The following members took part in the debate:-
( 1) Shri Braj Raj Singh 
(2) Shri Feroze Gandhi 
(3) Shri K. T. K. Tangamani 
(4) Shri K. C. Reddy 
(5) Dr. P. Subbarayan 
(6) Shri C. R. Pattabhi Raman 
(7) Shri Jagdish Awasthi 
(8) Shri Bibhuti Bhushan Das Gupta 
(9) Shri Gajendra Prasad Sinha 

(10) Shri P. T. Thanu Pillai 
(11) Shrimati Uma Nehru 
(12) Shri Nath Pai. 

Shri Jilgjivan Ram replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th September, 1957.) 
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1. Starred QuesUOIUI 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

September 12, 1957 

No. 83 

Fifty-eight Starred Questions (Nos. 1722-A, 1723-29, 1730-A, 1731-36, 
1735-A, 1736-42, 1744--61, 1761-A, 1762-aB, 176B-A, 1769-72, 1772-A and 
1773-76) were put down on the order ~per out of which twenty were 
called. Starred Question No. 1777 was transferred to the list of questions 
for written answers for the 12th September, 1957. Original notices of 
Starred Questions Nos. 1725, 1742, 1764, 1761-A and 1774 were received in 
Hindi. 

Twenty Starred Quelltions (Nos. 1722-A, 1723-29, 1730-A, 1731-35, 1736-A, 
1736-39 and 1763) were orally answered and supplementary questions 
were asked on eighteen of them. Re~lies to the remaining questions were 
laid on the Table. 

2. Unltarred Questions 
Seventy-five Unstarred Questions (Nos. 1573-84, 15M·A, 1586-1807, 

1607-A, 1608-44 and 1644-A) were put down 011 the order paper. Original 
notices of Unstarred Questions Nos. 1585, 1589, 1602, 1603, 1606, 1607 and 
1612 were receive~ in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following statements showing the action 

taken by the Government on various assurances, promises and 
undertakings given by Ministers during the various sessions 
shown against each:-

(i) Supplt;mentary Smtement 
No. II 

(ii) Supplementary Statement 
No. III . 

(iii) Supplementary Statement 
No. V 

(iv) Supplementary Statement 
No. VI 

(v) Supplementary Statement 
No. XIII 

118 

Second Session, 1957 of 
Lok Sabha. 

First Session, 1957 of 
Lok Sabha . 

Fifteenth Session, 1957 
Lok Sabha. 

Fourteenth Session, 1956 
Lok Sabha. 

Thirteenth Session, 1956 
Lok Sabha. 

Second 

Second 

of First 

of First 

of First 
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(2) A copy of each of the following Notifications, under Section 10 of 
the Mines and Minerals (Regulation and Devel~pment) Act, 1~8, 
making certain further amendments to the Mineral ConcessIon 
Rules, 1949:-

(i) S.R.O. 2679 dated the 24th Auauat, 1957. 
(ii) S.R.O. 2753 dated the 31st August, 1957. 

(3) A copy of the Revised Estimates for .the year 1958-57 and Budget 
Estimates for the Year 1957-58 Qf the Employees' State 
Insurance Corporation, under section 36 of the Employees' State 
Insurance Act, 1948. . 

(4) A copy of each of the following Notifications, under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) S.R.O. 1697, dated the 25th May, 1957. 
(ii) S.R.O. 1895, dated the 8th June, 1957. 

(iii) S.R.O. 2366, dated the 20th July, 1957. 

(5) A. copy of the statement in reply to Half-an-Hour discu8lion 
. raised on the 31st August, 195'1 on the replies given to Starred 

Question No. 336 on the 2lith July, 1957 regarding Kedicinal 
Plants Organisation and Q'tilisatlon of C£'ude Drup. 

4. Minutes of Committee on Private Member'S BUIs aDd &eIIolaUoaa 

.Sar~ Hukam Singh laid on the Table the minutes of the sittings of 
the Committee on Private Members' Bills and Resolutions (First to FiftH 
and Seventh and Eighth) held during the Second Session. 

5. Mlnates of Committee on Petitions . 
Shri Upendranath Barman laid on the Tible the minutes of the sittings 

of the Committee on Petitions (First to Ninth) held during the Second 
&!eIlon. 

6. Minutes of Committee on Absence of Members 

Shri Karsandas Parmar laid on the Table the minutes of the sittinp of 
the Committee on Absence of Members from the Sittinp of the House 
(First and Second) held during the Second Seision. 

7. Report of Committee of Privileps 

Sardar Hukam Singh laid on the Table the First Report of the Com-
mittee of Privileges. 

8. Messare from Rajy. Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 11th September, 1957, Rajya .Sabha had passed ·the Insurance 
(Amendment) Bill, 1957, pasSed "" Lok Sabha on the 40th September, 1957, 
with amendment and had returned the Bill with the request that tbe 
concurrence of Lok Sabha to the amendment be communicated to Rajya 
Sabha. 

9. BUI as alDeDded by Rajya Sab ........ ~ld oa tile Table 

Secretary laid on the Table a copy of the· Insurance (Amendment) Bill, 
1957 which had been returned by Rajya .$abba with an amendment. 
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10 ..... rt CIf CommIul OIl Subordinate LegJalaUon 

Sardar Hukam Singh presented the First Report of the Committee on 
Subordinate Legislation. 

11. Report of Public Accowaia Conunlttee 

Shri Tribhuan Narayan Singh presented the FirSt Report of the Public 
Accounts Committee on the Appropriation Accounts (Posts and Telegraphs), 
1954-55 and Audit Report 1956, Part II and Audit Report (Posts and 
'relegraphs), 1957 Part I. . 

12. Call1Dc Attention to Mattei' of Urpnt Public Importance 

Shrimati IIa Palchoudhuri called the attention of the Minister of Food 
and Agriculture to the drought conditions prevailing in various districts of 
West Bengal, its repercu.ssions on prices of foodstuffs and measures t .. :Cen 
to cope with the situation. 

The Minister of Food and Agriculture made· a statement in retard 
thereto. 

13. Motion re: Second Report 01 Rules ColDlDlUee 

Sardazo Hukam Singh moved the following motion:-

"That this House agrees with the Second Report of the Rules Com-
mittee laid on the Table of the Houae on the 11th September, 
1957." 

Two amendments were moved by Shri Sinhasan _ Singh. 

The amendment to Rule 272 as recommended by the Rules Committee· 
in its Second Report was adopted. 

A motion .that the other amendments suggested by the Rules Committee 
regarding presentation of credentials by members be referred back to the 
Rules Committee for further consideration was moved by Shri Naushir 
Bharucha. 

The motion moved by Shri Naushir Bharucba was adopted and the 
amendment 'regarding presentation of credentials by members was referred 
back to the Rules Committee for further consideration. 

14. Government Bl11 passed 
The Forward CODtraets (Regulatlon) AIMDdmeDt 8W, 1851, .. ~ by 

Rajya Sabha 

The motion for consideration of the Bill as passed by Rajya Sabba was 
moved by Shri Manubhai Shah. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri. Arun Chandra Guha 
(3) Pandit Thakur Das Bhargava 
(4) Shri- N. G. Ranga 

Shri Manubhai Shah replied to the debate. The motion for consideration 
was adopted and clause-by-clause consideration was taken up. 

Clauses 2 and 3 were adopted. 
[P.T.O. 
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Clause 1, the Enacting Formula and the Lolli Title were also adopted. 

The motion that the Bill be passed was moved by Shri Manubhai Shah. 

Th~ motion was adopted and the Bill was passed. 

15. Discussion on Food Situation In West Benpl 

Shrimati Renu Chakravartty raised a discussion on the present food 
situation in West Bengal. • 

• The followipg members took part in the debate:-

(l) Dr. Ram Goti Banerjee 
(2) Shri Tridib Kumar Chaudhuri 
(3) Shrimati IIa Palchoudhuri 
(4) Shri Aurobindo Ghoshal 
(5) Shri Upendranath Barman 
(6) Shri Pramathanath Banerjee 
(7) Shri Arun Chandra Guha 

Shri Ajit Prasad Jain replied to the debate. 

16. Motion re: Seventh Report of COIIIIIdttee on Private Memben' Bills 
and Be801utiOlUl 

Shrj Shraddhakar Supakar moved the following motion:-

"That this House agrees with the Seventh Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on 'the 10th September, 1957." 

The motion was adopted 

17. Private Member's Resolution neratlvecl 

Shri Khushwaqt Rai concluded his speech on the following Resolution 
moved' by him on the 30th August, 1957. 

"This House recommends to the Government that the sugar industry 
be nationalised." 

Four amendments were moved by:-

(1) Shri Shree Narayan Das 
(2) Shri Yadav Narayan Jadhav 
(3) Shri D. R. Chavan. 

The following members took part in the debate:-

( 1) Shri Shibban Lal Saksena 
(2) Shri Shree Narayan Das 
(3) Shri Yadav Narayan Jadhav 
(4) Shri Sinhasan Singh 
(5) Shri D. R. Chavan 
(6)Shri Ram Sewak Yadav 
(7) Shri Ajit Prasad Jain 

Shri Khushwaqt Rai replied to the debate. 
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'l'bl-. amendments IDDftd by Sarvubri Shree Nara)'Rn Du, Yaclav 
Narayan Jadhav and D. R. Chavan were neptived. 

AD amendment moved by Shrl Yaclav Narayan Jadbav was withdrawn 
by leave of the Houle. • 

On the Resolution the House divided; Ayes 40. Noes 102. The Resolution 
was aecordinlly neptived. 

18 .. PrIvate Membel"l .... latioD l1114er eoIIIIlcJeraUoa 
Sbrimati Parvathi M. Krishnan moved the following Resolution:-

If 
"This HOUle is of opinion that a special Tribunal consisting of 8 

Hilb Court Judge as Chairman and two members representing 
the Government and the workers should be 8;POinted to rev~w 
the cases of employees whose services were terminated or who 
were dismissed or who are under indeftnite suspension under 
the Central Civil Services (Safeguarding of National Security) 
Rules, 1963, GovernmeIDt Servants Conduct Rules and Rule 
1708 of Indian Railways Establishment Code." 

Shrimati Parvathi M. Krishnan's speech was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 13th .September, 1957.) 

CORRIGENDUM 

In Bulletin-Part I, dated the 10th September, 1957, page 191, item No: 13, 
line 9-

For 'Pandit Dwarika Nath Tiwary'. 
Read 'Sbri Dwarikanath Tewari'. 

M. N. KAUL, 
Secret8ry. 



LOB: SABRA. 

BULLETIN-PART I , 
[Brief Record of Proceedinls] 

September 13, 195'1 

No. Ii 
1. Starred Qaestlons 

Forty-one Starred Questions (Nos. 1778-1791, 1791-A, 1'192-1802, 1802-A, 
1803, 1804, 1804-A, 1805-1814 and 1814-A) were put down on the order 
paper out 01 which twenty three were called. Original notices of Starred 
Questions Nos. 1782, 1783, 1791, 1796, 1803 and 1807 were received in Hindi. 

Twenty-one Starred Questions (Nos. 1778-1791, 1791-A, 1792, 17~179'1 
ani 1799) were orally answered and supplementary questions were asked 
on nineteen of them. Replies to the remaining questions (including 
Starred Questions Nos. 1793 and 1798 ot which the questioners were abient) 
were laid on the Table. 
2. UDStarred Qaeetions 

Thirty-four Unstarred Questions (Nos. 1645-1678) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1659, 1861, 
1687, 1888 and 1673 were received in Hindi. Replies to Unstarred Questions 
were laid on the Table. 
3. Short Notioe QuesUoas 

Two Short Notice Questions regarding Export of Low Grade Manganese 
Ore and Textile Mills in Bombay City addressed to the Minister of Com-
merce and Industry were asked. They were orally answered and supple-
mentary questions were also asked and answered on one of them. 
4. Obituary reference 

The Speaker made a reference to the passing away ot Shri Choithram 
Partabrai Gidwani who was a member of the First Lok SabhL 

Thereafter Members stood in silence for a minute as a mark of respect. 
5. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the statement containing replies to certain memoranda 

received from Members in connection with Demands for 
Grants (Railways) for 1957-58. 

(2) A copy of each of the following papers, under Article 151(1) ot 
the Constitution:-

(i) Appropriation Accounts of Railways in India for 1955-56, 
Part I-Review. 
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(ll) Appropriation Accounts of Railways in India for 1955-56, 
Part II-Detailed ApP:'oi1riation Accounts. 

(iii) Block Accounts (including Capital Statements comprising the 
loan Accounts), Balance Sheets and Proflt and Loss Accounts 
of Indian Government Bai!ways, 1955-56. 

I 
(iv) Audit Report, Railways, 1807. 

(3) A copy of the Finance Accounts of the Government of Himachal 
Pradesh, 1955-56 and Audit Report, 1956, under Article 151(1) 
of the Constitution. 

(4) A copy of the Notification No. S.R.O. 2631, dated the 15th August, 
1957, under sub-section (3) of Section 114 of the Insurance 
Act, 1938, making certain further amendments to the Insurance 
Rules, 1939 . 

.(5) A copy of t.b.e Notification No. S.R.O. 2824, dated the 7th 
Sep~Jllber, 195'1, under' sub-section (3) of Section 25 of the 
B1Wb~r A.ct. 1947, making certain amendments to the Rubber 
:aules, 1955, 

. (6) A cOJ>y of the Notification No. S.B.O. 2420, dated the 17th July, 
1957, under Bub-section (8) of Section 3 of the Essential Com-
modities Act, 196&5, makinl certain further amendments to the 
Cotton Textiles (Production by Han41oom) Control Order, 11166, 

('7) A copy of each of the following papers under sub-rule (5) of 
Rule 3 of the Air Corporations Rules, 1954:-

(i) Summary of the budget estimates of revenue and expenditure 
for 1.9157-U and summary of actuals for the years 1953-54 to 
1955-56 and budiet for the year 1957-58 under ,capital of the 
Air Inaia International Corporation. 

(ii) Summary of budget estimates of revenWt and expenditure for: 
1957-58 and summary of actuals for the years 1953-54 to 
1955-56 and budget for the year 1957·158 under capital of the 
Indian Aidines Corporation. 

(8) A copy of the Annual Report of the Employees' State Insurance 
Corporation I '" $ C' , 2 • Is powI' 
for the )'ear 19615-66, uncler Section 8.8 01. the EmploJees' state 
Insurance Act, 1948, 

(9) A copy each of Directions Nos. 9A, 19A, 19B, U5A and 124 issued 
by the Spalker under the Rules of Procedure and Conduct of 
Business in LGk Sabha. 

(10, A copy of the ~ations made by the Speaker for boldin, of 
Elections to Committees by means of the Sinele Transferable 
Vote. 

(11) A copy of the l'IJinutes of the sitting-of the Rt,tles Committee held 
o~ the 10th S,ptem))er, 1957 . 

•. M-.- -fnIB Raj,. 8abIaa 

S~retar.Y reported three messages from Rajya Sabba that Rajya Sabba 
bad no recommendations to make to Lok Sabba in regard to the following 
Bills, passed by Lok Sabha on the dates mentioned a,ainst eacb:-

(1) The Cotton Fabrics (Additional Excise DlUJ) Bill, 1957, passed by 
Lok Sabba on tbe 7tb September, 1957. 

202 



(2) The Dhoties (Additional Excise Duty) Amendment Bill, 1957, 
...., __ 1M. s.~a p.n ~ 7tb ~_mbeJ'. 19.57. 

(3) 'lbe E.xpendlture-tp: Bill, J9157, passed by Lok Sabha on the 
4tll September, 19111. . . 

7. Calllq attention to Hatten or Urreat Public Importance 

Shri K. T. K. Tanpmani caUed the attention of the Prime MiniMr to the 
recent explosions in Xlllu:pjr. 

Tbe ~~e ~ter ~e a $ltemeDt in re.card thereto. 

In response to the eight other calling attentien notiA:le8 mentioned helow 
against the names or the members concerned, th.e l4inicItvs c.cm.cvnecl laid 

• statements on the Table:-

(I) Shri Huiah Chandra Shanna 

(2) Shrl Uttamrao L. Patil 

(3) Shri T. Sanpnaa 

(s) Shri K.T.K. Tanpmani . 

(6) Shr! S. M. Banerjee 

(7)1 Shrimati IJa Palchoudhuri it. 
. l 

t., ,. 
(8) Shrl N. Kelhava 

Noti~ of ~rencbment 
ae~ 011 the Central 
P.W.D. staft' at Ajmer 
and the aituation arising 
therefrom. 

Situation c:reate~ in 
J8I'IPI'I IIIId ~I 
Bazar !Jf .Delhi ~ the 
8th September, 1957 
and the bnposition of 
~ew in thole places. 

Supply of railway wqonl 
in Ori... for' the ex-
port of IIVII and Maup-
~ C¥"eI. -

Food situation in Ke-
rala. 

Position regarding sup-
Pb ·of ~ ace 1:0 
fair price shops in Madras 
State. 

Food 'Situation in cenain 
cliHdcta pf Baetem U.P. 

Failwe of electric lupply 
in Delhi on ~ sth 
September. J?S7 ad the 
ajt.Ull-ion anainl there-
from. 

Deatha of moPe,. irI 
~ State on account 
iii II DJlW t1JlC of die-
eue and the eft'ect thereof 
on humulife. 

8. Statement by &be MlDlster or COIIUD_ .. 4 ... ..ur 
The Minister of Commerce and Industry made a statement correetina the 

reply given to a supplementary on Starred Qu8ltlon No. Itt on the 11th July, 
1957 regarding the procurement of .-.... 
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9. Statement by the MlDIater of TrUlllport and Communl.tI_ 
The Minister of State in the Ministry of Transport and Communications 

made a statement regarding the sinking of a Liberian Oil Tanker 'WORLD 
SPLENDOUR'. 
10. Motton re FIrat Report of CommIttee of Prlv,Uepa 

Sardar Hukam Singh moved the following motion~-

"That this House agrees with the First Report of the Committee of 
Privileges laid on the Table on the 12th September, 1957." 

The motion was adopted. 
11. Govemment BIll ret1amecl by Bajya &abba with AmeDdmeat-Ameu4-

meat qreed to 

The Insurance (Amendment) Bill, 1957 

The motion for consideration of the amendment made by Rajya &abba in 
the Bill was moved by Shri B. R. Bbagat. 

Shri S. C. Gupta took part in the debate. 
Shri B. R. Bhagat replied to the debate. 

The motion for consideration of the amendment was adopted. 
The motion that the amendment made by Rajya Sabha in the Bill be 

agreed to wai moved by Shri B. R. Bhagat. 

The motion was adopted and the amendment made by Rajya Sabha in the 
Bill was agreed to. • 
12. MotloD nprdIq Second Five Year Plan 

Shri Gulzarilal Nanda moved the following motion:-

"That the Second Five Year Plan in relation to the ·current economic 
situation be taken into consideration." 

Twenty-seven substitute motions were moved by:-
(1) Shri Chintamani Panigrahi 
(2) Shri T. Sanganna 
(3) Shri Yadav Narayan Jadhav 
(4) Shri Surendra Mahanty 
(5) Shri Uttamrao L. Patil 
(6) Shri Bishwa Nath Roy 
(7) Shri Ram Sewak Yadav 
(8) Shri Raghunath Singh 
(9) Shri Saif F. B. Tyabji 

(10) Pandit Dwarka Nath Tiwary 
(11) Shri Naushir Bharucha 



(12) Shri S. M. Banerjee 
(13) Lt. Col. H. H. Maharaja Manabendra Shah of Tehri Garhwal 
(14) Shri Surendranath Dwivedy 
(15) Shri Liladhar Kotoki 
(16) Shrimati I1a Palchoudhuri 
(17) Shri Mathuradas Mathur 
(18) Shri Vutufuru Rami Reddy 
(19) Shri Tekur Subramanyam 
(20) Shri Bibhuti Bhushan Das Gupta 
(21) Shri Subiman Ghosh 
(22) Shri Diwan Chand Sharma 
(23) Shri Shibban Lal Saksena. 

The following members took part in the debate:-
(1) Shri Shripad Amrit Dange 
(2) Shri Saif F. B. Tyabji 
(3) Dr. G. S. Melkote 
(4) Shri Surendranath Dwivedy 
(IS) Shri Vutukuru Rami Reddy 
(6) Shri Ajit Singh Sarhadi 
(7) Shri Vijayram Raju 
(8) Shri K. G. Wodeyar 
(9) Lt. Col. H. H. Maharaja Manabendra of Tehri Garhwal 

(10) Shri G. D. Somani 
(11) Shri Shibban Lal Saksena 
(12) Shri Surendra Mahanty 

The discussion was not concluded. 

13. Statement by the MInJster of Laboar and Employment and PIaDD,blc 
The Minister of Labour and Employment and Plannine made a state-

ment regarding the legal position with regard to the implementation of the 
decisions of the Wage Board for Working Journalists and termination of 
services of some working journalists. 

(Lok Sabha adjourned sine die at 5-40 P.M.) 

M. N. KAUL. 

Secretary. 
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